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LEGISLATIVE ASSEMBLY.

Thursday, 7th October, 1937.

The Assembly met in the Asseinbly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

‘STARRED QUESTIONS AN‘D ANSWERS.
"' {a) ORAL ANSWERS.
ImporT OF TWISTED SILE FROM JAPAN.

1053. *Mr. N. V. Gadgil : (a) Will the Honourable the Commerce
Member state whether Government are aware of the fact that durmg
the last twelve months there has been an abnormal increase in the import
of twisted silk in India from Japan ¢ :

{b) Are Government aware of the fact that this increase in imports
has caused ruin for the workers in that line at Bangalore and other places
in the Madras Presidency ?

(¢) Are Government prepared to take steps in this connection so as
to secure protection to the corresponding Indian industry ¢

The Honourable 8ir Saiyid Sultan Ahmad : The Honourable Member
is referred to my reply to an identical question asked by him on the 29th
September, No. 917. "I have nothing to add to that reply.

~ Mr. 8. Batyamurti : Has there been any effect on the import of
twisted silk into India from Japan, as a result of the Sino-Japanese War

The Honourable Bir Baiyid Snitan Ahmad : That was also the sub-
jeet matter of my reply. The same questions were put.

Mr. 8. Satyamurti : Have the Government got any further informa-
tion ¥ That is all T am asking.

The Honourable 8ir 8aiyid Sultan Ahmad : I said that I have nothing
further to add.

Mr. N. V. Gadgil : Will Government take steps by way of import
duty if there is any abnormal increase in the import of twisted silk into
India from Japan t -

The Honourable 8ir 8aiyid Sultan Ahmad : That is a hypothetical
question,

Mr. 8. Satyamurti : Question No. 1054.

_ The Honourable 8ir Saiyid Sultan Ahmad : There is a notice of an
adjournment motion on the appointment of the Economic Adviser, and
I was suggesting, subjeet to your permission, that this matter might

( 3171 )
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3172 LEGISLATIVE ASSEMBLY, [7TE Oct. 1937,

stand over till your decision whether the adjournment motion can be
moved or not. If it be your ruling that it can be moved, then there will
be no necessity for putting this question.

Mr. President (Thé Honourable Sir Abdur Rahim) : On the other

hand, this information is wanted probably for the purposes of this motion
80 that the House may know what the facts are.-

The Honourable 8ir Saiyid Sultan Ahmad : If my Honourable friend
agrees to that eoursge ; otherwise I.can answer.

Mr, 8. Satyamurti : Tt is not as if I do not want an answer.

Mr, President (The Honourable Sir Abdur Rahim) : I have got to
decide whether the motion wilk be in order, and for hat I must have facts.

The Honourable 8ir Saiyid Sultan Ahmad : Then, I will answer.

Post oF THE EcoNomic ADVISER TO THE GGOVERNMENT OF INDIA.

1054. *Mr. 8, Satyamyrti : Will the l'Ion.oura-hle the. Commerc_o_M.cm-
ber be pleased to state :

(a) the reasons why the pnst .of an Eeonomic Adyiser to the Gov-
ernment of India ha.s been offered 1o a European on Rs. 3,000
a month ;

(b) ‘the. reasons why the post was not advert.med in India or else-
where ;

.(e) the materials on which Government have come to the conelu-
sion that thls :European is the most suitable man for this

o job ;

(d) whether he’ has accepted the job'-or ot ;

(e} whether Government dre aware that adv:ce on econoinic gues-
. tions even of experts is often coloured by the views of the
: economist’ on other than purely ecenomic questions ; and
(1‘) whether (Government are prepared to withdraw the offer and

-advertise the pest and appoint a suitable Indian thersto and
if not, why not %

The Honourable 8ir Baiyid Sultan Ahmad : (a) Government have
endeavoured to select an officer who will fill adequately the dutiés of
the post.

(b) Government did not thmk that pubhc advertlsement was likely
to be of assistance to them in filling the post.

(¢) The record of his career up-to-date.

(d) Government have been mformed that a formal aﬂer is hkely to
be:accepted.

(e) This is a matter of opinion and Government have po desire to
express theirs.

(f) No. As to the latter portion, the Honourable Mem_be’r 's atten-
tion.is invited to the reply given to part (d) of his question, -
Mr. 8. Batyamurti : With reference to the answer to elausa (a) of

the question, may I know what are the main duties proposed to be dis-
charged by this Economic Adviser 1
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’I.‘he Honourable 8ir Saiyid Sultan Ahmad : I would suggest that
this may be left over for the debate, because we are not raising a.ny ob-
Jjection as regards the ad;ournment motion,

Mr. 8. Satyamurti : Then with "regard fo the answer to cla.use (h)
of the question, what are the grounds on which Government came to the

conclusion that advertisement for thls post would not yield any useful
results ?

The Honourable Sir Saiyid Sultan Ahma.d That also may -;ta.nd
over. The reply will be given in the debate.

Mr. 8. Satyamurti : I will take that answer again and agam I
merely put the question, in view of what the President has said. With
reference to the answer to elause (e) of the question, may I know what
is the past record of this European, on which Government have come
to. the conclusion that he is the most suitable man for this job 1.

The Honourable Sir 8aiyid Sth.a.n Ahmad : That will certam]y be
placed before the House,

Bir. President (The Honourable Sir Abdur Rahim) : i may stale Lius,
that, as a matter of fact, my experience is that as a result of & short
notice question the time of the House is sometimes saved. If full infor-
mation is given, it has sometimes happened that a motlon for adjourn—
ment is pot moved after that. When the facts are not in possession of
the Honourable Member who wishes to move a motlon of adjournment,
he elicits facts by short notice question and that is certainly the proper
course to take before moving any motion of adjournment of the business
of this House, because a motion of adjournment of the business of the
-Tlouse means that so much time of the House:is taken up on a matter

whieh might well have been avoided if all the information were avail-
able to the House in time.

" The Hunoura.ble Sir James Grigg : The record of this officer appears
in this morning’s papers.

Mr. 8. Satyamurti : But papers often commit mistakes [

The Honourable 8ir James Grigg : But it is taken from Wko’s Who.

Mr. 8. Satyamurti : That might also commit a mistake.

Sardar Mangal 8ingh : May I know whether the case of any Indian
was considered ¢ '

The Honourable 8ir Saiyid Sultan Ahmad : That 1 have answered.
ProPosaL FOR AN AMENDMENT OF THE GOVERNMENT oF INDIA AcT.

1055. *Mr, 8. Satyamurti : Will the Honourable the Leader of the
House be pleased to state -

{a) whether fthere is any suggestion or proposal by or on behalf
of the Indian States before the Government of India for an

amendment of the Government of India Aect to snit their
demands ;

(b) whether the Government of Indja are contemplating  any
am;ndment of the Aet for any purpose and if so, for what ;
an

|  L442LAD A2



3174 LEGISLATIVE ASSEMBLY, [7Ta Oct. 1937.

{¢) whether any fresh Orders-in-Council are contemplated to be
" ‘iasued, and, if so, on what subjects

The Honourable 8ir James Grigg : (a), (b) and (c¢). It is not im the
public interest to give any information on these points.

TseorT oF Corron PrecE-Goops FROM GREAT BRITAIN AND JAPAN AND
PurcHASE oF InDIAN CorToN BY ForEIGN COUNTRIES.

1056. *Mr. S. Sa.tya.murti : Will the Honourable the Commereec Mem-
her be pleased to state :

(a) the latest figures available for this year for the import of
cotton piece-goods into India from Great Britain and Japan.
respectively ;

(b) ‘the purchases of Indian cotton by the -two countries men-
tioned above ; and

’c) whether any attempts are being made for the purchase of
Indian cotton by other countries {

The Honourable Sir Saiyid Sultan Ahmad : (a) and (b). The
Honourable Member is referred to the Monthly Sea-borne Trade Aceounts
for August, 1937, copies of which are in the Library.

(¢) A large number of other countries not only attempt, but suceeed
in buying Indian cotton. Such purchases during April to August of this
year amount to 87,000 tons, which is slightly higher than the purchases
‘for the corresponding months of the two preceding years.

Mr. 8. Satyamurti : May I know, in view of the report of a bumper
crop of cotton in America, whether Government are taking any spedial
steps to see that, as a result of the trade negotiations now going on
between England and India, the consumption of Indian cotton by
England is increased !

The Honourable 8ir Saiyid Sultan Ahmad : Yes.
11057,

Hours oF WORK OF CERTAIN OFFICERS OF THE AssaM BENGAL Rainway.

1058. *Mr, Kuladhar Chaliha : Will the Honourable Member for
Bailways please state the average hours of work during a single day of
the following officers of the Assam Bengal Railway ?

(i) Drivers, (ii) Firemen, (iii) Guards, (iv) Brakesmen, (v)
Station Masters, (vi) Assistant Station Masters, (vii) Points.
men, (viii) Teléeraph Signallers, (ix) Booking Clerks, and
(x) Travelling Ficket Examiners.

The Honourable 8ir Baiyid Sultan Ahmad : The informatign asked
for is not readily available and Government do not consider that the
cost and labour involved in its compilation would be justified by the
results to be obtained. T would, however, refer the Honourable Member
to the reply given to unstarred question No, 123 asked by Manulvi
Muhammad Abdul Ghani, in this House on the 21st September, 1937.

tFor this question and reply thereto, see page 3177 of these debates.
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Mr, Kuladhar Chaliha : Are Government aware that there are
Assistant Station Masters who work for 15 hours ?

The Honourable 8ir 8aiyid Sultan Ahmad : They are not aware.
Mr. Kuladhar Chaliha : Will Government make inquiries f

The Honourable Sir Saiyid Sultan Ahmad : If the Honourzble
Member will let us know the names of the station masters, we shall cer-
tainly make inquiries.

IMPROVEMENT OF QJARTERS AT CERTAIN STATIONB ON THE AS3aM BENGAL
RarLway,

1059. *Mr, Kuladhar Chaliba : Will the Honourable Member tor
Reilways please state whether any improvement of the Assam 3engeal
Railway quarters of the stations between Gauhati and Tinsukia has been
made and the ventilation improved 1 If so, in how many stations ¢

The Honourable 8ir Saiyid Sultan Ahmad : Government have no
detailed information as to the actual work being done in this connection
on the Assam Bengal Railway. The Budget for 1937-38 for that railway
contains Rs. 2.50 lakhs for the construction or improvement of quarters,
aud at present it is proposed to provide for the next year the sum of
Ras. 3.53 lakhs for the same purpose.

JorEAT PrOVINCIAL RAlLwAY.

1060. *Mr. Kuladhar Chaliha : Will the Honourable the Railway
Member please state :

(a) whether Government have arrived at any deeision to take up
the Jorhat Provincial Railway ;

(b) whether it has been decided that the Railway Board will take
it up, or it will be made over to the Assam Bengal Railway
for management ; and

(c) whether the branch of the Jorhat Provincial Railway to Tita-
bar junction will be continued t

The Honourable 8ir 8aiyid Sultan Ahmad : (a), (b) and (c). The

« Whole matter is under consideration at present.
11061*—1064*.

CHINA’S APPEAL TO THE LEAGUE OF NATIONS AGAINST JAPANESE AGGRESSION.

1065. *Mr. 8. 8atyamurti : Will the Honourable the Leader of the
House be pleased to state :

(a) whether the Gm.rernment of India have received any informa-
tion about China’s appeal to the League of Nations ageinst
Japanese aggression ;

(b) whether the Government of India have been consulted on this
o matter by the Secretary of State, or by the Leagus of

tFor these questions and reply thereto, see pages 3177—B0 of these debutes.
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‘Nations, or by His' Highness the Aga Khan, an ' Tidian
delegate and the President of the present sessmn oi the
Assembly ; and '

(¢) whether the Government of India have given any imstruction
on this matter to their deiegates to the Ase.embly of the
League. of Nations, and if not, why not ?

Mr. G&. H. Spence : (a) to (¢). The Honourable Member is referred
to the reply given by the Honourable the Law Member to part (a) of
the Honourable Mr. Mohan Lal Saksena’s starred question No, 997 asked
on the 2nd Oectober, 1937.

Mr. 8. Batyamurti : With reference to that answer and the subse-
quent events, may 1 know if the Government of India have officially
heard from the Secretariat of the League of Nations about the Resolu-
tion passed by the League of Nations condemning Japan’s aggression !

Mr. G. H. Spence : We shall not hear officially from the Secretariat
of the League of Nations until we get the documents in due course. The
only official information we have received was in reply to a teiegram we
sent when we received notice of Mr. Mohan Lal Saksena’s question.

Mr, 8. Batyamurti : May I know if the Government of India have
been informed of China’s appeal to the League of Nations asking for
help to meet Japan’s aggression ¥ I have read a newspaper report to
the effect that the Committee passed a Resolution on the Sino-Japanese

War. Incidentally they passed a Resolut:on asking the nations to help
China ?

Mr. G. H. 8pence : We have not heard anything about that.
Possibly the Honourable Member misunderstood a telegram which I
saw in the Statesman of yesterday—a Reuter’s telegram to the effect
that the Budget Committee of the League had approved a proposal to
erant £100,000 to fight epidemics in China. Is that what the Honour-
able Member has in mind

ProprosaLs FOR PARTITION OF PALESTINE.

1066. *Mr, 8. Satyamurti.: Will the Honourable the Leader of the
House be pleased to state :

(a) whether the Government of India have received a copy of
the report of the Committee of the League of Nations on the
British Government’s proposals for the partition of Paies-
tine, or have any information on the matter ; and

(b) whether the Government of India propose at this juncture to
represent the feelings of the people of India to the League
against any partition of Palestine and if not, why not !

Mr. G. ‘H. Spence : (a) The Honourable Member is presumably
referring to the Report made by the Permanent Mandates Commission
to the Council of the League. Government received copies of the
volume containing this Report together with the Minutes of the Exira-
ordinary Session of the Commission by the last mail and a copy of the
volume has been placed in the Library.- R
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(b) No. The Honourable Member is referred to the Home Secre-
tary ‘s reply to part (¢) of his starred question No. 236 asked on the 1st
SReptember, 1937.

Mr. 8. Satyamurti : May I know if, subsequent to that answer, any
communication has passed from the Government of India to His Majesty’s
Government or to the League of Nations through His Majesty’s Gov-
eérnment, regarding the feelings of Indians in this matter ?

Mr. G. H. Spence : I understand that the only communication which
has since passed is the communication arising out of the undertaking
given in answer to the Honourable Member’s previous question, when
it was said that the attention of His Majesty’s Government would be
specifically invited to his question and answer.

Mr. 8. Satyamurti : Has that been done ?
Mr. G. H. Spence : That has been done.

(b) WRITTEN ANSWERS.

PurcHASE oF THE GraND HoTeEL ForR FEDERAL AssEMBLY CHAMBER IN
SIMLA.

1057. *Bhai Parma Nand : (a) Will the Honourable the Leader of
the House be pleased to state whether it is a fact that on the completion
of the Federation scheme a larger site would be required in Simla for a
new Chamber of much bigger size to suit the needs of a larger Federal
Assembly 1

(b) Arg (_}overn_mgnt aware that the sile on which the Grand Hotel
and its adjoining buildings are situated is for sale in the market ?

(¢) If the answer to parts (a) and (b) above be in the affirmative,
do Government propose to consider the advisability of bargaining for
the purpose of purchasing this site ¢

_ The Honourable 8ir Thomas Stewart : The question should have heen
addressed to me and to avoid delay I shall reply to it.

(a) The reply to the question will depend upon whether the Federal
Government decide to hold the Sessions of the Legislature in Simla.

(b) Yes.
{e) No.

cerep

MAINTENANCE OF ADDITIONAL POLICE FOR RAILWAYS.
© 1061, *Maulvi Mahammad Abdul Ghani: Will the Honourable the

Railway Member be ‘Pleased to state : ,
(a) whether the Bihar and Orissa Governments made repeated
representations to the Government of India and through
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them to the Secretary of State for India to relieve them
from the burden of expenditure in connection with the
maintenance of Railway Police for the Railway Companies
within their boundaries ;

(b) what contribution is made by every Railway company or by
the Government of India to the respective Provincial Gov-
ernments for the maintenance of an additional police
specially meant for Railway Companies ; and

(¢) whether it is a faet that the respective Provincial Govern-
ments have to perform other works, such as realisation of
railway fares and penalties and service of notices on the
persons found travelling without tickets ; if so, whether any
Railway Company or the Government of India pay any
amount to the respective Provincial Governments for such
services ; if not, why not %

The Honourable 8ir S8aiyid Sultan Ahmad : (a) and (b). The ques-
tion of incidence of cost of Railway Police has formed the subject matier
of correspondence between all the Provincial Governments (including
the Government of Bihar and Orissa), the Government of India and the
Secretary of State for a number of years. Up to the year 1936-37, Com-
pany-managed Railways were paying to the Provincial Governments a
sum of about Rs. 8 lakhs per annum as their share of the cost of Railway
Police. No payments were made by State-managed Railways. The
actual contributions for 1935-36 were as follows :

Rs.
Assam Bengal Railway .. 41,000
Bengal and North Western Railway .. 31,000

Bombay, Baroda and Central India Railway 2,04,000

Madras and Southern Mahratta Railway .. 2,19,000
Rohilkund and Kumaon Railway .. 10,000
South Indian Railway 2,09,000
Bengal Nagpur Railway .. .. 82,000

Total 7,96,900

Section 187 of the Government of India Act, 1935, provides that the cost
of ““ Order ’’ police employed on all railways, whether State-managed or
Company-managed, shall be paid by the Federal Railway Authority to
the Provincial Governments and administrations, ete. It is anticipated
that the total liability of Railways on this account. will be increaséd irom
Re. B lakhs to about Rs. 27 lakhs per annum. c
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(c) Action taken by-the Police under section 132 of the Railways
Act in connection with persons travelling without a ticket is a duty which
bas been allotted to the ‘‘ Crime ’’ and not to the ‘‘ Order ’’ police and
Railways are not required to pay the cost of such services,

APPOINTMENT OF AN ECONOMIC ADVISER TO THE GOVERNMENT OF INDIA.

1062. *Mr. T. 8, Avinashilingam Chettiar : Will the Honourable the

Commerce Member state :

(4) whether Government are contemplating the appo_intment of
an economic adviser to the Government of India ;

(b) whether an offer has been made to a foreign expert ; if so,
to whom ; and

(e) whether any Indians were considered for the post ; if so, who
were those Indians that were considered ?

The Honourable 8ir Saiyid SBultan Ahmad : (a) Yes.

(b) No. The post has been offered to Dr. T. E, G. Gregory, Pro-
fessor of Economies in the University of London.

(e) Yes. I am not prepared to disclose the information.

PurcHASE oF INpDIAN CoTToN AND ToBACCO BY JAPAN, ETC.

1063. *Mr. T. 8. Avinashilingam Chettiar : Will the Honourable the
C'ommerce Member state :

(a) whether it is true that the Japanese have stopped purchas-
ing their usual amount of cotton owing to the China-
Japanese War ;

(b) whether the Japanese purchase of tobacco has gone down for
the same reasons ;

(¢) whether Government have enquired into the effsots of the
China-Japanese war on Indian trade ; and

(d) if so, what is the result of their enquiry ?

The Honourable Sir 8aiyid Sultan Ahmad : (a) and (b). The ex-
ports of cotton and tobaceo to Japan have been higher during the period

April to A_ugust, 1937, than in the corresponding period of either of
the preceding two years.

_ _(c) and (d). ’I_‘he Honourable Member is referred to the reply given
fo his starred question No. 899 on the 8th September, 1937. 1 may how-
ever state that Government are keeping a watch on the effects of the
Sino-Japanese hostilities on Indian trade. ' '
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Punom oF Inmm CorroN BY .me

1064. *Mr. T. 8. Avimhﬂmgsm Chettiar : Wlll the Honourable the
Commerce Member state :

(a) under the Indo-Japanese Trade Agreement what is the
amount of Indian cotton that Japan has stipulated to take ;

(b) whether, in view of the present developments in the Far
East, this has diminished ; and

(¢) what will be the effect on the terms of the Trade Agreement
in case of their not taking the required amount of cotton ?

The Honourable Sir Saiyid Sultan Ahmad: (a) The minimum
quaniity of Indian raw cotton which Japan has agreed to take is one
willion bales in a cotton year, ie., January to December.

(b) Exports upto the 31st August beyond which date figures are
nol yet available showed no falling off, but the effect of the present
hostilities is only likely to disclose itself later.

. (e) The Honourable Member’s attention is invited to the Depart-
ment of Commerce Press Communiqué, dated the 15th April, 1937, copies
of which are in the Library.

UNSTARRED QUESTIONS AND ANSWERS.

QUM SANCTIONED BY THE Rawway BoOArD FOR DISBURSEMENT AMONGST
' NON-STRIKERS OF THE BENGAL, NAGPUR RAILWAY.

_ 198, Mr. Mohan Lal Baksena : (a) Will the Hounourable the Rail-
way Member be pleased to state whether it is a fact that a sum of Rs. 12
Iakhs has been sanctioned by the Railway Board for disbursement amongst
the non-strikers in the last Bengal Nagpur Railway strike * If so, how is
it proposed to be spent 1

(h) Is it a fact that about Rs, 6 lakhs is going to be paid as bonus,
Rs, 4 lakhs as diet money and Rs. 2 lakhs as travelling expenses ?

(¢) What is the total number of non-strikers to whom this money

is geing to be paid and how much will be paid to the Anglo-Indian em-
ployees ¢

(1) How much of this money, if at all, had a.lrea.dy been spent by
the Railway administration in fighting the strike ¢ -

(e) Was the Railway Finance Committee consulted 1

o . wiloo 90 T

The Honourable Sir Saiyid Sultan Ah:llmd “(a) to (d)..~ The only
irformation available with Government is that l;he Agent, Bengal Nag-
pur Railway, paid the following bonus and allowances to non-gagetted.
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staff who remainéd on duty during the strike between the 13th Dseem-
ler, 1936, and the 10th February, 1937 :

(i) bonus to non-strikers at 25 per cent. of salary for December,
1936, January, 1937, and ten days of February, 1937,
amounting to Rs. 6,75,000.

(ii) Diet allowance at various rates to both permanent and
temporary staff amounting to Rs. 4,67,000 ; and

(iii) Fixed travelling allowance amounting to Rs. 2,000. I would
add that Government confirmed Agent’s action.

(e) No.

ExporT OF MONKEYS.

19 Mr. M. 8. Aney : (a) Has the attention of the Honourable
Member for Commerce and Railways been drawn to the article ‘‘ For
Monkey '’ by M. K. Gandhi published in the Harijan of the 18th Septem-
ber, 1937 %

(b) Will Government be pleased to give the figures of the monkeys
exported from India to America every year during the last five years ?

(e¢) Did Government receive any representations from humanitarian
and anti-vivisection societies to prevent the export of monkeys from
India to America *?

(d) If the answer to part (¢) be in the affirmative, will Govern-
ment be pleased to state what orders were passed on them ? '

(e) Do Government propose to take any steps to stop the export of
monkeys to America or any other country !

The Honourable 8ir Baiyid Sultan Ahmad : The question should have
been addressed to the Home Department.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred questions Nos. 28 and 29, asked by Mr.
Lalchand Navalrai on the 23rd August, 1937.

PromoTION OF INDIANS TO STATION MASTER GRADE ON THE NORTH WESTERN
RATLWAY.

.Government arq informed as follows :
Question No. 28.—(a) Yes. '

~_(b) and (€. Yes. Since then _four posts have been raised from grade TII to
grade IV and o6ne post, i.e., at Rajp’ura‘-,'\'l_j.p.s been reduced from grade IV to grade II
from the date that station ceased to be a * terminal '’ station and was wo longer con- -
sidered important for a grade IV post. o '

" (d) The rumber of grade. TV ‘posts. has so far heen-raised b thrae o0 furt her
increases will be considered aceo rding to tr iﬁcofequi;mt;.-_ by and :
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ProMoTION OF STaTIGN MASTERS TO GRADE V ON THE NoRTH WESTERN
Ramwway.

Question No. 29.—(a) There are ten posts of Station Masters, grade V, on the
North Western Railway. Of these, five have been held permanently by Indians, of

whom two have been promoted permanently to grade VI and two others are officiating
in grade VI.

(b) to (d). No promotion to ,Station Masters, grade V, is made from amongst
Assistant Station Masters, grade ‘{f, qualified in Course T-7 (senior Station Masters
and Traffic Inspectors Course). Promotion as Assistant Station Master, grade V, is
open to suitable Station Masters, grade I to IV inclusive and Assistant Station Masters,
grade I and IT (Grade IIT and IV Assistant Station Masters posts do not exist at
present), who have qualified in control duties and to certain other categories of staff
qualified in Course T-5 and in control duties. The extent to which Station Masters
and Assistant Station Masters in lower grades can seek advancement to Assistant
Btation Masters grade V and subsequent advancement to Station Masters grade V
depends on their suitability to hold such posts and on the occurrence of vacancies.

(e) The channel of advancement is open to all Station Masters grade I to IV who
are suitable and are qualified for such advancement.

Information promised in reply to starred question No. 348, asked by Mr.
Amarendra Nath Chattopadhyaya on the 7th September, 1937.

DiscHARGE OF PosTAL CANDIDATES AFTER RE-EXAMINATION IN THE MADRAS
PostaL CIrCLE.

The question of further relaxing the restrictions whereby candidates are debarred
under the new rules for recruitment from competing for appointments to the Posts
and Telegraphs service in the grades of clerks (including postal signallers, sorters and
telephone operators) has received the further consideration of the Government of India.
In supersession of all previous orders on the subject it has now been decided by Govern-
ment that the following concessions should be granted :

Crass L.

Ezemption of candidates for appointment as second grade clerks and sorters from
further ezamination.

1. Exemption from appearing at the competitive examination should be granted
in each case by Heads of Circles to those who :—

(4) have had an aggregate satisfactory .service in the Department of not less
than 24 months betweed 15th July, 1934 and 15th July, 1937 ; or

(it) had been trained in telegraphy in the departmental telegraph training
classes prior to the date on which the ;competitive examination was
announced, and had qualified ; or

(iii) were undergoing training on that date, provided that they complete or
have already completed their training satisfactorily ; or

(iv) have had an aggregate satisfactory service in the Department of not less
than 12 months prior to 15th July, 1937 ; or

(v) had been or the,waiting lists for the whole of the year immediately preced-
ing the 15th December, 1936, and have also (prior or subsequent to that

dat.et)h had an aggregate service in the Department of not less than four
montihas. )

2. These exemptions should be granted subject to the conditions that (a) the
‘eandidates have passed an entrance test for appointment to the second grade of clerks,
(b) the candidates have an unblemished record, and (o) the Head of the Circle is
satisfied that they are fully competent.

In the case of candidates in categories (i), (i) and (4) it will be open to the
Head of the Circle at his discretion to dispense with condition. (@), i.e., the entrance
test for the 2nd grade of clerks. ' )
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3. Approved ¢undidates who fall under categories (i), (i), (iii) dnd (i) above
ghould be provided ‘for in existing vacancies or vacancies hereafter. arising before any
recruits  who gqualify in the competitive examination. Those falling under category
(v) ‘'should receive appointments alternately with the new entrants secured - by the
competitive examination, subject in every case to the observance of the communal
rotation. \

- Onass IL

Appearance as deportmental candidates at competitive ezaminaitions for elerks - and
' C ‘sorters,

Permission ta appear at the mext competitive examination as deparimental eandi-
dates with the relaxation of the upper age limit of 21 years in every case should be
granted by Heads of Circles to candidates not coming under class I above who satisfy
EITHER both the following two conditions :

(a) they must have passed an entrance test for.appointment. to the second grade
of eclerks, and )

(b) they must have worked satisfactorily in the department for am aggregate
period of not less than four months ;

OR all ‘the following four conditions :
(e¢) they must have passed the old lower division test,

. (b) they must have been on the waiting lists for the whole of the year imme-
diately prior to December, 1936, .

(c) they must not have been subjected to the test for the second grade of clerks,
and )

(d) they must have had an aggrega.té satiéfactory service in the department of
not less than 12 months,

These candidates should be considered for half of the vaeancies reserved for depart-
mental candidates, i.e., for 25 per cent. of the total vacaneies and for any of the

remaining 25 per cent. reserved for departmental candidates that are mot secured by
other departmental candidates.

Crass III
Appearance at competitive ezamination for clerks and sorters.

Permission to appear at the next competitive examination as outside candidates
and the relaxation of the upper age limit of 21 years in every case should be granted
by Heads of Circles to candidates not coming under class I or class IT above who—

(i) have passed an entrance test for the second grade of clerks and had been

on the waiting lista for the whole of the year immediatelr preceding
16th December, 1936, or )

{#) had served satisfactorily in the Department for any periodl prior to 15th
July, 1937, and were on the waiting list on the 15th December, 1936.

Crass IV.
Ezemption of candidates for appointment as telephone operators.

Permission to appear .as departmental candidates with the relaxation of the upper
age limit of 21 years in every case should be granted by Heads of Circies and eandidates
who have an aggregate satisfactory service of not less than 12 months in the Depart-
ment prior to 15th July, 1937, and have an unblemished record, provided that the Head
of the Cirele is satisfied that they are fully qualified.

Pending the holding of another general examination at which these men can appear,
candidates who have worked satisfactorily for a period of less than four months
whether prior to or after the date of the ammouncement of this year’s competitive
examination, should be retained in the posts in which they have been working with due
regard to the observance of communal rotation. Their confirmation should subject
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to. their appearing as oulside candidates at the competitive examination held in the
Cirele jin whigh .they are working. These candidates must be informed that their
service gives them no elaim to a permanent appointmeént and that their retention in the
sarviha,ang confirmation are, dependemt on their succeeding in the examination along
with -outsiders.

Note 1.—The phrase ‘¢ have passed the entrance test for appointment as second
grade of clerks '’ wherever it is used .in the jpreceding paragraphs includes any test
which was cancelled irregularly by the Head of a Circle owing to a misunderstanding
of the orders,of the Director General For instanee, the cancellation of a test held
under the orders issued in this office letter No. Es.B.227-40(34 (1), dated the 18th
Novemher, 1934, on the issue of the subsequent orders contained in this office letter
No: Es:B220:2(36 of 24tk Pehruary, 1936," and 6th May, 1036, was mot ‘asked for.
Despite this many Circles actdally cancelled the tests under.the mistaken idea that this
waB intended. " ' i SR

Nore 2—If any.of the candidates faor appointment as clerks and sorters or as
telephone operators satisfy the conditions prescribed under Class I above, and have
already appeared at the competitive examination in any Circle, they should receive
exemption irrespective of the results of the competitive examination. o

Nore 3.—Candidates coming under Classes II and III should be given only one
chance to appear at the competitive examination. The concession ghall cease when
a candidate belonging to these categories has.been unsuceeesful -in the examination.
Consequently a candidate belonging to these categories who has already appeared at
the: competitive examination in a ‘Circle and has failed cannot be allowed another
chance to appear at the examination. ’ : g - i

Nore 4.—Theso concessions must not be regarded as didPelliing with the necessity
of passing the ordinary tests for confirmation in every case.

Fnformation promised n reply to starred question No. 423 asked by Mr.
C - Abdul Qaiyum on the 9th September, 1937.

Usk oF THE BARA WATER BY THE MILITARY AT PESHAWAR.

(a) No; the use of the Bara water supply upto a maximum of 9.68 cusecs has
been enjoyed by the cantonment .sinee at least 1834 under inheritance from the
8ikh Raj when the supply was fixed at 10 cusecs.

- (b) No ; there has been a decrease in cultivation but this is in no way connected
with the water the cantonment takes from the river. i

(¢) Yes ; various schemes have heen considered, includir_lghthe pumping of water
from Kabul River Canal, but the cost cannot be met from mi itary sources.

(d) No; in view of the reply to part (c) the military authorities do not wish to
surrender rights they have enjoyed for 100 years.

Information promised in reply to starred question No. 493 asked by Mr. Kuladhar
Chaliha on the 13th September, 1937.

Tea EsTATES APPLYING EXPORT QUOTA. .

(a) to (d). A statement is laid on the table giving as far as possible the necessary
particulars, I may add that it has been difficult for the Indian Tea Licensing Com-
mittee to distinguish between Indian-owned and European-owned tea estates as a
great number of concerns have share capital owned both by Indians and FEuropeans
and which thus fall between the two categories in question. The method of distinetion
adopted by the Licensing Committee for the. present purpose is explained in the Note
to the statement. g .



8186

STATEMBNTS JALD ON THE TABLE,

(1

S0 a

"suetpuy 4q pray [831dwo a1} Jo “Lue J1 U} %0 1Yy SUIWIAP 0} 3} WMEO)
Fureueor| oy} jO S0UFo a7} Ul SPI0DIT OU 61w LYY PUY soruedwmo)) yo ureux o3 uwraspdmoo fapurewmal AYJ, °, PAUMO UBIPU] , 8B PagIsse]d U] aany

suoprsd oy suerpuy £q paudie are oseyy asayyy  -ejonb dlodxa wa) Jof smiof uoryedidde woly pajrdmod usaq vy JuamD)BYE 2A0qE SYY,— HION

L

_ U R gjonb uodxe
601z | 869~ | 1L¥T| 981°Z| 869 | 88¥‘T|60L'T| 0L | LOOI| 391 30L | 099 | OLI‘T| 869 | GL¥ | oy pandds ofa sajwisy jo "oN [B30],
_ ; ‘aol}
£z . ez . . e . . e ~edysoAul 13pun suoywordde wjong
.n . . Q T w ) .- - . .. "t . Em.ﬁew—.—dgw”mvnﬁg
9’ 19 g o1 1 L L .- . S13M01f) [[ewg : BISUBY
. g I S I | 1 Fd g 090 ‘[eBuoy ‘wessy
“UMDLPYIUN 04301 BUOY
o _ ~vospddv vionh deoym eapIes pasarsIbasu )
o . . L hm . . ve . - . ae .- ** BI0MOIN) [TUELY : IPURJY
¥3 ¥, |9tr | .| 9Ir |81 oler . . e . e T SIemoIf) [[ewg : BIFusy
¥l #1' (12 | v |1@cler |1 gb feg | " [egfor =oler |t o *030 ‘uduog ‘wussy
o "PIPIINIL DAHN BUOY)
o . - Sl _ -, ~0oyddp vjonb aeoym sy pasasssbosu )
201G | 869 | ¥O¥'I'| £20'7 | 869 | S3E‘T| 60L'T| 104 | 800°T| 863°T| J0L | 969 | 09L'T | 869 | 397
081 081 | O8I | 081 . T : N ) o - 8I0M0I]) [[BWG : TPUS]Y
699 | 699 | 969 | cag | zo® | zep |08 o8 |8 |8 . "+ slomory) [[emg ® widumyy
€02°1| 860 | 909 |8¥3‘1 | 809 | 09¢ | LPZ‘T| TOL | OFS | BIE'T| BOL [ 9T¢ | TeT'T| 869 | £9% | ™~ : "099 ‘[83uey ‘wessy
. “sorimg pososboy
<] o | = = - I - H =] H =
S e E BB E|EE|S(EIE | E
=~ g = 3 g f .m g £ d B = -]
Slal B el Al (i el
.9 | 5 N . g o . |. 8.
2 3l 1 il : : _
. “$E-§£61 WOTBOg |
1

. 'BE-LEBT ndew_. *LE-9E61T UosTeg
EL 8 ae b

‘98-9€61 nosuey

'9g-7g61 uowwog |

"VIGN] HIZON



[7tr Oct. 1937,

LEGISLATIVE ASSEMBLY, *

-Burpuesyno gg-LEGT ‘G OPM[OU! 10U 8904
+92 g v | a1 ¥ | ¢ ¥ : 1908
9 1 1 1 1 g wrpu] Inog
63 S ¥ ¥1 (3 ¥ z ®Ipu] qHON
-
rejoy, | 'POWRIRU |TRyB800DS  peqosfoy | ugEsedong | "pesoelod | TIERR00TS -pogoefey | ‘Tuysseoong| “pejoeley| IES0INE
‘8E-LE6T *LE-9EGT "9g-9€61 "Qg-¥E61 “$E-6E61
- [rouno)) us [piudp 4ousssop oyy o sppaddy
'VION] TTY
gqonb q10d
gsL'g| 2LZ | LIG'€| 99€'F| FLT | 160°F | 1L6'Z| TLT 00L°2 176z | 693 | 820°Z | 6LOG| ¥63 | 98L°T -xe 105 perjdde oys seye)sy JO "ON [9I0L
oLT oLT | 716 | v16 | OF or |91 o1 | % 8 . sz0018 [[ews pegoofoy
€19'e| 3L3 | TPE'E| I9V'E| FLE Leu'e [ 1e6'z| 1L | 099°F ZIET | 692 | eb0°g | L86T| 65 | €69°T
929°z| 0z0z | tze‘z| - | L29'F| 998°F| - 09z°z| 66L'T| " | @6L'T| 969'T| 9691 s1a048 [pems pezessidey]
186 | oL | 91L | ¥es | BLg [ 099 | 999 | LG g6e | €19 | 69z | ¥¥z | z6€ | ¥6T | 86 seyuqey w0, pateysiioy
0| o= 8| e | = | s3|lwlg| |8 |F bl 8| F
=] -] -] & = o
3 B E | Bl E | & | 8|58 |E|2|¢
5 B v .m ¥ .m -1 v .m w r .m 1
-] Q o E -] Q
o w o | & o | 8 o | 8 o | &
w : m & m & m & m & —
*gE-LEBT uoseeg *L§-9E61 uoseegy *pg-gga1 UosEeR A *gg-FE61 uossveg *$g-£E6T U0STOY
*VION] HLOOB




STATEMENTS LAID ON THE TABLE, LY

Information promised in reply to unstarred question No. 75, asked by D».
Ziauddin Ahmad on 13th September, 1937.

SELECTION OF ENGINEERING STAFF IN THE QUETTA DIvisioN o¥ THE NORTH
WESTERN Ratnway,

Government are informed as follows :

(8) Yes, applications were invited by the Divisional Superintendent, Quetts,
for future t.emgrary posts of Engineering Subordinates for the Recom-
struction Branch.

(b) Out of 132 candidates who appeared before the Selaction Board 82 were
selected.

{¢) No. Out of the selected candidates 13 were offered appointments imme-
diately and the names of the others were kept on the waiting list for
future vacancies. According to paragraph 6 of the advertisement issuad
in this connection, a copy of which is attached herewith, selected ap,
cants called up for personal interview were to appear before the Selection
Board at Quetta at their own expense.

(d) Yes. Twenty-two men have already been appointed and four more are
bLeing offered appointments.

(e) No. But to meet with the immediate requirements of the Reconstruction
Branch, seven candidates, out of those called up for interview, were
appointed tentatively pending the result of the Eelection Board. This
preliminary selection was not based on the strength of recommendations
but on the mcrits of the certificates submitted by them with their apph-

c“iﬂm showing their educational qualifications and past experience of
work.

Eziraot Paragraph € from the Advertisement issued by the North Western Railway.

- - - - - L4 - -

6. Belected applicants, called up for personal interview, will have to appear before
the Selection Board at Quetta at their own ezpense and if detained for a day or so will
have to make their own arrangements for their residence, etc.

Information promised in reply to starred question No. 536, asked by Mr. Badrs
Dutt Pande on the 15th September, 1937.

DecisioN or ALMORA INCOME-TAX CaSES AT BAREILLY oR BUDAON.

(8) (i). No. Assessees of Almora and Kumaon Districts are not called to
Bareilly, except in circumstances beyond the control of the Income-tax Department.
It is also not correct to say that the Income-tax Officer, Bareilly, ealis people from

tl_lelKumson Division to Badaun as the latter place is mot in the same income-tax
circle,

(ii) Does not arise.
(b) There are definite orders to this effect, which are usually complied with,

Information promised in reply to starred question No. 577, asked by Dr. Ziauddin
Ahmad on 16th September, 1937

SELECTION OF ENGINEERING STAFF IN THE QUETTA DIVISION OF THE NoORTH
WESTERN RAILWAY.

(a) to (e). The Honourable Member is referred to the information laid on the
table of the House today in connection with his unstarred question No. 76 asked i
Legislative Assembly on 13th SBeptember, 1937. a ¢ @ 1n the

L442LAYD L B
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Information promised in reply to starred question No. 581, asked by Babu Kaslash
Behari Lal on 16th September, 1937.

REPLACEMENT OF INTERMEDIATE CLASS CARRIAGES ON THE BENGAL AND NoRTH
WESTERN RATLWAY.

1. There are 12 bogie intermediate class carriages ; these have all been rebuilt
and are of the new type.

2. There are 32 bogie intermediate and third class composite carriages. Nineteen
have been rebuilt and are of the new type ; four are being rebuilt now. There is a
programme for rebuilding the remaining carriages at the rate of two per year.

3. There are 31 six-wheeled intermediate class carriages ; there is a programme
for rebuilding these at the rate of tem per year starting in 1938-39.

4, There are 42 six-wheeled intermediate and third class composites. Sixteen
of these have been rebuilt and are of the new type ; fourteen are being rebuilt mow
and the remainder will be rebuilt in 1938-39.

The question of changing the type of intermediate class carriage running between
Barari Ghat and Bhagalpur will be looked into, and if possible, a carriage of the new
type will be put on this run.

Information promised in reply to part (f) of starred question No. 653, asked by
Mr. 8. K. Gupta on the 20th September, 1937.

INSUFFICENT STAFF ATTACHED TO INCOME-TAX OFFICERS IN THE MADRAS
PRESIDENCY.

() No.

Information promised in reply to question No. 660, usked by Mr. Sri Prakasa
on the 21st September, 1937.

Loneg Contnvuous Dury oF Rarmway DRIVERS.

(a) Government are informed that it is not a faet that the same driver is on duty
from Gorakhpur to Allahabad. Engine crews are changed at Benares.

(b) and (¢). Do not arise.

Information promised in reply to unstarred question No. 130, asked by Mr. Ram
Narayan Singh on the 21st September, 1937.

CoMPLAINTS AGAINST THE HINDU REFRESHMENT RooM CoONTRACTOR AT
DELHI.

A statement giving brief particulars of the complaints recorded against the Hindu
Refreshment Room contractor at Delhi is appended. The contractor was greatly handi-
o8] from the 15th February, 1937, when he took over the contract, to m&ﬂ June,
1937, when he was given occupation of the Hindu Refreshment Room and premises,
owing to the refusal of the previous contractor to vacate the premises, and the business
was carried on in a dining car stabled in the station.

Statement giving brief partioulars of complaints.

1. Mr. B. L. 8ondhi, Proprietor, Sondhi and Com : .
served and poor service. ToP ! pany, reported against the food
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2. Mr. B. Uurg, B.A., complained regarding high rates charged and poor food
(swoets, puries, etc.), supplied to him by the sweetmeat-vendor.

3. Mr. A. B. Khanna reported that bad food was served ; that the service was
unsatisfactory and the behaviour of the servants was rude.

4, The Manuager, Ahmad Brothers, Lucknow, complained regarding the bad food
served and unsatisfactory service.

5. 8. Joginder Singh, ML.A., has recorded that food served was bad, service poor,
ghee used in cooking was mot of good quality and there was also mismanagement.

6. Messrs. M. K. Puri, R. B. Mathur, N. Sen and 8. L. Kapoor have recorded their
remarks in the complaint book to establish that some other gentleman (whose name is
not mentioned) was dissatisfied with the arrangements and was using some bad
language.

7. The Secretary to Mr. Muhammad Azhar Al M.IL.A., reported against bad
service 88 tea was not served in time. The Manager also refused to produce the com--
plaint book when asked. .

8. Bheo Parsad Jain reported that the tea supplied to him was not fresh. The
salesman was impolite.

9. Mr. Acharya complained that he was overcharged for the articles supplied to
him.

10. Mr. B. B. Shiv Dass Amin reported that he was overcharged and also that
the food served was bad. The ghee used was not of good quality.

Information promised in reply to unstarred questions Nos. 135, 136 and 140
asked by Mr. Amarendra Nath Chattopadhyaya on the 21Ist September,
1937.

INSTRUCTIONS REGARDING EMPLOYMENT OF NON-GAZETTED STAFF AS
Tempozary HanDs oN THE East INDiaN Rarmwwav.

Question No. 135—(a) and (b) (ii). The Honourable Member is possibly
referring to instructions issued by the Chief Operating Superintendent in October,
1935, to the effect that until further orders all staff would be appointed on a tem-
porary basis. These instructions have since been replaced by general instructions of
the Agent that all categories of staff, other than those apprentice-trained, shall not
be appointed to permanent service until they have completed one year of continuous -
and satisfactory service.

(b) (i). Yes.
(iii) No.

(e) Does mnot arise. e

L3

MEeETING OF SPORT OFFICERS ON RAILWAYS HELD AT DELHI.

Q.ues'twn No. 136.—(a) (i) and (ii). Presumably the Honourable Member is
referring to the annual inter-railway Hockey and Athletic tournaments which wers
}mld in Delhi in March, 1937. If so0, an officer of the East Indian Railway was sent
in charge of the East Indian Railway teams in connection with these tournaments.

(iii) Yes.
(iv) The car was booked on a pass.

(b) The officer and his peon travelled on a pass and were granted certain allow-
ances from the sports fund to cover their incidental expenses. gr am alow

(¢) and (d). Do not arise.

L442LAD B2
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IeSTRUCTIONS ISSUED ON THE EAsST INDIAN RAILWAY FOR NOT PROMOTING

CERTAIN NON-GAZETTED STAFF TO OFFICIATE IN THE LOWER GAZETTED
SERVICE.

Question No. 140.—Government are informed as follows :
Ap regards the first part of part (a), the reply is in the negative.
The latter parts of part (a) and part (b) do not arise.

[nformation promised in reply to unstarred question No. 165 asked by Mr.
Muhammad Azhar Ali on the 21st September, 1937.

CLEREKS IN THE ESTABLISHMENT SECTION OF THE DIVISIONAL SUPERINTENDENT'8
OFFICE, LUCKNOW.
Government are informed as follows :
(a) The total number of clerks working in the establishment section of the
; Divisional BSuperintendent’s Office, Lucknow, including the pay bill
! section is 39, of whom 30 are Hindus and 9 Muslims.

(b) Bix vacancies occurred in the section during the last three years. Five
of them were filled by Muslims and one by a Hindu.

Information promised in reply to part (a) of starred question No. 795, asked by
Babu Kailash Behari Lal on the 24th September 1937.
GuArDS ON THE BENGAL AND NorTH WESTERN RarLwav.
Government are informed as follows :

(a) The reply is in the negative.

Information promised in reply to starred question No. 799, asked by Mr. Lalchand
Navalrai on the 24th September, 1937.

ProMoTiON OF BooKING CLERKS ON THE NORTH WESTERN RaAmLway.

(a) Yes except that no payments are made by the booking clerks to the staff
pnder the Payment of Wages Act.

(b) The reply to the first part is in the negative ; the latter part'does not arise.

(¢) and (d). Booking eclerks are eligible for promotion to assistant claims
inspectors, enquiry clerks and assistant sales inspectors’ posts. They are mot eligible
for promotion to guards and yard foremen as these two classes are transportation stafl
whil‘; the booking clerks are commercial staff. They are also not eligible for special
ticket examiner’s posts as these are not in their regular line of advancement.

(e) There are assistant claims inspectors and enquiry clerks now employed on
the North Western Railway, who were previously working as booking elerks.
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(f) The importance and volume of pusscnger traffic at each station is the deciding
tfactor in fixing the grades into which booking clerks and other staff of a station should
be fitted.

(g) Government do not consider it necessary to set up a permanent board of the
kind suggested by the Homourable Member.

Information promised in reply to a supplemeniary question to starred question
No. 836, asked by Mr. S. Satyamurti on the 28th September, 1937.

OPINIONS OF PROVINCIAL (GOVERNMENTS ON INCOME-TAX EXPERTS
REPORT.

Replies are still outstanding from the Governments of Bengal, the Punjab and
the North-West Frontier Province. The Government of United Provinces have eom-
municated their views on Part II of the Income-tax Enquiry Report, but their views
on Part T are awaited.

MOTION FOR ADJOURNMENT.,

APPOINTMENT OF A NON-INDIAN AS EcoNoMIO ADVISER TO THE GOVERNMENT
or INDIA.

Mr, President (The Honourable Sir Abdur Rahim) : I have received
potice of a motion for adjournment from Mr. Satyamurti to this effect :
‘“ I hereby give you notice that I intend asking the leave of the Honourable the
President and of the House to move today that the House do now adjourn to consider

definite matter of urgent public importance, namely, the appointment of a non-Indiun as
Economic Adviser to the Government of India.’’

I understand that Government do not take any objection to this
motion.

T must make the position of the Chair quite clear with respeet to
this motion and yesterday’s motion. It has been laid down more than
once that in the case of any appointment, even an important appoint-
ment, that cannot be made the subject matter of a motion for adjourn-
ment unless there is some important principle involved and neither in

regard to this motion nor yesterday’s motion should my ruling is to be
construed to the contrary.

Mr. 8. 8atyamurti (Madras City : Non-Muhammadan Urban) : Will
the motion be taken up at 4 o’clock ?

Mr. President (The Honourable Sir Abdur Rahim) : The motion
will be taken up at 4 o’clock.

AGREEMENT BETWEEN THE RESERVE BANK OF INDIA AND
THE GOVERNMENT OF BOMBAY.

The Honoureble 8ir James Grigg (Finance Member) : Sir, I lay om
the {ablc a copy of the Agreement between the Reserve Bank of India
and the Government of Bombay.
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Reserve Bank of India :

Agreements between the Govern
ment of Bombay and the —.

GOVERNMENT OF BOMBAY,
FINANCE DEPARTMENT.
Resolution No. 2019|33.

Bombay Castle, 15th September, 1937.
RESOLUTION OF GOVERNMENT,

The accompanying agreement* between the Government of Bombay and the
Reserve Bank of India should be executed on behalf of Government and copies should
be forwarded to the Government of India and officers and Departments concerned.

2, The Government of India should be requested to place copies of the agreements
on the table of the Central Legislatures.

3. The Becretary, Bombay Legislative Counecil and the Secretary, Bombay Legisla

tive Assembly, should be requested to place copies of the agreements on the table of
the Provineial Legislature.

By order of the Governor of Bombay,

J. C. BULTON,
. Deputy Becretary to Government.
L]

The Accountant General,

All Departments of the Becretariat,

The Becretary to the Governor,

The Commissioners of Divisions,

The Commissioner of Excise, :_I-..

All Collectors in the Presidency proper,

The Remembrancer of Legal Affairs,

The Solicitor to Government,

The Superintendent of Stamps, Bombay,

The Secretary, Bomhay Legislative Assembly,

The Secretary, Bombay Legislative Couneil.

The Goverrment of Tudia, Finance Department (by letter).
The Secretary, Reserve Bank of India (by letter) (with duplicates’.

*Printed as accompaniments to this Resolution.

N, of 1937,
Copy forwarded for information and guidance to
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Accompaniments to Government Resolution, Finance Department, No. 2019|833, dated the
15th September, 1937,

AGREEMENTS.

AN AGREEMENT made this twenty-eight day of July One thousand nine hundred
and thirty-seven Between THE GOVERNOR OF BOMBAY of the ono part and THE
RESERVE BANK OF INDIA (hereinafter called ‘‘ the Bank ’’) of the other part
WHEREAS the Bank was constituted and incorporated and is regulated by the Reserve
Bank of India Act, 1934 (being Act No. IT of 1934)—(which as adapted and n:lodrﬁed
pursuant to the Authority contained in section 293 of the Government of India Atgd
1935, by an Order of His Majesty in Council dated the 18th day of May, 1937, ei
as the India and Burma (Burma Moneta.rg Arrangements) Order, 1937, is hereinafter
called ‘¢ the Act '’) with and subject to the various powers, provisions and rest-_nchmlm
in and by the Act set forth and it was thereby inter alia particularly provided as
follows, viz. :—

(1) by section 20 of the Act that the Bank should undertake to aceept monies for
account of Provincial Governments and to make payments up to the amount
standing to the credit of their accounts and to carry out their exchange,
remittance and other banking operations including the management of the
public debt, and

{2) by section 21 (1) of the. Act that Provineial Governments should entrust the
k on such conditions as might be agreed upon with all their money,
remittance, exchange and banking transactions in India and, in particular,
should depusit free of interest all their cash balances with the Bank pro-
vided that nothing in that sub-section should prevent Provincial Govern-
ments from carrying on money transactions at places where the Bank has
no branches or agencies and that Provincial Governments might hold at

such places such balances as they may require, and

{3) by section 21 (2) of the Act that Provincial Governments should entrust the
Bank, on such conditions as might be agreed upon, with the management of
the public debt and with the issue of any new loans.

NOW IT 18 HEREBY MUTUALLY AGREED AND DECLARED by and
between the said parties hereto as follows that is to say :—

1. This Agreement shall be deemed to have come into foree on the first day of
April One thousand nine hundred and thirty-seven. :

2. The general banking business of the Government of Bombay (hereinafter
referred to as ‘‘ the Government ’’) including the payment, receipt, collection and
remittance of money on behalf of the Government shall be carried on and transacted

the Bank in accordance with and subject to the provisions of this Agreement and of
the Act and with and subject to such orders and directions as may from time to time
be given to the Bank by the Government through any Government officer or officers
authorised by the Government in that behalf and at any of the offices, branches or
agencies of the Bank for the time being in existence as may from time to time
be so directed and for this purpose such accounts shall be kept in the books of the
Bank and at such offices, branches or agencies of the Bank as shall be necessary
:; com_*gnient or as the Government shall from time to time direct in the manner

oresaid.

3. The Government shall employ the Bank as the sole Banker in India of the
Government which shall deposit or cause to be deposited with the Bank or allow the
Bank to receive and hold as banker the whole of its cash balances at any places at which
for the time being the Bank shall have an office, branch or agency and the Bauk shall
subject to such orders as may from time to time be given by the Government in the
manner aforesaid receive and hold for the Government all such monies as may
or become payable to the Government or on its account and the Bank shall transact at
its offices, branches and agencies for the time being existing respectively all such
business for the Government regarding the receipt, eollection, payment and remittange
of money and other matters, as is usually transacted by bankers for their customers.
The Bank shall make the said monies at the said offices, hranches and agencies available
for transfer to such places and at such times as the Government may direct. No interest
:ll:.I]-be payable to the Government on any of the monies for the time being held by
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'he ement of the rupee public debt of the Government and the issue of
new tl:ugee loans by the Govemmgnt End the performance of all the duties r§l.at_i.ngl
thereto respectively including the collection and payment of interest and p}'lpclpaf
and the consolidation, division, conversion, cancellation and remewal of securities o
the Government and the keeping of all registers, books and accounts and the conduet
af all correspondence incidental thereto shall be transacted by the Bank at its offices in
EBombay, Calcutta and Madras and at any of its offices, branches or agencies at which
respectively the administration of any portion or portions of the public debt of the
Government is for the time being conducted or interest thereon is for the time being
payable and the Bank shall also keep and maintain such registers, books and accounts r:
respect of the said public debt as the Government may from time to time direct an
shall audit all payments of such interest and act generally as agents in India for the
Government in the management of the said public debt and shall conduct such agency
subject to such orders and directions with regard to the general management thereof as
may from time to time be given to the Bank by the Government.

5. The Bank shall not be entitled to any remuneration for the conduct of the
ordinary banking business of the Government other than such advantage as may accrue
ta it from the holding of the Government eash balances free of obligation to pay interest
thereon, and such balances shall be maintained at an amount not below such minimum
as may be agreed upon between the Government and the Bank from time to time.

Provided that if the Government wishes to remit funds outside the area within its
jurisdiction exeept as otherwise provided for in this Agreement the Bank shall be entitled
to make a charge for sueh remittances at rates not exceeding those which the Bank
charges to Banks referred to as ‘‘ seheduled banks ’’ in Bection 42 of the Act subject to
a minimum charge of four annas for each remittance.

6. The Bank shall make ways and means advanees to the Government if so
required at such rate of interest not exceeding bank rate as may be fixed by the Bank
from time to time, provided that the total of such advances outstanding at any one time
shall not exceed the amount of the minimum balance prescribed under Clause 5 and any
subsidiary agreement provided under the Clause and provided further that the advances
outstanding shall be fully paid off at intervals not exceeding three months.

7. The Government shall employ the Bank as its sole Agent for investments by
BGovernment either of Government funds or of funds managed by the Government and
the Bank shall be entitled to charge commission for sales (but not for purchases
or conversions) at the rate of ome-sixteenth per cent, in addition to any further charges
which the Bank may have to pay by way of brokerage, cte. The Bank shall collect
interest and the maturity values of such investments on behalf of the Government
without charge.

8. As remuneration to the Bank for the management of the public debt as afore-

safl the Bank shall be entitled to charge to the Government half-yearly a commission
ot the rate of Rupees Two thousand

) per erore per annum on the amount of the public
debt a8 aforesaid at the close of the half-year for which the charge is made. In
elenlating this charge the following amounts shall be excluded from the amount of
publie debt, ofz, :—

(a) The amounts of loans discharged outstanding after one year from the date
of a notice of discharge ;

(b) The amount of stock certificates for Rupees Fifty thousand and upwards
held by the Government or by any officer or officers of the Govet?nment
authorised in that behalf provided that sueh amount exceeds one erore.

And in addition to the charge of Rupees Two thousand per
Bank sl‘;sll be entitled t: ;h&rge to the Government a ﬁxs]?i B:l;:reo? a;%:];l:;m‘l'tx
thousand a year on account of the stock certificates ref i i
snd the Bank shall be also entitled to charge s public (Lot niwad (B) of this clause

the publie (but not th
sdch fees and charges as are now or may hereaftelP from gime to tim.: l?eo‘;erzﬁm :l;

the Governor General under the powers conferred upon hi
Ast, 1920 (Aet No. X of 1920), for duplicate securit?as a;,udm:h:)ry ti];ere::ed::? m%mm
¥on, division or otherwise of all Government Securities which the Bank issues.

Provided that loans not directly imsued b the
arantee, of the Government shall not be ine{uﬂed i?:o:;n;ﬁ!:t‘;ﬁnh;::ih:nd“ bind
this clause but shall be a matter for

purpose
Joans is entrusted to the Bank. separate arrangement if the management of suehk
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9. The Bank shall maintain currency chests of its issue department at such places
within the Province of Bombay as the Government may, with the previous sanction of
the Central Government, prescribe and the Government shall provide suflicient accommo-
dation for such chests as may be required for the deposit of notes or coin and shall be
responsible to the Bank for the safe custody of the said chests, notes and coin. The Bank
ghall keep the said chests supplied with sufficient notes and coin to provide currency for
the transuctions of the Government and reasonable remittance facilitics to the public at
the said places. The Government shall supply the Bank with such information and
returns as the Bank may from time to time require as to the composition of the
balances in the said chests and the amount and nature of the transfers to and from the
said chests. The Bank shall have access to the said chests at ail reasonable times for
the purpose of inspecting and checking the contents. The Government shall be
responsible to the Bank for the examination and correctness of eoin or motes at the
time of deposit in or withdrawal from the said chests.

10. The Bank shall not be at liberty to ciose any of its offices or branches vxcept on
Sundays, New Year’s day, Christmas day, Good Friday and on any other day doclared to
be a public holiday bg{ a‘r;y notification gub]ished in pursuance of the Negotiable
Instruments Act (Act XXVI of 1881) subject nevertheless and notwithstanding the
provisions of that Act to any special orders or directions which may be issued by the
Government and the Bank shall be responsible that none of its agencies doing Govern-
ment business for the time being existing shall be closed except on Sundays and om
public holidays authorised by the Government within whose jurisdiction such agencies
may be respectively situated.

11. The responsibility for all loss or damage to the Government which may result
from any act or negligence or omission of the Bank or its agents in conducting the
business of the public debt aforesaid or the payment of interest or discharge valae
thereon or the renmewal, conversion, consolidation, sub-division or cancellation of any
Government security shall rest with and be borne by the Bank provided however that
it shall not be incumbent on the Bank to verify signatures and endorsements on Govern-
ment securities which prima facie appear to be in order and in the acceptance of which
the Bank shall not be guilty of any negligence and in such cases no liability shall be
incurred by the Bank in respect thereto PROVIDED ALSO that in regard to the
ordinary banmking business at the offices, branches and agencies of the Bank of receiving
and realising money and securities for money on account of the Government and
paying cheques, orders, draft bills' and other documents whether negotiable or not im
the Bank’s capacity of hankers for the Government and whether such business be done
hy the Bank or by agencies on its behalf the responsibility to the Government shall be
that of the Bank and such responsibility shall be that of a banker to an ordinary
customer. o

12, The Bank shall remit on account of the Government between India and
Londpn such amounts as may be required by it from time to time at the market rate of
the day for telegraphic .transfers, subject to the proviso that if a large transfer has to be
eﬂ’actp'd in connection with the floatation or repayment of a sterling loan or analogous
ope;at;onh and if it is considetredbby gither party to be inappropriate to apply the rate of
a #ngle day, an average rate based on a longer peri

cbetween the two pﬂ.rl;iesl.gﬂ Rer period may bo fized by Agreement

13. This Agreement may be determined by either party giving to the other party
ome year’s notice in writing expiring on the thirty-first day of March in anv year, such
rotice if given by or on behalf of the Government to be addressed to the Governor of the
Bank and to be served by leaving the same with the Head Office of the Bank or
addressing the same to him at the Head Office of the Bamnk by registered post and if
given by the Bank to be served by leaving the same with or addressing the same by
registered post to the See_retary to the Government in the Finance Department and
immediately upon the expiration of such notice this Agreement shall absolutely cease
g:g determine save as to rights or liabilities acquired or incurred prior to such termina-

14. Tn the event of any dispute arising as to the terms and econditions of this
Apreement, or as to the rights or obligations of the parties hereto sunch dispute or
g;tmb? of! Wm'o:o s:hs‘ﬂ, Gi: the event of the parties hereto failing tn reach an agree-

2 referred e Governor General whose deci i
me T e et whose ecnionlhaﬂbeﬂmlln{lbmdin‘
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15. Nothing in this Agreement shall operate to affect in any way the obligations
imposed either on the Government or on the Bank by or under the Act or any subsequent
amendment or amendments of the Act.

16. The Bank shall be entitled to perform all or any of the matters contained in
ihis Agreement through such agency or agencies as may be prescribed by the Act or any
amendment thereof or as may be approved by the Government.

IN WITNESS WHEREOF Haravu Venkatanarasimh Varada Raj Iengar, Esq.,
Becretary to the Government of Bombay in the Finance Department by the order and
direction of the Governor of Bombay has hereunto set his hand and affixed his official
seal and the common seal of the Reserve Bank of India pursuant to a Resolution of itse
Central Board passed on the eighth day of February, 1937, has been \hereunto affixed in
the presence of its subscribing officials the day and year first above written.

BIGNED, BEALED anxp DELIVERED by the) (Sd.) H. V. R. IENGAR.
abovenamed  HARAVUD VENKATANARASIME —\
VARADA RaJ IENaar, Esq., Secretary to the Go
Government of Bombay in the Finanee "erag,,
Department for and on behalf of the Governor Sag) y
of Bombay in the presence of—

(8d.) B. M. RaNE,

Aspsistant Becretary to Government,
Finance Department.

The Common Beal of the Reserve Bank of India
was affixed hereto in the presence of—

8d.) Buuran CHINOY
BuLran MxHERALLY CHINOY and DEvVIDas ( DEvIDAS MADHOW
MapHOWJT THAKERBEY two of its Directors. b(ﬂd') ! A8 HOWJ

and THAEKERBAY, .
Directors.
B James Bram Tivwor, Kt, OLE., its |(Rd.) J. B. TavLom,
Governor. Governor.

.

AN AGREEMENT made this twenty-eighth day of July One thousand nine
hundred and thirty-seven Between THE GOVERNOR OF BOMBAY of the one part
and THE RESERVE BANK OF INDIA (hereinafter called ‘‘ the Bank ’’) of the
other part supplemental to an agreement (hereinafter referred to as ‘¢ the prin¢ipal
agrcement ’’) made on the twenty-eighth day of July One thousand mnine hundred
and thirty-seven between the parties hereto.

WHEREAS under clause 5 of the principal agreement it is provided that the
Government of Bombay (hereinafter referred to as ‘¢ the Government ’’) shall
maintain a daily balance with the Bank not below such minimum as may be agreed
upon NOW IT IS HEREBY MUTUALLY AGREED AND DECLARED as follows :—

1. The Bank shall inform the Government by telegram of the Government
daily balanece with the Bank at the close of each working day.

2. The Governmert shall take steps by taking a ways and means advance
from the Bank or by issuing treasury bills to ensure that the Govern-
ment balance on each Friday, is not less than a credit of gupees thirty
lakhs. If a reduction in the Government balance is to be anticipated
before the following Friday, e.g., owing to the-beginning-of the-mouth
disbursements, ete., the Government shall also take steps to ensure
that this balance does not fall below the said minimum by more than
rupees five lakhs.

3. The Government will not repay ways and means advances or invest any
ST sBurplus of the Government balance unless the said balance exeeeds a
" credit of rupees thirty-five lakhs. . I
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4. Ways and means advances may be taken and repaid on any day vy\lthout
previous notice by telegraphic or such other intimation to such Branch
of the Bank as the Bank may prescribe provided that such advances
ghall be for a minimum period of seven days and provided further
that such advances shall be in minimum amounts of rupees five lnkhs.

IN WITNESS WHEREOF Haravu Venkatanarasimh Varada Raj Iengar, lisq.,
Becretary to the Government of Bombay in the Finance Department by the ortltjr
and direction of the Governor of Bombayv has hercunto set his hand and affixed his
official seal and the common seal of the Reserve Bank of India pursuant to a Reso-
lution of its Central Board passed on the eighth day of February One thousand nine
hundred and thirty-seven has been hereunto affixed in the presence of its subscribing
officials the day and year first above written.

SIGNED, SEALED axp DELIVERED by the) (8d.) H. V. R. IeNcar.

ahovenamed  Haravy VENKATANARASIEY

Varana Raj IENGar, Esq., Secretary to the # /7 V\
Government of Bombay in the Finance | Government)
Department for and on behalf of the Governor J | seal,
of Bombay in the presence of— N

(S8Sd.) B. M. RANE,

Assistant Becretary to Government,

Finance Department. ~
wnane * Reserve
The Common Seal of the Reserve Bank of India B&?ﬁ;’f _

war affixed hereto in the presence of —

furrany  Memeeairy OmEINOY and Drvmas | (599 Suuran CHINOY,
MaipHOWIT THAKERSEY two of its Directors $(5d.) TD“M MADHOWJI

snd HAKERBAY,
Directors.
BEm James Bram Tavior, Kt, OCIE, its |(3d4.) J. B. TAYLOR,
Governor. ' (3d.) Governor.

THE MAN(EUVRES FIELD FIRING AND ARTILLERY PRACTICE
BILL.

Mr. President (The Honourable Sir Abdur Rahim) : The House will
now resume consideration of the Bill to provide facilities for military
mancuvres and for field firing and artillery practice, as reported by

 the Seleet Committee.

The Honourable 8ir Saiyid Sultan Ahmagd (Member for Commcree
and Railways) : Sir, I wish to say a few words on the point of orlder
raised yvesterday. But for the seriousness and the earnestness with
which this point of order was taken by my Honourable friend, the
Leader of the Opposition, I should have thought that the point could
not be argued at all. On a mere reading of section 100, the position
seems to be clear. It has been placed before the House on many
occasions but T would beg leave to read sub-section (1) once again :

‘e Not\vﬂhstnnding anything in the two mnext succeeding sub-sections, the Federal

Legislature has, and a Provinecial Legislature has not, power to make laws with respect
.to any of the matters enumerated in List I in the Seventh Schedule to this Act.’”’

Therefore, we need not at present comsider the later sub-section.
"Fivén’ if there may be certain provisions there which may be covered
by sub-section (1)..it ' makes no difference at ' all. Therefore, for tlie
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present we may ignore those two sub-sections and see whether the Bill
row before the House is covered by List I in the Seventh Schedule to
this Aet. If you will kindly turn to the Legislative Lists in the Seventh
Schedule, List I, the words are ‘ His Majesty’s military, naval and
uir forces bornme on the Tndian estublishment *. Stopping at that, you
will please observe that His Majesty’s military forces are covered by
the Federal Legislative List. Then, we go to the Bill. We find ‘‘ mili-

tary manceuvres there ’’. If you turn to seetion 100 once again, you
will find this :

‘‘ The Federal Legislature has, and a Provincial Legislature has not, the power te

make laws—now the words which follow are very important—with respect to any of the
matters enumerated in List 1.7’

‘“ With respect to any of the matters ’’, that is, with respect, here
to ‘* military manceuvres ’. Therefore, the Bill purports to provide
facilities for military mancuvres and for field firing and artillery
_ practice, which would be covered by the List itself. And then if you

will kivdly proceed further to clause 2 of the Bill it says :

‘“ The Provineial Government may, by notification in the local official Guazette,
authorise the execution of military manceuvres over any area specified in the notification
during a specified period not exceeding three months.’’

It is obviously not a provision for any area, but it is a provision for
the execution of military manceuvres. Therefore, the object of the
Bill is to provide faecilities with respect to a military matter or with
respect to military affairs. That being the objeet, the other clausas
of ilie Bill are only provisions to provide facilities for the same. The
procedure is given ; temporary acquisition is provided for ; there 'is
compensation to be miven to the owners ; then the return of the laud
or the areas to the landlords or whoever may be in posession of the area.
All these are incidental to the main object of the Bill, whiech is, ‘‘provisiéon
for facilities for military maneuvres and for field firing and artillery
practice ’’. 1 therefore respectfully submit to the House and to .yeu
that the section is perfectly eclear. It is a matter which is military
and it is with respeet to that matter that this House and this House
alone ¢sn have jurisdiction. Therefore, the other points do mnot arise.
But I would like to go further and show that this is really not covered
by sub-seetions (2) or (3) of section 100. Sub-section 3 says ‘‘ Subjcot
to the two precediny sub-sections ’. That at once brings in sub-section
(1). Therefore, what is the good of econsidering this at all ?

Mr. President (The Honourable Sir Abdur Rahim) : You mean the
entirc provineial list ?

The Honourable Saiyid 8ir Sultan Ahmad : T say yes.

Mr. President (The Honourable Sir Abdur Rahim) : In spite of any
provision in List IT 1

The Honourable 8aiyid 8ir S8ultan Ahmad : Yes, Sir. It makes no
difference at all. and that is exactly why this provision in sub-section (1)
was enacted. But T would like to go further and T would like to refer
you to the provineial list for a minute. The item that is relied upon
is item No. 21: *““land. that is to say, rights in er over land, land
tenures, land tenures, including the velation of landlord and tenant
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and the collection of remts ; transfer, alienation and devolution of
agricultural land...... >’ 1 think the Honourable Member relied upor
thai 1

Mr, Bhulabhai J. Desai (Bombay Northern Division : Non-Muham-
madan Rural) : I relied upon ‘‘ rights in or over land ’’.

The Honourable Bir Saiyid Sultan Ahmad : Now, I respectfully sub-

mit that this Bill is not a Bill with respect to Iand It is not a Bill which
is making sny provision for " land ¢

Mr. President (The Honourable Sir Abdur Rahim) : What is the
item No. 91

The Honourable 8ir Saiyid Sultan Ahmad : It is ‘‘ compulsory
acquisition of land . Is this a Bill for the compulsory acquisition of
land * I respectfully submit it is not. It is a Bill whieh provides ior
o facililies for military manceuvres and for field firing and artillery
practiec *. Incidental to that, there may be temporary compulsory
acqms:t.mn of land ; othermse I can envisage nothing in this worid
which can happen without land. For instance, the Insurance Bill was
passed, there were head offices, and all sorts of things which must be
on land ; a Superintendent of Tnsurance is going to be appointed, and
be will walk on land.....

Mr, Bhulabhai J. Desai : Really, really, really !

The Honourable Sir Saiyid Sultan Ahmad : The head offices have to
be on ‘‘ land ’ : therefore it is covered by the Provincial List.

Mr. Pregident (The Honourable Sir Abdur Rahim) : The Honourable
Meraber need not go so far.

The Honouwrable Sir SBaiyid Sultan Ahmad : T respectfully submit
that in order to find out whether a certain Bill is to be passed by the
Ceniral Legislature or by a provincial legislature, what was said by
Lord Watson, was that the ‘‘ pith and substance '’ of the Bill will have
to be examined. And what is that ¢ Ts it for a military purpose, or
is it for the acquisition of land * Now this is what I have to submit,
on the merits. There is one other point.

Mr. President (The Honourable Sir Abdur Rahim) : I think ihe
Honourable Member will agree that the intention of the Government of
India Act, 1935, is to separate the Provincial Legislatures from the
Federal Legislature ¥ That is the main object ¢

The Honourable Sir 8Baiyid Bultan Ahmad : Yes, Sir, certainly and

overiapping was really contemplated, and it was contemplated by
section 100.

Mr Bhulabhai J. Desai : That is the Concurrent List.

The Honourable 8ir Saiyid Sultan Ahmad : Then the guestion does
not arise, because section 100 says, ‘‘ do not consider anything else '’ ;
you have to see whether sub-section (1) of section 100 is complied with ;
if it is. the other question does not arise. Then there is another matter
which T would like to place before you, and that is whether a Bill—I am
not taking my standpoint on the Bill being a Government Bill—whether
a Biil which has been introduced could be thrown out on a ground like
this T can understand the ground, which is palpable on the face of it.
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. Mr, President (The Honourable Sir Abdur Rahim) : The point
whether it is palpable or not does not arise. The question is whether
the compulsory acquisition of land is wltre vires or inira vires of this
Legislature.

The Honourable 8ir Saiyid Sultan Ahmad : Sir, we made a reference
for ingniry in other countries which have got similar legislatures, lile
Australia and Canada. The result that we have got so far is that such a
drastic power is not to be exercised by the Speaker.

Mr. President (The Honourable Sir Abdur Rahim) : Have you got
any references here ¢

The Honourable 8ir Saiyid Sultan Ahmad : We have got them acre,
out I would like to refer to just a portion of them now,

Mr. President (The Honourable Sir Abdur Rahim) : What I propose
to do is that I want to deal with this question that has been raised today
and I suggested to the Leader of the Opposition that that is the difficulty
I have been experiencing. Has the President the power to stop &
Bul himself, or, whatever the nature of the considerations may be, the
House must come to the conclusion whether a legislative measure should
be passed or not. This is a very important matter, and I do not want
to deeide it today. But I should like to have all the references and the
help that I can get on the subject because the practice has been the
other way. The practice has been hitherto for the President to decide
such yuestion, but I want to re-consider that in view of the new Acl.
I should like you also to consider what is the practice in other similar
legislatures.

Mr. Bhulabhai J. Desai : If there are reported cases, I hope my
Honcurable friend will do me the courtesy of sending me & copy.

The Honourable 8ir Saiyid Sultan Ahmad : I hope my Honourable
friend will also send me the cases that he may know of.

Mr. President (The Honourable Sir Abdur Rahim) : The question
that I have been called upon to decide is certainly one of considerable
importance, and the more so, because similar questions are likely to
arise in the future with respect to legislation in this Assembly and
perhaps in other Legislatures. This Bill, which was introduced before
the present Government of India Aect, 1935, came into force, seeks to
provide facilities for military mancuvres and for field firing and
artillery practice. Among other provisions in this Bill, there are provi-
sions which, it is alleged, affect the rights in and over land in provinces,
which now enjoy autonomous Government. The scheme of the Govern-
ment of India Aect, 1935, is to separate and to make independent the
Governments and Leglslatures in the provinces from the Central Leg!sla-
ture and the Central Government, which ceases under the Act to exercise
any powers of superintendence and for control. In deciding a question of
thic character, one has always to bear that essential and cardinal faet
in mind.

Now, in considering the speclﬁc point that has been raised. T
shall assume that there are provisions in this Bill which affect the rights
in and over land in such of the provinces where the military manceuvres
will be held, But T do not think the Bill anyvwhere makes any provision
for compulsory acquisition of land nor does it provide for acquiring anv
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rights in or over land, although, as I have assumed, there are provisions
which might very well be construed to modify or affect rights in or over
land in certain provinces. It has been argued by the Leader of the
Opposition with his usual emphasis and ability that the I’rovincial List
No. 21 lays down that legislation relating to ‘‘ land, that is to say, rights
in or over land ", can only be passed by the Provincial Legislature.
Ttem 9 of that List is concerned with the subject of ecompulsory aequisi-
tion of land as being with the exclusive jurisdiction of the Provincial
Legislature and not of the Federal Legislature. He, therefore, argues
that since there are provisions in this Bill which indirectly, at any rate,
affect the rights in or over land, therefore it is not within the power of
the Federal Legislature to entertain any such legislation. But 1 have
got to consider not only the Provincial List but also the Federal List.
Ttem 1 of the Federal List provides for legislation with respect to ‘‘ His
Majesty’s naval, military and air forces borne on the Indian establish-
ment ’". The words are very general and very wide and there ecan be
no doubt that the objeet of thig Bill does come within the words I have
just read out. Then, it is argued, ves you can legislate regarding His
Majesty’s naval and military forces, but that legislation must in no way
encroach upon the jurisdiction of the Provincial Legislature. As regards
that. first of all, I have got to see, supposing there was any such encroach-
ment, whether the encroachment would be justified under this Act. That
is to say, whether the Federal Legislature for the purposes of items
mentioned in List No. 1 can override some, at any rate, of the provisions
in the Provincial List to the extent that may be necessary. It has been
argued on behalf of the Government that section 100, sub-section (1),
empowers the Federal Legislature to pass any legislation even if it
overrides to any extent any of the subjects or encroaches upon any
of the subjects mentioned in the Provinecial List. I do not feel T am
called upon in this case to say whether that argument, to the extreme
limit that has been suggested by Sir Sultan Ahmad oun behalf of the
Government, is a valid argument or not. This much however is quite
clear on the face of section 100 that the sub-section (3) is subject to the
provisions of sub-sections 1 and 2. It says:

‘¢ Bubject to the two preceding sub-sections the Provincial Legislature has, and the
Federal Legislature has not, power to make laws for a Provinee or any part thereof with

respect to any of the matters enumerated in List IT in the said Schedule (hereinafter
called the ¢ Provincial Legislative List *).’’

. But all that I am prepared to say at present is that federal legisla-
tion on any of the items enumerated in List I may to the extent that is
necessary affect some of the subjects in List II, that is this provincial
list. In faet there are several items that I can point out at once which
must necessarily affect some of the subjects in List II. For instanee
item 14 : the survey of India, the Geological, Botanical and Zoological
surveys of India. It is almost impossible to conceive any legislation
on such a subjeet which would not necessarily affeet land or right in
land or over land to a certain extent. The next item, No. 15 : ancient
and historical monuments, archeological sites and remains must also
nncessarily affect land and rights in or over land in the provinces.

Now, as regard the provision of this Bill I have already indicated
that the Bill does not provide for the acquisition of land, nor does it
provide for the aequisition of any right in or over land though some of
the provisions may incidentally affect rights in and over land. Having
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considered the scope of section 100 and the items in List 1 and 1 must
hold that there is nothing in the provision of this Bill which can be said
to be ultra vires of the Government of India Act. During the course
of argument on this point yesterday, I had suggested to the Leader of
the Opposition that the guestion as to how far the President of the
Assembly can be called upon to decide whether certain provisions of law
in a Bill are within the competence of this legislature or not is omne
which I should be prepared to consider further on further materials that
may be available to me. I am glad to hear from the Honourable the
Commerce Member speaking on behalf of the Government that he is
prepared to render me assistance in coming to a conclusion on this
question and I trust that the Honourable the Leader of the Opposition
will also be good enough to help me as far as possible in the matter.

The Honourable Bir James Grigg (Finance Member) : Sir, 1 gather
from the Leader of the Opposition that he would like an opportunity
for his party to be able to put down amendments to thig Bill and to get
the necessary sanction. Therefore, I have suggested to him that the
motion before the House that the Bill be taken into consideration should
be passed without further ado and that we should postpone the actual
consideration of the clauses to the Delhi Session. I gather that that

arrangement is agreeable to him and it will in addition facilitate further
business being transacted.

Mr.  President (The Honourable Sir Abdur Rahim) : 1 am very
alad that the Government have agreed to the course which the Leader
of the Opposition suggested to me in my chamber. It will be safer for
the Government to get the sanction of the Governor General for the
amendments. I take it now that there will be no further discussion on
the motion that the Bill be taken into consideration.

Mr. Bhulabhai J, Desai (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, having regard to your ruling, may I know whether
it is your decision that for the amendments to be moved to this Bill, to
each one of them or to all of them the sanction of the Governor General
js necessary.

Mr. President (The Honourable Sir Abdur Rahim) : I do not under-
siand whether any ruling is necessary because the Bill will stand over.

Mr. Bhulabhai J. Desai : We will have to apply for sanction. It
may result in very embarrassing situation if, say, amendments (a), (b),
(¢) and (d) are given sanction and sanction is withheld from amend-
mwent (e). I merelr want your formal ruling.

Mr. President (The IIono:arable Sir Abdur Rahim) : Phe Honour-
able Member may state his point.

Mr. Bhulabhai J. Desai : The point shortly is this. I have carefully
heard your ruling. You, Sir, made a distinetion in tl}e construetion of
section 299 (3) and read the words introducing or moving as disjunctive,
introduction applying to Bills and moving applying to amendments in
the opening part of the section. The result of the ruling, as I appreciate
it—of course I should like your direction on it—is that no amendment
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shall be moved making provision for the transference to public owner-
ship of any land or for the extinguishment or modification of rights
therein, etec., ete., without sanction of the Governor General. Of course
I do not wish to re-argue the matter. But that section goes further that
in reference to provinees, no amendment shall be moved without the
sanction of the Governor. Therefore the lands in the two areas are to be
separated, but inasmuch as if incidentally the rights in land are affected,
a Bill the main purpose of which is one of the items in List 1 would still
be within the purview of this Legislature. That is the substance of your
ruling as I comprehend it. The only question that 1 wish to ask is this :
whether consistently with your ruling reading introduction or moving
as disjunctive in section 299 (3), is it obligatory on this part of the Louse
that they should obtain the sanction of the Governor General before
moving these amendments or any others.

Mr. President (The Honourable Sir Abdur Rahim) : Amendments
affecting rights in or over land.

Mr. Bhulabhai J. Desai : Only those ; others do not come.

Mr. G. H. 8pence (Secretary, Legislative Department) : Sir, per-
haps it would simplify matters if I said that Government would be per-
fectly prepared themselves to take the orders of the Governor General.

Mr. President (The Honourable Sir Abdur Rahim) : The point of
order raised is whether, though introduction of the Bill does not require
any further sanction, the moving of amendments which affect rights in
or over land would require such sanction. -

Mr. G. H. Spence : On that the view that I submitted yesterday was,
that assuming the requirement of sanction imposed by section 299 (3)
to be attracted, then the moving of an amendment would require sanc-
tion. Tt has, hitherto, been the view of Government that the require-
ment imposed by section 299 (3) is not attracted. But may I go beyond
the actual point of order and make a suggestion which may possibly
help things # The ordinary procedure, in eases of sanction to amend-
ments, is that if the Honourable Member giving notice of an amend-
ment thinks that it does or may require sanction, he makes an applica-
tion for sanction or for a decision. The Governor General then either
rules, as he is empowered to do under the Indian Legislative Rules,
that sanction is not required, or if it is required he either orants or
withholds it. I am not quite sure what praetieal diffienlty was appre-
hended by the Honourable the Leader of the Opposition, but whatever
the difficnlty was I think it would be removed if Government under-
took themselves to obtain orders from the Governor General in respect
of all amendments standing on the Order Paper or all amendments of
which notice may subsequently be given.

Mr. Bhulabhai J. Desai: In this Bill 1 think that will assist a
solution ; in future Bills we will see what is to be done.

Mr. President (The Honourable Sir Abdnr Rahim) : I think that
will be best.

Mr. Bhulabhai J. Desai: T think notwithstandine, Sir James
Grige’s blundering and blundering we must muddle through,
L442LAD e
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. HMr. President (The Honourable Sir Abdur Rahim) : The question
18 ©
‘¢ That the Bill to provide facilities for military manceuvres and for field firing and

artillery practice, as reported by the Select Committee, be taken into considera-
tion.”’

The motion was adopted.

THE WORKMEN'S COMPENSATION (AMENDMENT) BILL.

The Honourable 8ir Thomas Stewart (Member for Industries and
Labour) : Sir, I beg to move -

‘¢ That the Bill further to amend the Workmen’s Compensation Aect, 1923, for
certain purposes be referred to a Seleet Committee consisting of Mr. Kuladhar Chaliha,
Mr. Sham Lal, Mr. K. 8. Gupta, Prof, Ranga, Sir H. P. Mody, Maulana Zafar Ali
Ehan, S8ir M. Yamin Khan, Dr. P. N. Banerjea, Mr. F. E. James, Mr. 8. N. Roy,_
Shams-ul-Ulema Kamaluddin Ahmed, Captain Sardar Bahadur Dalpat Singh and the
Mover, and that the number of Members whose presence shall be necessary to constitute
a mceting of the Committee shall be five,’’

In the course of last year, it was decided that it was desirable to
amend the Indian Workmen’s Compensation Aect in order to remove
certain ambiguities and minor defects which had come to light during the
experience of the Act in the past few years. With that objeet in view
a draft Bill was prepared which was circulated to all Provincial Govern-
ments with the request that the proposals contained therein should be
given the widest possible publicity. As a result of that circulation a
certain volume of opinion has been received, copies of which, I think, nave
been supplied to all Honourable Members. On the basis of those criticiams
the original draft Bill was revised and this is the Bill which is now before
the House. As I have suggested, Sir, certain of the defeets which were
disecovercd were of minor character, and, as a consequence, a certain num-
ber of amendments which we now propose are merely verbal or consequen-
tial. To such amendments I do not propose to refer in my following
remarks. They are of a character that might be better discussed in the
more intimate circumstances of Seleet Committce procedure. I shall,
therefore, refer only to what I conceive to be the more important propo-
sals. Clause 2 together with clause 12 refers to section 3 of the Work-
men’s Compensation Aet. This section deals with occupational diseases.
The general principle which is followed in connection with occupational
diseases is that a workman ecannot establish a claim to compensation in
respect of an occupational disease until he has been for, at least, six
months in the regular employment of one particular employer. To this
principle there is one exception and it is in regard to the disease anthrax ;
the reason for the exception being that anthrax may be contracted in a
very much shorter period than six months. Medical experience has
shown that anthrax is in this respect not exceptional, and we propose 50
to recast the section and the schedule as to be able to add to the list of
diseases of the same character as anthrax. And we propose, in the first
instance, to add to the anthrax category the disease of the lungs whlch
arises from working in high air pressures and also a form of poisoning
which is contracted by workmen who are dealing with lead tetra-ethyl.
Tt will also be noticed from clause 12 that we propose to add to other

category of diseases a few which have been scheduled by notification only
and not by statute.
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The next important amendment or series of amendments will be
found in clause 5 which proposes an amendment of section 10 of the Aect.
Section 10 which we may call, for the sake of convenience, the limitation
section lays down the conditions which must be fulfilled before a claim to
compensatior. can be established. It lays down, first of all, that the work-
man must give notice to his employer as soon as possible after the
occurrence of the accident and before he has left the employment in which
the accident occurred. We propose to omit the phrase, ‘‘ and before the
workman has voluntarily left the employment in which he was injured ”’.
Our view is that that phrase is redundant. If the workman is required
to give notice as soon as possible, there can be no other condition. We
also consider that the present opening words of section 10 are too wide
in their scope. The intention was that a elaim for compensation must be
lodged before the Commissioner within a period of six months from the
occurrence of the aceident. The opening words, however, say that no
proceedings can be maintained in the court of the Commissioner unless
they have been initiated within six months of the oecurrence of the acei-
dent. Now, I suggest that the wording of the phrase is too wide in its
scope. It might be that a workman who had succeeded in establishing
his claim for damages and had been given an award might, say a year
after the accident, return to the Commissioner saying : ‘‘ Will you help
me to recover damages ? The employer has ceased to pay the instal-
ments,”” Strictly speaking, under the wording of this section, such an
application would be barred. We have, therefore, made an amendment
which makes it quite clear that it is the original elaim which is subject
to the time limit.

A third ambiguity which has been cleared up is this : gome doubt

12 Noox has arisen as a result of the ruling of a High Court as
: to whether it is indeed necessary for a elaim to be made
before the Commissioner within the statutory period of six months. It
has been held that it is sufficient if the workman makes a claim on his
employers within the period of six months. The new phrasing that we
propose makes it clear that the actual claima for compensation must be
made, in the court of th: Commissioner, before the expiry of six menths
from the date of the accident. The amendment which we propose in
clause 5 (b) has relation to the second proviso of section 10. This is a
proviso which enables the Commissioner to waive the striet provisions
.0f the main section in respect of giving notice to the employer, if it is
obvious that the employer himself had adequate notice and immediate
notice of the occurrence of the accident. The actual wording of the
proviso refers only to the employer. We wish to extend that so as te
enable the Commissioner to waive the conditions if a responsible agent of
the employer has had such adequate and immediate notice of the accident.
Again, in the third proviso to section 10, there is a provision that the
Commissioner may entertain a claim if notice of the accident has not
been given within due time. He is entitled to waive that condition if
the workman can give a reasonable explanation of his failure to give
notice within the limitation period. A High Court has ruled that the
proviso lays only this obligation vn the workman, namely, that he should
explain away the delay for the first six months. Thereafter. it matters
not whether he delays for another five years : . he only has to explain
away the first six months. That, I think, is an unreasonable position and
we wish to put that right.
L442LAD c2
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(lause 6 has reference to section 11 (6) of the Aet. This sub-section
lays down a very salutary principle that no workman is entitled to
receive additional compensation by reason of the faet that he has added
to the degree of his ineapacity by his own perversity in the after
treatment of his injury. The amendment which we propose here adds
merely another example of such perversity.

I turn row to clause 9 which has relation to section 21 of the Act.
That section relates to the power of the Commissioner in one place to
transfer proceedings from his own court to the court of some other
Commissioner. As the section is now drafted, he has no power of transfer
of his own motion, and in a case like the following there may be serious,
if not injustice, yet inconvenience to interested parties. The workman
is working in Calcutta and is killed in the course of his employment.
His dependants are in Madras. It is in the highest degree inconvenient
that they should be forced to go to Caleutta ; and, therefore, we propose
to give to the Commissioner power to transfer on his own motion.

Clause 10 relates to section 24 of the Aet, and increases the facilities
for both employers and employed in relation to appearances in the court
of the Commissioner : on behalf of the employees or workmen, we pro-
pose to give recognised trade unions the right of appearance in the court,
and, as far as employers are concerned, we propose that insurance com-
panies who are now very greatly concerned with the matter of work-
men’s compensation, should be allowed to appear on behalf of the
employer.

Finally, clause 11 has reference to the categories of workmen who
are entitled to claim compensation under this Act and the effect of clause
11 is to add to the categuries who are feligible for benefits under the Act.

I think from what I have said it will be obvious that there are no
points of principle involved in this Bill, that it is, as I said, a Bill to re-
move ambiguities, and to effect minor improvements. I, therefore, hope
that this House will be pieased to accept my motion,

Mr, President (The Honourabie Sir Abdur Rahim) Motion moved :

‘¢ That the Bill further to amend the Workmen’s Compensation Aect, 1923, for
certain purposes be referred to a Select Committee consisting of Mr, Kuladhar Chaliha,
Mr. Sham Lal, Mr. K. B. Gupta, Prof. Ranga, Sir H. P. Mody, Maulana Zafar Ali
Khan, Sir M, Yamin Khan, Dr. P. N. Banerjea, Mr. F. E. James, Mr. 8. N. Roy,
Shams-ul-Ulema Kamaluddin Ahmed, Captain Sardar Bahadur Dalpat Singh and the
Mover, and that the number of \Members whose presence shall be necessary to constitute
a meeting of the Committee shall be five.”’

Mr. N. V. Gadgil (Bombay Centra]l Division : Non-Muhammadan
Rural) : Sir, [ welcome this Bill inasmuch as some of the disaBilities under
which our workmen have been labouring will be remedied by this measure.
Sir, the Bill as it is presented today, in my opinion, does not go far
enough. The condition that a man suffering from any oceupational
disease ought to have served in an industrial concern for a period of six
months is not quite reasonable or happy. I may point out to this House
that there is a corresponding provision in the English Act, and a
reference to it has been made in the opinion given by the Government of
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Bombay, which will be found at page 4 on the pamphlet entitled :
‘ Opinions on the Workmen’s Compensation (Amendment) Bill ™.
This is what is stated here :

¢ In his opinion, if a workman is found to be suffering from an occupational
disease while he is working in.an occupation that gives rise to it, he should he entitled
to recover compensation, irrespective of his length of service with the employer for
whom he is working at the time.’’ k

That is to say, the compensation should be regarded as a charge on
the industry responsible for the disease. This is recognised in England,
where section 43 of the Workmen's Compensation Act, 1925, provides
that : .

‘¢ if the disease is due to the nature of any employnient in which the workman
was employed at any time within the 12 months previous to the date of the disable-
ment whether under one or more employers, he or his dependants shall be entitled to
compensation under this Aet.’’

And a further method of apportioning the compensation is prescribed,
and it is this :

‘“ The compensation is recoverable from the employer who last cmployed the
workman, with u proviso that the employer can recover from another employer, if he

ean prove that the disease was contracted with that other cmployer or, if that is not
possible, then hc can recover rateably from all other employers.

This seems to be a reasonable provision for dealing with cases of industrial disease
and, in the opinion of the Governor in Council the Indian Act should contain a similar
provision.”’

Now, Sir, if the intention of the Govenrment is to have progressive
labour legislation, then I think the suggestion I have made now should be
carefuly borne in mind by the Select Committee.

Then, again, Sir, in clause 5, an attempt is sought to be made to get
round ‘the rulings given by the Caleutta High Court as well as by the
Bombay High Court. Tt is stated here that any claim for compensation
must be instituted within six months. The position t°11 now was not this.
The only eondition that was necessary was that a workman who suffered
should Lave intimated the fact to his employer. Now this clause provides
romething more. Tt lays down that the claim shall be instituted before the
Commissioner. within six months. The House knows perfectly well the
backwardness of the Tndian labourer as well as his illiteracy, and T submit,
this is not fair, and it will be much better if the original provision is
retained as it is. The position that is contemplated in clause 5 is not the
position that one finds in the English Workmen’s Compensation Aect.
That Act provides that within six months the workman concerned ought
to intimate the fact of his injury to his employer. Therefore, I submit,
that since our workmen are more illiterate and more backward and less
organized than their brethern in England, the original clause should stand
as it is. and the clause now sought to be introduced in the Bill should be
done away with.

Then, Sir, I come to another provision which is still worse, and that
is clause (b) (#4), which lays down that intimation must be given to
some person directly responsible to the employer for the management of
any branch of the trade or business. The present position is that there
‘must be intimation given to the emplover directly or indirectly. There
is no definition of the phrase *‘ person directlv responsible '’ —whether
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it is the manager himself or the head jobber or the assistant jobber ig not
specified. There must be some clear definition, otherwise the Commis-
sioner will hold that the person to whom the workman gave intimation was
not the person as contemplated in clause 5 (b) (i%¢) which lays down
‘ person directly responsible to the employer must be intimated ’. I sub-
mit, Sir, that either this phrase * person directly responsible to the em-
ployer * must be properly defined, or the original wording should be
retained, namely, that the employer ought to be intimated.

Then, I come to another caluse, clause 6. Here it is laid down
that :

fOif it s sroved that the workman has not, thereafter, been regularly attended by
a qualified medical practitioner or having been so attended has deliberately failed to
follow his instructions, and that such refusal, disregard or failure was unreasonable,
he will not be entitled to compensation.’’

This is the most dangerous provision, I submit. This means that a
workman must, of necessity, get the medical treatment from his employers,
and we know that those medical officers or medical practitioners who work
as employés of the employers are naturally biassed in favour of tiheir
employers and against the employé. This will be just like the medical
officers that one meets in jails. Whenever any complaint is made, this
I say—to borrow the phrase of my friend, Mr. Sri Prakasa, ‘ from my
personal experience ’, the Doctor says : * Oh, you are all right, you must
go on with chakki work, you must get along with hard labour, you are
pretending ’, and the only medicine that the jail doctor knows is Iodine ;
whatever may be the nature of the disease, Todine is the only medicine
he gives ! Therefore, Sir, in this case if the workman is compelled to
receive treatment from the employer’s doctor, the result will be more or
less identical. The employers will insist on medical attendance, at the
hands of their own medical officers, and if the workman refuses to receive
it, then he will be deprived of the compensation. The medical officers
will naturally insist on certain conditions which may not be acceptable to
the workers. Therefore, Sir, I submit that in the interests of workmen,
for whose benefit alone this measure is, I understand, introduced, this clause
ought not to find a place in this Bill. In my humble opinion, it is a most
dangerous clause.

Then, Sir, T ecome to section 10. and that refers to representation. Tt
is certainly an improvement, and I have not much to say acainst it, bhut
still T want to make one suggestion. The employer should be charged
with the responsibility of reporting every accident to the Commissiorer
himself, and if there is no representative available for the workman from
the organized Trade Union or if there is no leral adviser, thén I would
humbly suggest that the Labour officers that are appointed by the various
Provineial Governments should be made to represent the injured workman
just as Government provides legal assistance to those who are accused of
murder and who cannot afford to engace legal talent. In the same manner’
there should be a standing counsel provided to represent to Government
the cases of workmen who cannot secure the services of any representative
of the organized Trade Unions.
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Then, Sir, there is only one more suggestion which 1 wish to make
before I conclude, and it is this, that the scope of this Bill should be
widened. The workmen who work on ferries and in the elephant catching
indusiry, in which my friend, Mr, Chaliha, seems to be interested and tor
whose sake 1 stood out from the Select Committee, ought to be included in
this Bill. The definition as contained in the original Act is not sufficiently
wide. Therefore, if possible,—as far as I 'can see, there is no legal bar
to it.—the scope of this Bill should be widened so as to inelude all those
classes of labourers who work on ferries and in the elephant catching
industry. That is all what I have to say: at present, and I hope the sug-
gestions that 1 have made will be acceptable to the Select Committee and
varried out in the Select Committee by my friend, Proi. Ranga, who is in
the Committee. Sir, I support the motion.

Mr. Brojendra Narayan Ghaudhury (Surma Valley cum Shillong :
Non-Muhammadan) : Sir, the Workmen’s Compensation Aect has hitherte

had jurisdietion mostly over industrial areas, but by the amending Bill,
which is now before us, it is sought to be extended to rural areas. If the
progress of the Workmen’s Compensation to rural areas were wel] ordered
and beneficial both to the workmen as well as to the employers, I would
have no objection, but I find that provisions are being sought to be inserted
in this Bill laying down burdens on small employers which it will be im-
possible for them to shoulder. I should like to draw attention to clause
11 of the Bill. But before doing so, let me read section 2 (1) (n) of the
existing Act. It says :

‘¢ ¢ Workman ' means any person (other than a dperm:m whose employment is of a
easual nature and who is employed (mark the word ‘ and ’) otherwise than for the
purposes of the employer’s trade or business who is......

So, by the definition of the term ‘‘ workman '’ we include all workmen
who are employed permanently either for trade or for domestic purposes,
and also all employed casually for trade purposes. Now, let me read
clause 11 (d) (xzvi), which extends schedule IT where the cases fit for
compensation are detailed. Clause 11 (d) (xzvi) says :

‘ employed, otherwise than in a clerical eapacity or as agricultural labourers, in the
hndlmo or tranaport of goods in, or within the precinets of,

(a) any warehouse or other place in which goods are stored, and in which on
any one day of the preeodmg twelve months ten or more persons have been
so employed, or...... ”

Now, Sir, T come from an extremely rural area, Eastern Benga!
anil Assam. T believe Honourable Members who come from rural areas,
and also the Honourable Member in charge of the Rill, who in his
journeys must have seen rural areas, know that througheut Tndia in the
rural areas there are small markets or shops and warehouses scatterel
near the small railway stations or small steamer stations which abound in
the low lying area of Eastern Bengal and Assam. Now, suppose there is
a small railway or steamer station. and close by, there is a warehouse
and that warehouse belongs to a big merchant. He employes a lot of
labourers during the vear and T have no objection if the law can compel
him to pay compensation. But take the case of his neighhour, a small
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shopkeeper with a capital of, say, Rs. 500. It is well-known, it must
have been observed also, by those who have eyes to see, that in the small
shops in this country there are often two rooms. The front room is the
show room and sale room and there is another small room where the goods
are stored, and the definition as given in the clause is : ‘‘ or other place in
which goods are stored ’’. So this small room would be interpreted as a
““ store ’’. If any workman employed by that small employer in carry-
ing goods for storage, such as rice or wheat, sustains any accident by the
falling of a bag on his back, that small shopkeeper, whose capital is only
Rs. 500, may be required to pay for a single accident as much as Rs. 500
or 1,000. Yet within twelve months he might not have to pay even
Rs. 5 as wages bill. I submit that this is an impossible burden. 1
sympathise with the workmen who are employed by the big warehouse
keepers because they, the bizmen, are able to pay. 1f you want to have
any work done, you won’t have at such wayside stations coolies—for the
whole day. T mean that even though the work to be done be the work of
only two men, these railway coolies will not turn up during the railway
train hours, but they will ecome in a gang of ten or more afterwards, and
work for an hour or less and if an accident occurs then the employer is
liable. The definition also lays down, ‘‘ any market in which on any one
day of the preceding twelve months one hundred or more persons have
been so employed ’’. My objection to this sub-clause (b) is almost on the
same lines. At the time of the season, in a jute godown generally 100
or more persons are employed on any one day, by the big godown walla.
For the crime of living in close proximity to the big godown the small
shopkeeper who may not employ even one-tenth of the hundred labourers
for a single day in the year becomes liable. I hope the Select Committee
will take these points into their consideration and make appropriate
amendments. The law ought not to lay an impossible erushing burden

on the employer. The accidental death of a labourer ought not to kill
the employer as well.

(Mr. M. Ananthasayanam Ayyangar rose to speak.)

Some Honourable Members : I move that the question be now
put.

Mr. President (The Honourable Sir Abdur Rahim) : The question

I8
‘f That the question be now put.”’

The motion was adopted.

The Honourable 8ir Thomas Stewart : I have listened with con-
siderable interest to the remarks of my friends opposite. I think they will
agree with me that, however important their points are, they are points
that should be discussed rather in Seleet Commiittee than here at this
stage. In concluding, T would only draw my Honourable friend, Mr.
Gadgil’s attention to two faets. He referred to the desirability of ex-
tending the Aect to ferrymen and elephant catchers. T am glad to inform
him that the Act already covers hoth these categories.
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Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘‘ That the Bill furtMer to amend the Workmen’s Compensation Act, 1923, for
certain purposes be referred to a Select Committee consisting of Mr. Kuladhar Chaliha,
Mr. Sham Lal, Mr. K. 8. Gupta, Prof. Ranga, Sir H. P. Mody, Maulana Zafar Ali
Khan, Bir M. Yamin Khan, Dr. P. N. Banerjea, Mr. F. E. James, Mr. 8. N. Roy,
Shams-ul-Ulema Kamaluddin Ahmad, Captain Sardar Bahadur Dalpat Singh and the
Mover, and that the number of Members whose presence ghall be necessary to constituie
a meeting of the Committee shall be five.’

The motion was adopted.

THE IMPORT OF DRUGS BILL.

Sir Girja Shankar Bajpai (Secretary, Department of Education,
Health and Lands) : Sir, I beg to move :

¢ That the Bill to regulate the import into British India of drugs and medicines
be referred to a Select Committee consisting of Dr. G. V. Deshmukh, Mr. George Joseph,
Sardar Mangal Singh, Seth Sheodass Dagn, Sir Cowasji Jehangir, Maulvi Muhammad
Abdul Ghani, Sir Mubammad Yakub, Mr. Suryya Kumar Som, Mr. J. D. Boyle,
Dr. R. D, Dalal, Lieutenant-Colonel M, A. Rahman, Mr. A. K. Chanda and the Mover,
and that the number of members whose presence shall be necessary to comstitute a
meeting of the Committee shall be five.”’

Sir, I shall be as brief as possible in commending this to the House for
two reasons, first, that Honourable Members are in a holiday moud,
anxious to bring the proceedings to a termination as quickly as possible,
secondly, the Bill is going to a Select Committee and this is not the oceasion
to make minute points. But I think I ought to explain, as briefly as pos-
sible, the main plan of the Bill. We are attempting to contrel the import
of drugs into this country and in the process of control to extend our
operations to two main categories, first, the importing individual and
secondly, the imported drug. As regards the individual,
the proposal, as Honourable Members will observe from sub-section (2) (f)
of section 6 every importer of a drug has tc be licensed. Then as regards
the conirol of the imported drug, the plan is (a) to prohibit ecertain drugs,
(b) to regulate the import of certain categories of drugs by conditicns
which we are going to preseribe. At the same time, Sir, it is not the in-
tention to interfere with the legitimate operations of trade and for that
purpose ‘we are going to exempt samples from the scope of prohibition
and what is more, we are coirg, in co-operation with Liocal Governments,
to provide for the test of drugs which may be imported by way of samples
in the first instance. The trade will be in this happy position, then, that
In so far as drugs which are scheduled by us are concerned there will be
Do jet or hindrance at all. They will be allowed to come into the country.
Those, on the other hand, whose composition is not knowr, samples of
those will have to be furnished to the laboratories which will test them and
in the light of the test, they will be either on the free list or they will be on
the. regulated list. You will, of course, consider the possibility of peanle
trying to smuggle or bring in by surruptitious means drugs ‘which are dele-
terious to health. For dealing with those, naturally, we have to empower
our customs officers to detain the samples that may be coming into the
country. That is all that we are attempting to do. T do not think I need
elaborate any further points at this stage. Sir, T move.



3212 LEGISLATIVE ASSEMBLY. (7a Oct. 1937.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

‘* That the Bill to regulate the import into British India of drugs and imedicines
be referred to a Select Committee consisting of Dr. G. V. Deshmukh, Mr. George Joseph,
Sardar Mangal Singh, Seth Sheodass Daga, Sir Cowasji Jehangir, Mauivi Mubhammag
Abdul Ghani, Sir Muhammad Yakub, Mr. Suryya Kumar Som, Mr. J. D. Boyle,
Ur. R. D. Dalal, Lieutenant-Colonel M. A, Rahman, Mr. A, K. Chanda and the Mover,
and that the number of members whose presence shall be necessary to constitute a
meeting of the Committee shall be five.”’

Mr. J. D. Boyle (Bombay : European) : Mr. President, it is very
satisfactory that the Government are now taking a second step to imple-
ment the recommendations of the Drugs Inquiry Committee. Now, that
Inguiry Committee definitely worked on the assumption that two simul-
taneous lines of action would be taken, namely, regulation as iv the
import of drugs into the country and also, what is much more important,
the indigenous manufacture of drugs. When I say that, I am sure Honour-
able Members who are members of the medical profession in this House will
agree with me that there are extremely tew laboratories which are at the
present moment making standard drugs. When I say drugs, therelore,
I have very largely in mind spurious drugs. Government have, by this
Bill, dealt only with the import of drugs, although in the debate in the
other place which was raised by Sir Nusserwanji Choksy, the Govern-
ment spokesman made it clear that the efficiency of any legislation would
be greatly impaired if legislation was not introduced on these two points
simultaneously. Now, I quite realise that I shall be told that in so far
as indigenous drugs are concerned, that is a matter for the provinecs.
'That is true but Government have shown their appreciation of the vital
importance of this matter to public health by the establishment of labo-
rateries, by which it is hoped to set up a proper standard of drugs in
this country. In view of the knowledge that we all have of the finan-
cial position of the provinces, I do hope that Government will not cloak
inactively behind this formal plea. It should also be remembered that
if provinces are allowed to legislate individually, there will be a com-
plete lack of that uniformity which is so essential in legislation of this
kind and we shall, shortly, be faced with a position in a small degree
resembling that which exists in connection with the Motor Vehicle Rules.
It may be thought that I am over-emphasising the importance of this
matter but I venture to suggest that it is impossible to do so and from
that point of view, I shall give two short examples. One is to show the
danger of the present position, and the other to show how general the
danger has hecome. As to the first, it is within my own knowledge that
a mufassi]l hospital in the Bombay Presidency .ordered supplies of
““insulin 7’ for a diabetie patient. Those supplies were sent up by a
rep:utable Bembay firm of chemists, and the patient, Sir, after his first
injeciion, was rapidlyv in a dyine condition. When the ‘‘ insulin ’* was
examined, it was discovered to be nothing but a water and sugar soln-
tion, and even non-medica! men in this House will realize that that is
egnivalent to signing the death warrant of a diabetic patient. Sir, this
was, as a matter of fact, what actually happened and in case dny Honour-
able Member may think that this is just a single case which we cannot
hope to legislate for. I can say that in the city of Bombay there is an
Association of second-hand bottle-wallahs and that this Association deals
in nothing but the collection of medicine bottles bearing the marks both
of very important drugs and of medicine such as Eno’s Fruit Salts and
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that there is a profession which engages in filling the bottles with
gpurious drugs and all sorts of medieine. Sir, there is an actual Associa-
tion to that effect and I have mentioned that to show you that the danger
i8 not occurring just here or there but it is absolutely wholesale.

Now, very briefly, I would like to deal with one or two points ol the
Bill. I realize that most of them, such as the question of license fees,
taxes, samples, ete., can most easily be dealt with in the Select Commiitee
but there are just two points. From clause 3 (¢) it you will read 1t
together with clause 6 (2) it would appear that every single individual
item of importation would have to be taxed and licensed separately and
a sample also will have to be submitted. Now in so far as imports are
concerned, only very reputable houses or anyhow to a very large extent
are engaged in such importation and their importations are on an enor-
mous scale. It would be a perfectly impossible imposition on them if
every single item had to be licensed and taxed separately. In the same
clause 3 (c) there is a provision that it shall not be possible to bring intc
India a patent medicine with an undisclosed formula. In England
every patent medicine has an undisclosed formula and that is, in fact,
the definition of a patent medicine and a special tax is levied upon patent
medicines which does not apply to other medicines. If it is the Govern-
ment of India’s intention really to prevent the import of these patent
niedicines, the present provision cannot possibly do so because any im-
porter who was making a reasonable profit would naturally introduce
ingredients in bulk and manufacture in this country, which is a very
simple process indeed. Before I leave this particular point I may men-
tion that under the Therapeuties Act in Great Britain and under sirilar
legislation in the United States, the legislation is on both these lines—
simultaneously on imports and on indigenous manufacture and no differ-
entiation is made at all and in their opinion that is the only method by
wiich legislation can be made satisfactory and complete. Sir, T will not
raise any more points ; I think that they can probably be best dealt with
in Seleet Committee. I would only say that this is a very technical
matlier and that those business houses which are at present dealing in
this trade have a considerable fund of technical knowledge and I urge
npon the Government of India both in eonnection with this Bill itself
and also in connection with the rules, which are likely in this particular
Bill to be of even greater importance than the Bill itself, that the trade
should be consulted. With these observations T support the motion for
a Select Committee,

. Sir Girja Shankar Bajpai : Sir, there are only two or three points
arising from my Honourable friend, Mr. Boyle’s speech, on which I fecl
I Oought to say something at this stage. The first point was that our
Rill is limited to the import of drugs and leaves untonched the question
of the manufacture and internal distribution of drugs. Well, Sir, after
the discussions that have taken place, during the last two days in this
House, on the respective constitutional powers of the Centre and the
Pr_oymces, T am sure my Honourable friend would agree that T should he
raising a veritable hornet’s nest if T made any attempt to regulate the
question of manufacture and distribution. which is essentially a provin-
“eial s:nl';_-_ect. (‘““ Hear, hear ’’ from the Non-Official Benches.) T could
nol possibly attempt to do that. but at the same time, T would like to
peint out to him that the Provinces realize their responsibility in this
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matter, that the financial issue has not been raised by all of them in the
cozvcbpondence which we have had, and that we hope that the legisla-
{ion which we are undertaking now will serve as a stimulus to them to
cowplete the work which we are beginning here. Then, Sir, the second
question is that of the lack of uniformity. My Honourable friend appre-
hends that if each Province is left free to regulate its business, ithen
there will be divergencies of both system and procedure. Weil, my
Honourable friend probably appreciates the fact that we have brought
very recently into existence a Central Advisory Board of Health on
which Provincial Governments are represented through their Ministers.
That is the machinery which, we hope, will be utilised for the purpose
of eo-ordination of poliey and methods of administration in regard fo
the activities of Loecal Governments in the direction of the control of
oth the manufacture and the distribution of drugs. Then, Sir, my
Honourable friend went on to refer to certain clauses of the Bill. I will
not go very much into detail but I would try to re-assure his econcmic
mind or economical mind on one point. It eertainly is not our intention
to try to drive importers out of the business by taxing every article that
they 1mp0rt The idea that we have is that there shall be a general
mnporters’ license and then, subject to that, of course every drug will
kave to run the gauntlet of the eustoms schedule according to the pres-
cription of that schedule. Finally, Sir, there is the question of the con-
sultation of trade. Sir, we are commending this now to the Select Com-
wmittee. We shall meanwhile, circulate the Bill to the trade for its
observations and if, in the light of the opinions which we receive by the
time the Seleet Committee meets, that Committee still feels that wit-
nesses ought to be examined, it will be for them to decide whether the
trade should have that opportunity of examining the operation of this
Bill. On the subject of the rules. I can say nothing at this stage, this

matter will be considered by the Select Committee. That is all T have to
say

) Mr, President (The Honourable Sir Abdur Rahim) : The question
ia :

‘‘ That the Bill to regulate the import into British India of drugs and medicinea
he referred to a Select Committee eonsisting of Dr. G. V. Deshmukh, Mr. George Joseph.
Sardar Manga! Singh, Seth Sheodass Daga, Sir Cowasii Jehangir, Maulvi Muhammad
Abhdul Ghani, 8ir Muhammad Ynkub, Mr. Suryya Kumar Som, Mr. J. D. Boyle,
Tr. R. D, Dalal, Lieutenant-Colonel M, A, Rahman, Mr, A, K. Chanda and the Mover,

and that the number of members whose presence shall be necessary to constitute n
meeting of the Committec shall be five.”’

The motion was adopted.

THE INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL.

The Honourable 8ir Thomas Btewart (Member for Industrles and
Labour) : Sir, T move :

‘‘ That the Bill further to amend the law relating to the protection of Inventions
and Designs be cireulated for the purpose of eliciting opinion thereon.’’

Sir, within the past 12 months there has been carried out a very
extensive overhaul of our Company Law and in the present Sessions we
have had before us an equally comprehensive review of Insurance Law.
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This Bill represents another step, though not such a long one, in the pro-
cess of bringing up-to-date all our commercial law. The Act whlcl'{ we
propose to amend dates from 1911 and, though there have been, from
time to time, piecemeal amendments, we find that there are a consider-
able number of difficulties always arising in the relations of our Parents
Uffice with those who apply for patents. It is for that reason that we
Liuve brought forward this Bill which, as Honourable Members will
realise, is for the most part of a technical and legal nature. I suggest,
therefore, that the discussion of our proposals could best be carried out
alier the Bill has been circulated for the opinion of those who are hest
acyuainted with this technical subject. With these words, Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : The question
5 : R

‘¢ That the Bill further to amend the law relating to the protection of Inventions
and Designs be cireulated for the purpose of eliciting opinion thereon.’’

The motion was adopted.

RESOLUTION RE PAYMENT OF CONTRIBUTIONS FROM RAIL-
WAY REVENUES TO GENERAL REVENUES.

The Honourable Sir James Grigg (Finance Member) : Sir. I move
the Resolution which stands in my name on the paper. The central fact
tn the requirement of this Resolution is the Niemeyer Order-in-Counecil.
Perhaps I can briefly describe the effect of that by saying that for the
first five years of Provincial Autonomy the provineces are to get......

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions :

Non-Muhammadan Rural) : You have to move the Resolution and you
must read it.

The Honourable Sir James Grigg : T thought 1 would expedite the
business by not reading it. The Resolution runs as follows :

‘¢ That this Assembly recommends to the Governor General in Council that railway
revenues be declared not liable, before the lst April, 1940, or before the fixation
under section 187 (1) of the Government of India Aet, 1935, of the sumn therein
referred to, whichever is earlier, to repay to the Depreciation Reserve Fund main-

tained for Indian State-owned railways, the balance outstanding on the 1st April, 1937,

of loans taken from the Fund to meet railwag deficits or to pay to general revenues
any contributions due under the Resolution of this Assembly of the 20th September,

1024, in respect of the period beginning on the 1st April, 1931, and ending on the 31st
March, 1937.77

Sir, I was explaining that the central fact in the requirement of
this Resolution is the Niemeyer Order-in-Council under which the
provinces are to get a share of the centrally collected income-tax
whenever, what I might call the divisible income-tax pool plus the
railway contribution exceeds 13 crores, and for this purpose the railway
contribution is to be caleulated as if both the arrears of contribution
to the Central Government and the debi to the Depreciation Fund have
been cancelled. It looks as if there is a fair chance that the conditions
under which the provinces get a share of the income-tax will be satis-
fied in this year. But. unless we take some action, we shall be in the
position that the whole of the railway surplus will be added to the
Depreciation Fund, while the Central Exchequer will - have to find the
contribution for the provinces out of its own unaided resources. In
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these circumstances, the (Government came to the conclusion that the
proper course was to cancel outright both sets of arrears, and, per-
sonally, I still think that this is the proper course. When the Resolu-
tion to this effect was put down in the last Session of the Assembly,
judging from the amendments put down, two lines of action emerged.
The Srst was that of Mr. Satyamurti who proposed that the Resolution
should be amended to cancel the debt of the Depreciation
Fund only and the European Group put down a Resolution
which, as I understood it, would leave the depreciation arrears not
only outstanding but as a first charge on any surplus which arose.
On this occasion, the amendment of the Party opposite was less em-
barrassing though I have no doubt that the Resolution of the KEuropean
Jroup was sounder financially. The Resolution now put down is an
attempt to steer a middle course between Scylla and Charybdis......

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-
Muhammadan Rural) : From frying pan to fire.

The Honourable Sir James Grigg : The effect of the Resolution is,
in effect, to declare a moratorium for three years for both the arrears
of contibution and the debt to the Depreciation Fund. I understand
that this Resolution will be accepted or is acceptable to all Parties in
this House with no more than brief restatements of their various posi-
tions and, therefore, I commend to the House my small effort in res-
ponsiveness. -

Mr, President (The Honourable Sir Abdur Rahim) : Resolution
moved :

‘¢ That this Assembly recommends to the Governor General in Council that railway
revenues be declared not liable, before the 1st April, 1940, or before the fixation
under section 187 (1) of the Government of India Aect, 1935, of the sum therein
referred to, whichever is earlier, to repay to the Depreciation Reserve Fund main-
tained for Indian State-owned railways, the balance outstanding on the 1st April, 1937,
of loans taken from the Fund to meet railway deficits or to pay to general revenues
any contributions due under the Resolution of this Assembly of the 20th September.
1924, in respect of the period beginning on the 1st April, 1931, and ending on the 31st
March, 1937.7?

Mr. Bhulabhai J. Desai: Mr. President, in not objecting to this
Resolution which has been moved and which I have understood other-
wise than how it was read in this House, may I commend to my Honour-
able friend, the Mover of this Resolution, an advice on the occasion of
our parting until we meet next year that he should learn to be less
and less embarrassed by what the other side of the House require, not-
withstanding his opinions to the contrary. Tt is a very sound lesson for
administration and it is also a very sound lesson for the success of the
Government which he represents in this particular matter. He indicated
to the House that not only will we be at liberty but it will be necessary
for us to briefly state our position in the matter on which he has,
though not called for, expressed his opinion. As regards the wiping
ont of the two items, amounting to 60 odd crores, he seems to take the
matter lightly. Unfortunately, we, who have to foot the bill, cannot
look upon it in the same way, and it would be wrong, even from the
economic point of view, let alone finances or anything else, that a parti-
enlar eoncern which is going to be’separated now, the Federal Railway
Authority, siould commencs its operations having got rid of its obliga-
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tions so far as these 60 odd crores are concerned. Then they would be
able to say that with a diminished capital they are working very well,
indeed, and giving a little larger percentage than what they otherwise
would have been able to show. It is much better that the Federal
Railway Authority should aceept the position so far as the capital
valuation of the railways are concerned including these two items
which they ought to have paid, so that at least their career of extra-
vagance may, to a certain extent, be checked. Secondly, they will not
be able to show in a wrong perspective a somewhat economical manage-
ment of the railwavs concerned for, indeed, to say whether a capital
of cight crores is paid or not is somewhat different to 74 crores if not
740 lakhs. The result is that we maintain that whenever this adjust-
ment takes place, it will have to be done when the Federal Railway
Authority is constituted and neither of these items will be remitted.
I quiite agree that for the purposes of the Niemeyer’s award the pro-
viso for the purposes of calculation, at all events of these two items, 1s
not to be considered. The proviso runs in this way :

‘¢ Provided that for tke purpose of ascertaining the net amount so payable to
general revenues, borrowings from the depreciation fund before the commencement of
Part IIT of the Aet shzll be deemed not to be repayable and arrears of contributions to

general revenues for any year before the commencement of the said Part III shall be
deemed not to be payable.’’

Mr, President (The Honourable Sir Abdur Rahim) : What is the
Honourable Member reading out ¥ Is it the amendment ¢

Mr. Bhulabhai J, Desai: No, Sir ; we are not moving any amend-
ment. I am reading out the proviso from the Order-in-Council. We
are not trying to ask you for a construction of the section nor for any
ruling from the Chair. I am reading it only for the purpose of putting
forward our view. This idea of moratorium has been first started by
France and then England followed. Next time my Honourable friends
from the European Group are heard to say a word against the mora-
torium, they could not say that we are not observing sanctity of con-
tract or that we are putting off our obligation. So that moratorium
has evidently become the order of the day whenever it suits any State
financially. Having regard to that, for the moment this moratorium is
temporary for the purpose of calculation. This Resolution in faet
comes to a moratorium for the Railways. The wording of the Resolu-
tion is that for the purpose of caleulating the liability this shall not be
considered which is really moratorium truly called. But it is under-
stood as a part of this Resolution that it would be better having regard
to the inauguration of Provinecial Autonomy in the Provinces that con-
tributions should be paid rather than these amounts should go to clear
the debt which is maintained still to be legitimately due even though
my Honourable friend, who is at present representing the dehtor,
might disapnear and be replaced by another person, I have no doubt
that they will continue to insist on the theory of sanctity of oblieations
and the only other thing that T wish to eall attention to is section 187
of the Government of India Aet. Again, T am referring to this not for
construction hv the Chair. The section reads :

‘¢ There shall he deemed to he owing from the Authority to the Federation such
sum a8 may be agreed or, in defaunlt of agreement, determined by the Govpmo:\General
m his discretion, to be equivalent to the amount of moneys provided, whether before or

after the passing of this Aect, out of the revenues of India or nf the Federation for
capital purposes in eonnection with railways in India.”’
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In other words, when we come to determine the amount so payable,
I hope and trust that both these items of debt mnotwithstanding the
opinion of my Honourable friend to the contrary will be acknowledged
as a proper debt owing.

Mr. M. 8. Aney (Berar : Non-Muhammadan) : Sir, I feel great
regret that a Resolution of this kind should be tabled and brought for
consideration befure this House at a time when the House is really not
in a mood to give serious consideration to any serious proposals. It is
true that the Resolution was tabled last Session also, but it was also then
tahled in my opinion under the same diffieulty that we find ourselves
today. The intimation of the Government’s intention to repudiate the
liability which has acerued, under the separation convention, has come
to us long before. References to that were made by the Honourable
the Finance Member and other responsible Members of the Government
in their speeches last Budget Session and so on. But those who were in
this House, when the railway separation convention was brought about,
know the difficulties which non-official Members had to face before they
gave their consent to that convention. The House, as a matter of faect,
was not then first prepared to accept the idea of separation of railway
finances at all but it took several days before the parties could be
brought about to a reconciliation on that point. Several days were taken
by the House.

An Honourable Member : Several months.

Mr. M. 8. Aney : T am referring only to the period taken in the
House uand not to the time taken outside the House. One of the seasons
why the House agreed to that separation convention was that a certain
amount was fixed as a contribution to the general revenues. That was
one of the reasons why the House was, ultimately, persuaded to accept
that convention. Now we find that on account of certain conditinns
that have ensued the railways are not able to manage their affairs pro-
rerly. The mistakes of 'those who were in charge of the railway ad-
ministration, during all these years when this convention worked, are to
be paid for by the taxpayers who handed over charge of the railway
affairs to the Railway Board accepting the scheme of separation of
revenues also accompanying it. Because the railway management has
nct been able to manage the railway economically and profitably, the
tax-payers have to suffer. Large dehts were incurred every year for
capital expenditure. All these debts were sanctioned by the House in
the hope that money was being invested in lucrdtive concerns which
would inerease the earnings of the railway lines whiech would, in its turn,
bring more revenue to the general revenues. This kind of confidence
was reposed in the Railway Board by the House before they agreed to
separate the railway finances from the general finances. The Railways
then said : ‘‘ unless we have complete control of our finances, we cannot
show any real improvement in railwayv earnings. You fix your contri-
bution once for all. Don’t try to take a larger share than' we can
aiford to part with because that would come in the way of working the
railwa¥ lines profitably ’’. This was what was said to us then, hefore
we agreed to the separation of the finances. What is the result that we
find today ! After these long years, we are finding that we are not
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etting any eomtrihution. Our reserve fund has been swallowed up.
glow the Honourable the Finance Member seriously comes forward with
a proposal asking this House to wipe out altogether........

Mr. 8. S8atyamurti (Madras City : Non-Muhammadan Urban) : No,
not wiping out.

Mr. M. 8 Aney: I know the term ‘‘ wipe’’ is not there. The
compromise put Iorward is that this should come again not before 1st
April, 1940, My submission is this : let the liability remain on their
head till that time. Let them go on making as much contribution to
the general revenues as they can. Let the debt be piled up to that debt
fund. This question should be decided, in my opinion, along with the
question when Government will have to make some kind of agrcement
and fix the amount that is to be paid to the Government by the Railway
Authority. When those negotiations will go on these old debts should
be taken into consideration. If, at that time, it is found out by thLe
Federal Authority that it is impossible to pay off the dcbt, 1 think the
House will have enough understanding to see the reasonableness of the
jroposal. If it is a reasonable proposal, it will sanction it. But why
should we say today that up to that period we allow them not to make
any effort at all to economise the administration and make some pay-
r.ents towards the debts which are due from them ¥ Why should we tell
them that for five years there should be a moratorium ¢ I do not nunder-
stand why we should give them that sort of liberty. So without going
irto details, T will say that I am not prepared to allow this facility of
doing away with the payments. This is the first attempt to ultimately
wipe out the liabilities, which seems to be the ultimate fate of these
debts. I do not want to be a party to that and, therefore, I have no
option but to oppose the Resolution.

Dr. Zianddin Abhmad (United Provinces Southern Divisions : Muham-
madan Rural) : Sir, ever since the publication of the Wedgwood Com-
mittee’s report, non-official opinion was very nervous about two sentences
in that report. The firs* is on page 123 where they say :

‘ We understand that it has been decided to write off both these liabilities.’’

These refer to depreciation and their debt to general revenues. And
the second sentence is on page 129 :

‘‘ We think that this sitwation should be recognised and that the railways, while
they should bé expected to maintain full solvency, should not be regarded as a possible
source from which contributions to the general revenue may be derived.’’

From these two sentences it seemed that the Wedgwood Committee
recommended that not only the debts against depreciation and general
revenues were to be wiped off but that the railways should pay no con-
tribution whatsoever in future. That was the idea of the Wedgwood
Committee but the present Resolution has eased the position. In the first
place, it is now clear that it has not been decided definitely that all
these debts should be written off, and, therefore, the report is not ecor-
rect in saying this. The second thing is that it is contemplated that the
railways will not be absolved from their obligation to pay to the general
revenues. From these two points of view I welecome the present Reso-
lution, Tkere is one thing to which I should like to call attention and

.that is that the roads pay to the general revenue to the extent of six
erores pér annum,—43 erores on the petrol tax and 14 crores on the other

L442LAD »
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accessorles of motor cars. Now, if the Railways do not pay anything to
the general revenues it is natural that the sympathy of the Legislature
will always be with the roads and it will always be against the rail-
ways, because one of these two means of communication would pay to the
general revenue and the other would not.

Mr. President (The Honourable Sir Abdur Rahim).: The Honourable
Member can continue his speech after Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Luneh at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Dr. Ziauddin Ahmad : Sir, I was pointing out before Lunch that
the general revenues get about six crores from the road, and if we get
nothing from the railways, the sympathy of the Legislature will natu-
rally be in favour of the road and not of the rail

We have been told, repeatedly, that the railways are a busincss
concern and we should apply business principles there, May I ask my
husiness friends on my left whether they would start a business in which
they get only depreciation and interest at market rates and no profits
whatever ? They will never start one. So, if that is a-business proposi-
tion, we must get some profits in addition to depreciation and interest
charges. Of one thing I am quite sure, that the convention of 1924 re-
quires reconsideration. We are not in the position of a joint stock com-
pany getting fixed dividend—one per cent. on the capital at charge ; and
we ought to revise it in such a wav as to get a certain percentage of pro-
fits. Then all this question of non-payment, arrears, moratorium, ete.,
will disappear. Of course the numerical value of the percentage will not
be a fixed quantity : it will be.a variable quantity, and it must depend on
the amount already in reserve fund and various other factors. With-
out going into the details I will say that we should get a certain percen-
tage of the profit and the pereentage should be a variable quantity de-
pending on several factors which arise in the running of this administra-
tion. I will work out a formula.

The next point is the question of depreciation. Here we are un-
doubtedly on a different footing. Depreciation fund does not belong to
general revenues. It belongs to the Railway Administration. As I have
been saying repeatedly, this fund has been calculated on an absolutely
wrong basis, on an unscientific basis for which there is no precedent in
.any other country. I am glad the Wedgwood Committee has drawn

.attention to it and said that the flat rate of one-sixtieth of fhe Oap:ta]

“at eharge was absolutely unscientific and it should be calculated in an
entiroiy - different manner,

Another thm.g which is bad acconnta.ncy is that renewals, additions
and repairs are met from three different sources—revenues, depre-
ciation fund and capital fund—the distinction is absolutely unsclentlﬁe
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end arbitrary. A simple rule should be made that expenditure which
yields income should be met from capital expenditure and expenditure
on repairs, maintenance, additions and renewals, which are not going to
yield fresh income, should be met from revenues. As regards the depre-
ciation, we ought to follow the practice of life insurance companies : we
ought not to set aside in 1937, what we might require 30 years hence, but
only what we are required to pay in the current year, which may
partly be the liabilities which we may have incurred 25 or 30 years ago.
If this principle is adopted there is no need for a depreciation fund.
But we do require a reserve fund and the amount of that fund should be
the equivalent of the expenditure for one year—i.e., in the neighbourhood
of 80 croves. This is just what the Wedgwood Committee have recom-
mended—>50 crores for reserve and 30 crores for depreciation. It is
ten per cent. of our capital at charge. I would like to amalgamate the
two and keep 80 crores in the reserve fund to meet expenditure in bad
years. It may be split up into sub-heads as is done in other railway
administrations : in South Africa for example there is a wage equilisa-
tion fund, so that in bad years it wnay not be necessary to have a ten per
cent. cut or reduction in salaries : then they have a rates equalisation.
fund, which is equally important : so that in bad years we may not have
to increase rates as we have been doing for the last several years. Them
there should be a betterment fund : e.g., when we want to improve the
conditions of third class traffic we might fall back upon this fund.

With these remarks, I welecome this Resolution whieh I consider to
be a great improvement on the recommendations of the Wedgwood
Committee. .

Mr. T. Chapman-Mortimer (Bengal : European) : Sir, we, in this
Group, were slightly surprised when we first learnt of this suggestion to
vostpone dealing with the question of the writing-off of the arrears due
to the Central Revenues, and the amount borrowed from the depreciation
fund : because as at first it seemed to us it was perhaps an apparent
failure to tackle what seemed an immediate and urgent problem : and
secondly, because there seemed to be possibly some conflict between what
has now been decided on and the Order-in-Council dated the 3rd July,
1936, in which Order was embodied the decision of the Government of
India and the Secretary of State following-on the recommendations of
Sir Otto Niemeyer. Underlying this apparently simple Resolution for
the postponement of the question of writing-off of these two items of 3i
odd erores, in each case,—in other words, the moratorium which is now
proposed,—is a very big problem. This problem is one not merely of
railway finances as a whole, but also a problem of general finances ; and
a problem, wh.lch has a very important bearing, as my Honourable
friend, the Finance Member, has already pointed out, on Provincial
Revenues because of the contribution which the provinces hope, in due
course, to receive out of income-tax revenues. '

Now, I should like to remind the House, as of course, we all know,
that, the contribution from the provinces is coming from the income-tax
primarily, though Sir Otto Niemeyer very wisely pointed out that this
would be a dangerous thing to do if the Central Government ‘was not cer-
tain that they were going to receive at least 13 erores from the railways.
plus the income-tax combined. But primarily the problem now appears
b8 a problem of the financial stability of the railways. If that cannot,
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reasonably, be assured, naturally the Central Revenues will suffer and, of
course, also the provinces who hope, in due course, to receive substantial
contributions from the Centre. At the same time, we recognise that both
-for the Central Government and for the Provincial Governments--who
Lope to benefit by the contributions from the Centre,—the Resolution, now
hefore the House, must make a very powerful appeal. At the same time,
Sir, we in this Group feel it necessary to enter a caveat at 'tbhis stage in
order that our position in regard to the Railways and Railway finances
may be made quite clear. During the last three years, and more especially
diring the last 18 months or two years, the Financial Commissioner for
Railways and the Finance Department of the Government of India have
done a very great deal to improve the finances of the Railways. It is the
least we can do, Sir, to recognise what they have done in this regard, and,
more particularly, what my friend, the Honourable the Finance Member,
has done in actively interesting himself in this question ever since he eame
to India. Because, Sir, we believe that a right solution of the railway
problem and the placing of the railway finances on a sound basis is in
many respeets the key to the future of Central Finances, for the obvious
reason that if the railways are not put on a sound basis,—and as I have
already stated we consider a great deal has been done in this directin,~—
if the Railways are not put on a sound basis, it may have very serious
repcreussions on the Central Finances, and so, naturally, on the problem
before the Finance Member and his successors. But, Sir, it does seera to
us, or rather it seemed to us when we first heard that this was to be post-
poncd and a moratorium ‘was going to be declared, that really the cssen-
tial problem wag being shelved, bui we hope that it is not the case, andi
that the Financizl Commissioner for Railways and the Finance Mcmber
bave still an open mind on the Central problem which is to be found in
the Separation Convention of 1924, The effect of that Convention, more
.particularly the provisions underlying paragraphs 1 and 2, is that in good
times extravagance in Railways is encouraged because the Railways very
nalurally feel that if they don’t spend then the money would go, for when
bad times come they would be asked to cut down expenses. Therefore,
.they naturally tend to be éxtravagant when the years are good, and that
is what exactly happened bétween 1924 and 1929. Subsequently, in bad
times, these same provisions, owing to their very mnarrowly restrictad
nawure and their lack of elasticity, compelled the Railways drasticaily to
cut down expenditure at the very time when, if matters were arcvanged
somewhat differently, they could try if possible to ease the economic de-
pression by maintaining their expenditure on renewals and repairs as far
a3 was reasonably possible having regard to the trade depression. The
result of this is that in bad times the Railways, themselves, accentuate. the
very difficulties which cause their own difficulties, and so a sort of vicious
rircle is set up.

Now, Sir, as it has already been pointed out, Sir Otto Niemeyer recom-
mended that the Separation Convention of 1924 should be the basis npon
which Government should make their calculations when deciding as to how
mueh of the income-tax would be available for distribution to the provinces,
taking into account the railway contributions to the Centre plus income-
tax. At the same time he also pointed out that there were serious dangers
1n regard to railway finances, and he further pointed out that it was
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ubsolutely essential that effective steps should be taken to place the rail-
ways on a sound and stable basis. As I have already said, Sir, a good
dex] has been done in the direetion indicated by Sir Otto Niemeyer to
improve the finances of the Railways ; but we, in the Group, feel and our
cunstituents, among whom are the Chambers of Commerce of Bengal and
gomhar, also feel, that the key to the situation lies in the revision of the

eparation Convention. I was, therefore, very glad to hear my friend, Dr.
Ziauddin Ahmad, express the views that he did in this connection, because
I feel certain that he has put his finger on the real weakness in regard to
the finances of the railways. I would, in this connection, Sir, remind the
llouse that the Government of India, in their despatch on the Niemeyer
Report, pointed out that the Separation Convention was not in itself a
precise basis of assessment, though, of course, they quite rightly generally
aecepted the proposals of Sir Otto Niemeyer in this connection. - The See-
retary of State too in his reply recognised the diffieulty of standiug too
rarrowly upon the Separation Convention of 1924, therefore, we hope, Sir,
that having regard to the fact that the Secretary of State has expressed
himself in that same despatch as anxious to place the Railways on a sound
basis, and as now he has agreed to a slight modification of the Order in
Council, passed as a result of the recommendations of Sir Otto Niemeyer,
he will not stand too much on the letter of the agreement but will see his
wuy clear to agree to some reasonable revision of the Separation Conven-
tion of 1924. T do mnot propose, Sir, to go into that matter now as it is
neither the time nor the place for it, but I should just like, briefly, to
indicate that we, on these Benches, do not mean by agreeing to the Separa-
tion Convention that the Central Government should get much less than
it 18 likely to get now ; far from it. What we want, Sir, is, very much
what my friend, Dr. Ziauddin, has pointed out. There should be no acca-
nialation of debts against the Railways fin bad times, and in good times,
cul of the surplus which ‘will acerue after the Railways have met all {heir
ordinary running and other expenses, they should be able to keep for them-
seives a certain percentage which they will be able to place to Reserve to
;ngetdvanous contingencies, as was so ably explained by my Honourable

riend.

‘As to the questioh what the percentage should be, on that, Sir, we,
on these Benches, have not made up our minds,, The reason why we should
kave liked to see the writing off of both these items, approximately, 31
erores, in eaeh case, linked up to the proposil for an early revision of the
{Separ'atinn Convention of 1924, is that ‘we do feel that this is an extremely
Irporiant matter, and it is absolutely vital, we believe, in the best interests,
not merely of the Railways and of the Central Government, but also of the
provinces, who hope to gain so much in due course from their share of the
Income-tax, that the railway contribution to the Centre should be as stable
@t it 1s possible to make it. Naturally, you cannot provide against all
contingencies ; you cannot provide absolutely against years of depression
and so on, but to some extent you can make provision by allowing the
Railways out of the surplus that will acerue to build up 2 reserve which
will endgble them to do what we should call in business building up an
equalisation fund ; in this case to safeguard the contribution to-the (len-
fz‘ral Revenues and also to meet expenses which would be in the nature of

betlerment ** or to provide against the misfortune of having to cut
salaries or wages, ete. Sir, we support the Resolation. '
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. Dr. P. N. Banerjea (Calcutta Suburbs : Non-Muhammadan Urban, ;
8ir, this is a very serious matter. The Resolution of the Honourable the
T'inance Member seeks to write-off a large sum of money which is due
Lo the general revenues of India from the railways.

. The Honourable Sir James Qrigg : I think the Honourable Member
is under a misapprehension. That was the original Resolution, but this
one is only to declare a moratorium, and not to write off.

Dr. P. N. Banerjea: I stand corrected. The amended Resolution
seeks to postpone the payment of a large sum of money which is due
from the railways to the general revenues of the country. I desire, in
this connection, to allude very briefly to the history of the separation of
the railway finance from the general finance. The objects with which
this separation was made were made clear in the Resolution which was
mwoved by Sir Charles Innes in the Legislative Assembly on the 3rd
March, 1924. The preamble ran thus :

‘¢ This Assembly recommends to the Governor General in 00unc11 that in order
to relieve the general budget from the violent fluctuations caused by the incorporation
therein of the railway estimates and to enable the railways to carry out continuous

railway policy based upon the necessity of making a ,definite return over a period of
Years to the State on the capital expended on railways.’’

So, there were two points emphasised in this preamble. The first
one was to relieve the General Budget from violent fluctuations, and the
secund was to make a definite return over a period of years. How have
these two objects been fulfilled ¥ Violent fluetuations, of course, are not
there, but has the general exchange gained anything during the last
sevcn years ! No payment has been made although, in this preamble,
it was made very clear and the Assembly was assured to the fullest ex-
tent that the return would be made year after year. The Members of
the then Assembly entertained very great doubts about the ultiuate
eTect of this Resolution and the matter was, first of all, referred to a
Cemmittee and this Committee again referred some of the details eon-
pecied with this matter to a Sub-Committee. The whole thing was poust-
poped from March till September, 1924. In the meantime, a sort of com-
promise was arrived at. What were the terms of the compromise 1 In
the first place, originally, it .was proposed that the fixed contribution
should amount to five-sixths,of one per cent. Now the Government was
willing to inerease it to one per cent. Secondly, it was feared by many
Members of the Assembly that the control of the Assembly over railway
finances would not be as great as before, and, for this, an assurance was
given that the Assembly would retain full control over railway finance.
Thirdly, an amendment was accepted to the effect that the railway ser-
viers would be Indianised at a very rapid pace and Indians would Le
appointed as Members of the Railway Board. In view of these conces-
si~rns which were made, the Assembly accepted the Resolution in a modi-
tied form. This, in brief, is the history of the separation of railway
fisiance from generai finance,

Now, have these terms of compromise been kept * T have already
pointed out that during the last seven years the contributiom has not
been paid. Secondly, with regard to the control of the Legislature over
railway finance, we all know that a Statutory Railway Authority is eoing
to be appointed and the Legislature will lose its econtrol altogether over
Tailway finance. As regards the third: térm of compromise, namely,
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lndianisation, we all know that Indianisation has not proceeded at a
rapid pace. Whenever experts are required, they are imported from
sbroad, and, at the present moment, there is no Indian as a memkter of
tba Railway Board.

The Honourable the Finance Member told us, only an hour ago, that
a fresh compromise has been arrived at here. Whp were the parties to
ilis compromise ! I gave notice of an amendment, but I do not know
of any compromise. My Leader, Mr. Aney, does not know of any com-
promise. Who, then, were the parties to this compromise to which the
Hovourable the Finance Member alluded {

Captain Sardar Sir Sher Muhammad Khan (Nominated Non-Official) :
Mr. Aney was not here.

Dr. P. N. Banerjea : Has he left Simla ¢

Another Honourable Member : He was not on the spot.

Dr. P. N, Banerjea : T pause for a reply from the Honourable the
Firance Member. Who were the parties to this compromise ¥ No reply
is lortheoming, and, therefore, I must take it that no compromise has
been arrived at to which all Groups agreed. Then, what are the terms
of this compromise ¥ I admit that the Resolution in its amended form is
an improvement on the original Resolution of which notice was given.
If thai be the compromise, well, I think there has been some improve-
ment, but not that anything substantial has been gained, It has besn
urged by the Honourable the Finance Member that the Aeworth Com-
raittce did not contemplate the payment of any contribution from the
railways to the general finances in future. That may be true, but every-
body in this House has condemned the Acworth Committee’s Report.
That Report is extremely unsatisfactory and we must not base auvy con-
clusions on that Report. The Resolution, as it stands at present, speaks
of postponement, but my Honourable friend, Sir James Grigg, nsed two
words ; he used the word ‘‘ cancellation ’’ as well as the word ‘‘ mora-
rorium *’. What his exact intention is T do not know. If this Resolu-
tion merely seeks to postpone consideration of the question of contribu-
tion for some time, will he assure us that in the next Budget ke will
demand this contribution from the railways to general revenucs t If
nnt, I do not see where the compromise coines. Even as it is, there is a
great deal of loss and injustice to theIndian taxpayer, and I must
reccrd my protest against the decision. :

Some Honourable Members : Let the question be now put.
. Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is : -
¢ That the question be now put.’’

The motion was adopted.

The Honourable 8ir James Grigg : I suppose that on the whole I
cannot complain about the reception by the House
generally of what I called my small effort at responsive-
Dees, alt}.rough, both__t_he_anders of the Congress and the Congress
Natmnal]st_f"arty have made certain small eomplaints. Tn the case of
Mr. Aney, as far as T could follow his complaint, it was entirely dirceted

3 P.M.
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to the Resolution which I put down last Session and not this Resolution
at all and, anyhow, I think his point was that though contributions to the
depreciation fund might be cancelled, it was very wrong to cancel the
contributions to the Central Government. I might reassure him if I tell
him that for a great many years to come the effect of a proposal of that
gort would be precisely the same as the proposal that I have now put on
the paper, so that I do not think he can base any large case for a hardship
on the Indian taxpayers on the difference between this Resolution and the
one which he would like to see. As regards the Leader of the Opposition,
1 think his first slight acerbity was to complain that I had restated my
position at all. Well, I restated it in ome sentence, which was a great
deal more briefly than any one else did. I do not think he can make much
of that. Then he made a homily, a brief one, which was more or less to
the effect that if only on every question I give up my view and aceept his
view I should never get any trouble in this House. I wonder if he is
quite sure about that. I heard from Dr. Banerjea a few rumblings of a
controversy which agitated this House a few days ago. It was com-
plained bitterly that the Government and the Congress had come to an
understanding. So, not only am I unable to aceept his suggestion, I am
not-even able to accept it as universally true. Sir, I must apologise to the
European Group for having, unintentionally, misrepresented what 1
thought was their attitude towards the original Resolution put down
last Session on this subject and I gather that on the whole their attitude is

to agree with my original contention that both these sets of debts should
be cancelled......

Mr. 8. Batyamurti : That is not the view of the House,

The Honourable 8ir James Grigg:....... but they added as a
proviso that the convention which regulates the financial relation between
the Central Government and the Railways should be revised. Well, Sir,
on that, I do agree very definitely with the European Group that it would
be a wise thing for the railways to accumulate vreserves and there is, in
my mind too, a certain fear lest the process of building up reserves, which
ig after all taking a long view of railway finances, should be abandoned
for the short view of extracting the greatest possible benefit to the Central
Exchequer but I think the European Group will agree with me that there
has not been very much evidence among the speakers who spoke today
that a convention which emphasized more the building up of reserves and
less the payment of contributions to the Central Exchequer would receive
the approval of a majority of Members of this House. Sir, I do not
think I need deal with any of the other points that were raised and I
commend the Resolution for the acceptance of the House.

_ Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :
. . 3 . T S .8 .

‘¢ That this Assembly recommends to the Governor Gemeral in Council that railway
revenues be declared not liable, \before the 1st April, 1940, or before the fixation
uinder section 187 (1) of the Government of India Aet, 1935, of the sum therein
reforred to, whichever is earlier. to repay to the Depreciation Reserve Fund (main-
tained for Indian State-owned railways, the balance outstanding on the 1st April, 1937,
of loana taken from the Fund tp meet railway deficits or to pay to general revenues.
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any contributions due under the Resolution of this Assembly of the 20th Bpptambll%l‘:
1924, in respect of the period beginning on the lst April, 1931, and ending on the 31st
March, 1837."7 C

The motion was adopted.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

The Hononrsble 8ir James Grigg (Finance Member) : I ~do ~not
think that there would be any very great advantage in moving the motion
relating to the Public Accounts Committee because of the short time left
to.us for discussion. Therefore, with your consent, I do not move that,
but I go straight on to move the Excess Grants.

DEMANDS FOR EXCESS GRANTS FOR 1935-36.

InpiaN PosTs AND TELEGRAPHS DEPARTMENT.

The Honourable 8ir James Grigg (Finance Member) : Sir, T
move :

¢ That an excess grant of Rs. 2,12,734 be voted by the Assembly to regularige the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36, in respect of ¢ Indian Posts and Telegraphs Department ’.”’

Mr, President (The Honourable Sir Abdur Rahim) : Motion
moved :

‘¢ That an excess grant of Rs. 2,12,734 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36, in respect of ¢ Indian Posts and Telegraphs Department *.*’

Mr, Mohan Lal Baksena (Lucknow Division : Non-Muhammadan
Rural) : T have an amendment to this motion.

Mr. President (The Honourable Sir Abdur Rahim) : You ecannot
raise any question of policy on this motion.

Mr. B. Satyamurti (Madras City : Non-Muhammadan TUrban) :
Under Rule 49, an excess grant is to be treated as an ordinary grant.

Mr. President (The Honourable Sir Abdur Rahim) : It is a well
established rule of this House that when a demand is made for an excess
grant, no question of policy can be discussed.

Mr. 8, Batyamurti : May I make a suggestion on that 1 I looked
up May’s Parliamentary Practice. The position is this. If my friend,
the Finance Member, can prove to your satisfaction that the two lakhs odd,
he is now asking for, does not ecover the subject sought to be discussed by
Mr. Mohan Lal Saksena, then the amendment is out of order. If, for
example, this excess grant has nothing to do with the question of the
Government of India insuring goods indented from foreign countries with
foreign companies, then I quite agree that the amendment should not be
moved. If it has, then I submit it is in order.

~ The Honourable Bir James Grigg: Sir, 1 do not know whether
yaou would_ wish to give your ruling on that narrow point. but if so, if you
will look at page 2 of the Report.of the Public. Accounts Committee for
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1935-36, you will see in regard to this vote that the excess was mainly due
to pensionary charges. As this was the first year in which the Posts and
Telegraphs Department were taking the actual pensionary charges instead
of contributions, estimating was difficult. That is one point, and the other
point is that, to all intents and purposes, the Government of India do not
insure either with Indian or foreign companies.

-Mr. President (The Honourable Sir Abdur Rahim) : What is the
meaning of ‘‘ raising the question of the Government of India insuring
goods indented from foreign eountries with Indian eompanies '’ 1

Mr, Mohan Lal Saksena : You might remember, Sir, that on the
floor of the House when my friend, Mr. Satyamurti, asked the Honourable
the Law Member to give an assurance that the Government of India would
insure with Indian companies, the Honourable the Law Member had stated
that the Government of India had nothing to insure. But my informa-

*tion is that it was not correct. As a matter of fact I believe that goods
indented for the railways and the posts and telegraphs from foreign

countries are jnsured and generally insured with foreign companies. So
I wanted to raise that question.

Mr, President (The Honourable Sir Abdur Rahim).: But this is in
connection with pensionary charges ?

Mr, Mohan Lal Saksena : Under the circumstances, I admit it is
not in order, Sir.  (Laughter.)

. Mr. President (The Honourable Sir Abdur Rahim) : The question
W

‘¢ That an-excess grant of Rs, 2.12,734 be voted by the Assembly to yegularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36, in respect of ¢ Indian Posts and Telegraphs Department ’.”’

The motion was adopted.

INTEREST ON MISCELLANEOUS OBLIGATIONS.

The Honourable 8ir James Grigg : Sir, I move :

‘ That an excess grant of Rs. 50,358 be voted by the ,Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Interest on Miscellaneous Obligations ’.*’

. Mr. President (The Honourable Sir Abdur Rahim) : The question
1o :
‘¢ That an excess grant of Ra. 50,358 be voted by the Assembly to regularise the

expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ‘ Interest on Miscellaneous Obligations *.’’

The motion was adopted.

Exrcorve CouNciL. -

The Honourable 8ir James Grigg : Sir, I moye :

““ That an excess grant of Ra. 10,381 be voted by the Assembly to regularise the
expenditare chargeable to revenue actually incurred in excess of the ,voted gramt in the,
year 1935-36 in respect of ¢ Executive Couneil ’.’’ '
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Sir, in order to save time and to bring the facts before your mnotice
I may mention that the same paragraph of the Public Accounts Com-
mittee’s Report to which I have already referred explained with regard
to this grant that more expenditure was incurred on touring than could
have been anticipated. So I do not think that neither a motion to censure
the Government for perpetuating the Ottawa Agreement nor a motion to
discuss their non-compliance with rules in the matter of the supply of
Government publications to Members of the Central Legislature nor a
motion to draw attention to my illegal and improper curtailment of the
powers and functions of the Standing Finance Committee would be in
erder.

Mr. Mohan Lal Saksena : Does it include allowances given to Sir
Muhammad Zafrullah Khan in connection with his deputation to

England ¢

The Honourable 8ir James Qrigg: That is for a different
financial year entirely.

Mr. President (The Honourable Sir Abdur Rahim) : Motion
moved :
¢ That an excess grant of Ra. 10,381 be voted by the Assembly to regularise the

expenditure chargeable fo revenue actua.]ly incurred in excess of the.voted grant in the
year 1935-36 in respect of ‘ Executive Couneil ’.’’

Mr. 8. Satyamurti : Sir, my motion is this :

‘¢ That the demand for an excess g;rant under the head ‘ Executive Council ’ be
reduced by Rs. 100.’’

and the object of my motion is ‘‘to censure the Government for perpetuating
Ottawa and for refusing to consult and abide by the verdiet of the
Assembly before arriving at any agreement- for replacing Ottawa ”’
Sir this Ottawa Agreement was denounced in the Delhi Session, of tliis
particular financial year ; therefore, so far as the time is concerned. I
am perfectly within the limits of this grant. Sir, you will notice that
the salaries of the Members of the Executive Council are non-votable,
their allowances are non-votable, and what comes before wus is their
stenographers, and so on.

The Honourable 8ir James Grigg : 1935-36 ?
Mr, 8. S8atyamurti : That is the year when Ottawa was denounced,

The Homourable Bir James Grigg : It was donounced in 1936-37
and not in 1935-36.

Mr. 8. Satyamurti : It was the Budget Session of that year.

The Honourable 8ir James Grigg : *‘ Six months’ notice ’’.

Mr, 8. Batyamurti : I submit, Sir, that as far as I remember, this
Ottawa was denounced during the financial year for which the excess
grant is asked for. 8ir, so far as the Executive Council is concerned, we
can criticize their policy only under such items as the pay of their
stenographers ‘and their touring expenses. Their salaries and their
allowances do not come before us for voting at all, and, if my Honourable
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friends go about touring and then want me to vote the exeess, I refuse to
do that. I submit I am using an argument in favour of the position that
the Government cannot argue now that it is outside the scope of the excess
demand, when they refuse to carry out the verdict of the House and they

now ask us, to vote increased money within the very narrow limits within
which the House can function.

Mr. President (The Honourable Sir Abdur Rahim) : It is a ques-
tion of policy : that cannot be raised.

Mr. 8. Satyamurti : It is not a question of policy, Sir; I am
raising a specific question...... -

Mr, President (The Honourable Sir Abdur Rahim) : I rule that
the amendment is out of order.

Mr. 8. S8atyamurti : Very well, Sir.. I will mow speak agains{ the
motion of my Honourable friend, the Finance Member. I oppose this
motion. I do not see why these Honourable gentlemen should go about
touring all over the country when they turn a dedf ear to every vote of
this House. We are here the elected representatives of the people, we
come here and tell you what you ought to do and what you ought not to
do, you turn a deaf ear to all that we say, and yet you want to go about
in big saloons and making friends and making enemies as you go about ;
and then you ask us to vote extra money for the touring of the Executive
Couneil Members, after you have behaved in this manner of irresponsive-
ness to every vote that we pass. Sir, they do not deserve a single pie on

this occasion and I oppose this grant and ask the House to turn it down.
(Hear, hear.)

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor : Non-Muhammadan Rural) : Sir, this item of expenditure in-
cludes, I am sure, expenditure incurred by the Honourable the Finance
Member on tours undertaken to gather information and - opinion
throughout the length and breadth of this country. Sir, while we are
elegted . by this Honeurable House to be their representatives on the
Standing Finance Committee, and while we offer advice to the Honour-
able the Finance Member, he throws all that to the winds and he tries
to gather opinion throughout the length and breadth of this country
himself—and spendine more money than has already been voted, but
we say that could have served really no useful purpose. Sir, why does
he encroach upon the powers and functions of that Committee ? He
utters platitudes and says that he is going to convert these Committees
into committees after the parliamentary pattern, to help in framing the
Budget, to help in suggesting ways and means to Tetrench expenditure,
and so on. That is what he said at the outset, and that is why he said
that he will move a Resolution recnmmendmg ‘enlargement of the
functions of that Committee, and we have been looking forwazd ta that.
Sir, he seeks to gather information from other quarters although the
requisite information and the proper-opinion is available to him already
through the eleeted representatlves of the people On. all these

yoted. . o
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The Honourable Bir James Grigg : Sir, I do not think I need reply
at any very great length to the contentions which have just been raised.
I again ask pardon for quoting from the Report of the Public Accounts
Committee aud I propose to quote two passages—one on page 3 and
one on page 7. The one on page 3 is this :

‘¢ We recommend that the necessary excess grants be voted by the Legislative
Assembly.’’,

’l‘he quotation from page 7 conmsists of the words: 8. Satya-
murti ’. (Laughter.)

Pl‘Of. N. G Ranga (Guntur cum Nellore : Non-Muhammadan
Rural) : Sir, it is true that the Public Accounts Committee......

The Honourable 8ir James Grigg : It is also signed by Prof. N. G.
Ranga.

Prof. N. G. Ranga : It is true that the Public Accounts Committee
of which my Honourable friend, Mr. Satyamurti, Mr, B. Das, Sardar
Jogendra Singh and myself are the Members, from our Party, recom-
mended that this excess grant should be accepted by the House, but at
the same time we have reserved our opinion in regard to the manner in
which these Executive Councillors have been roaming about the
country, wasting the public money.

Mr. President (The Honourable Sir Abdur Rahim) : Does it
appear in the report ?

Prof. N. G. Ranga : No, Sir. We thought that it was only a formal
excess and, therefore, it was right on the part of the House to pass it.
But when we come to the whole policy underlying these tours, it is
legitimate for any Member of this House to rise in his seat and pro-
test against the manner in which these Executive Councillors have
been behaving themselves in this country. In this connection, I want
to take one point. We are told that the Honourable the Finance Mem-
ber pays a sort of annual visit to Bombay * in order to keep himself in
touch with the commercial interests there and I think the Industries
Member also tries to keep himself in touch with the industrialists in
Bombay, Calcutta and other places once a year. Some of the Members of
the Lxecutive Council also try to address the annual gathering of the
Indian Merchants Chamber. If they have taken so much pair to as-
certain the views and opinions of the commercial interests in - this
ceuntry, I viould like to know why they have so far failed to take into
their confidence the various labour organisations and various Kisan
Sabhas all over the country. They have not tried till now to get into
touch with any labour organisation or with the Sabhas of the Kisans
and Mazdurs in this country, who form part of the overwhelming
majority of the population of this country.

Mr, 8ri Prakasa (Allahabad and Jhansi Divisions : Non Muham-
madan Rural) : When labourers carry their luggage at the railway
stations, they come in contact with them 1t

Prof. N, G. Ranga : And they get agitated over them even when
they have served them. It is for this failure, among so many other
omissions of theirs, not to get into touch with the masses of this country
through their organisations that I recommend to the House to throw
out this particular grant.
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~ Mr, President (The Honourable Sir Abdur Rahim) : The question
iS: . B . . .. N Hoeaem  Ta Lt LT
¢“ That an excess grant of Rs, 10,381 be voted by the Assembly to regularise the
enditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ‘ Executive Council °.’’ ' ’

The motion was adopted.

LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY DEPARTMENT.

The Honourable Sir James Grigg : Sir, I move :

““ That an excess grant of Rs. 13,556 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of * Legislative Assembly and Legislative Assembly Depart-

ment .7’

In order to save time, I may point out that the two cut motions
relate to a year other than the year now under discussion.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

‘¢ That an exceas grant of Rs, 13,556 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ‘ Legislative Assembly and Legislative Assembly Depart-
meut !.}!

The amendments are quite out of order.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

¢¢ That an excess grant of Rs. 13,556 be voted by the Assembly to regularise the

expenditure chargeable to revenue actually incurred in c¢xcess of the voted grant in the
year 1935-36 in respect of ¢ Legislative Assembly and Legislative Assembly Depart-

ment ’.’’
The motion was adopted.

PuBLioc Service COMMISSION,

The Honourable 8ir James Grigg : Sir, I move :

‘“ That an excess grant of Rs. 605 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ‘ Public SBervice Commission ’.”’

) Mr, President (The Honourable Sir Abdur Rahim) : The question

‘¢ That an excess grant of Bs. 605 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
yoar 1935-36 in respect of ¢ Public Bervice Commission *.?’

The motion was adopted.
———ul {
LieeT HOUSES AND LigETsHIPS, .

' The Homourable 8ir James Grigg : Sir, I move ;. .

¢ That an excess grant of Ra. 6,405 be voted by the Assembly to regularise the
expenditure chargeable to revenue “acturlly incurred in excess of the voted grant in
the year 1035-36 in respect of ‘ Lighthouses and Lightships ’.’’ .
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Mr, President (The Honourable Sir Abdur Rahim).: The question
is :
‘¢ That an éxcess grant-of Rs. 6,405 be voted by the Assembly to regularise the

expenditure ;chargeable to revemue actually incurred in excess of the voted grant in
the year 1935-36 in respect of ¢ Lighthouses and Lightships ’.”’

The motion was adopted.

Mings,

The Honourable Sir James Grigg : Sir, I move :

‘¢ That an excess grant of Ra. 815 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Mines ’.’’

Mr, President (The Honourable Sir Abdur Rahim) : The question
is :

‘¢ That an excess grant of Rs. 815 be voted by the Assembly to regularise the
expenditure chargeable to revcnue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Mines ’.’’

The motion was adopted.

MEDICAL SERVICES,

The Honourable Sir James Grigg : Sir, I move :

‘“ That an excess grant of Rs. 2,714 be voted by the Assembly to regularise the
expenditure, chargeable to revenue actuaily incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Medical Services ’.’’

Here, too, I think I am correct in saying that the particular
iniquity for which Mr. Saksena wishes to censure the Government
occurred in a year other than the year of account.

Mr, President (The Honourable Sir Abdur Rahim) : Motion
moved :

‘¢ That an excess grant of Rs. 2,714 be voted by the Assembly to regularise the
expenditure, chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Medical Bervices ’.”’

The amendment is out of order.
. Mr. President (The Honourable Sir Abdur Rahim) : The question
is:

‘‘ That an excess grant of Rs. 2,714 be voted by the Assembly to reguiarise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Medical Bervices ’.”’

The motion was adopted.

Crnsus,

The Honourable 8ir James Grigg :.Sir, I move :

‘‘ That an excess grant of Bs. 644 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Census ’.”’ ~° : -
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. Mr, President (The Honourable Sir Abdur Rahim) : The question
is :

‘‘ That an excess grant of Bs. 644 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant im the
yoar 1935-36 in respect of ¢ Census ’.”’

The motion was adopted.

EMIGRATION—EXTERNAL,

The Honourable Bir James Grigg : Sir, I move :

‘¢ That an excess grant of Ra. 11,464 be voted by the Assembly to, regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of |‘ Emigration—External ’,’’

Mr. President (The Honourable Sir Abdur Rahim) : Motion
moved :

‘¢ That an excess grant of Rs. 11,464 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of, ‘ Emigration—External ’.’’

There in an amendment in the name of Mr, Mohan Lal Sakscna.
He wishes to reduce the grant by Rs. 100 in order to discuss the ques-
tion of Indians in South Africa. That is out of order.

Mr. Mohan Lal 8Saksena : This excess grant relates to expenditure
in South Africa.

Mr. President (The Honourable Sir Abdur Rahim) : I quite under-
stand that, but no question of policy ean be discussed now.
The question is :

‘‘ That an excess grant of Rs. 11,464 be voted by the Assembly to; regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of,‘ Emigration—External ’.’’

The motion was adopted.

REFUNDS,

The Honourable Sir James Grigg : Sir, I beg to move :

‘¢ That an excess grant of Rs. 7,68,088 be voted by the Assembly to regularise the
diture chargeable to revenue actually incurred in excess of the vobed grant in the

year 1935-36 in respect of ¢ Refunds ’.*’
. Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :
4¢ That an excess grant of Rs. 7,068,038 be voted by the Assembly to regularise the

diture chargeable to revenue actually incurred in excess of the voted grant jin the
year 1935-36 in respect of ¢ Refunds *.*’

The motion was adopted.

Devmr,

The Honoursble Bir James Grigg : Sir, T beg to move o

‘¢ That an excess grant of Ra. 10,718 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
¥Year 1935-36 in respect of ¢ Delhi *.*’ ‘
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Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

“‘ That an excess grant of Ra. 10,718 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
yoar 1935-36 in respect of ¢ Delhi ”.’’

Mr. M. Asaf Ali (Delhi : General) : I have got an amendment in my
name.

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member wants to discuss a question of policy. It js on the same footing
aa the other amendments and, therefore, it is out of order.

Mr. M. Asaf Ali ;: I want some sort of explanation as regards ihe
expenditure where and how it has been incurred in excess of the amount
voted by the Assembly. I should like to draw the aitention of the
Chair to the fact that this happens to be the only Legislaure for Deihi
Provinee where the grievances can be ventilated and year after year
for the last three years, I have not been able to say what happens te
Delhi. There are various reasons for that. I shall certainly take
my chance next time,

Mr, Pregident (The Honourable Sir Abdur Rahim) : The Honourable
Member again seeks to raise the question of poliey.

Mr. M. Asaf Ali: I have several times tabled amendments but they
huve all been crowded out unfortunately.

Mr. President (The Honourable Sir Abdur Rahim) : In that case it
is for the Honourable Member to come to some arrangement with his own
party and with the other parties so that the question relating to Delh:
may be raised.

Mr. M. Asaf Ali : I would certainly take my chance during the next
Budget Session and I promise the Honourable Members on the Treasury
Benches to put them on their trial. In the meanwhile may I know how
this expenditure has been incurred and in what respect.

The Honourable 8ir Jamee Grigg : I am very sorry that owing to
my absence from India I could not preside over the Public Accounts
Committee this time and I notice that though the Public Accounts Com-
mitiee has given explanation in the case of a great many items, they
did not attribute very much importance to this particular excess because
I can find no explanation for it at all. Presumably, before they decided
to recommend that the excess grant should be voted by the Legislative

. Assembly they, on the advice of the Auditor General, must have satistied
themselves that the expenditure was legitimate.

Mr. President (The Honourable Sir Abdur Rahim) : The Honoruable
MembUer Mr. Asaf Ali must then enquire of the Members of the Public
Accounts Committee.

Mr M. Asaf Ali : If T may just say a word, I have made careful
enquiries from the Deputy Leader of my Party who happens to be a
Member of the Public Accounts Committee and I have also enquired
frown other Honourable Members of the Public Accounts Committee and
they tell me that they have had absolutely no explanation to offer. It
is an extraordinary thing.

L442LAD E
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The Honourable Sir James Grigg : I cannot believe that his coilea-
gues on the Public Accounts Committee made this recommendation in
complete negleet of their responsibilities. I cannot imagine that.

Mr, M. Asaf Ali ;: Since the Honourable the Finance Member was
presiding over the proceedings of the Public Aceounts Committee, I only
want some explanation from him. ’

_ 'The Honourable 8ir James Grigg : I did not preside over the Com-
mittee.

Mr. M. 8. Aney (Berar : Non-Muhammadan) : Sir, if no infermation
is forthcoming either from the Chairman of the Committee or from any
of the documents published, then what is the data on which this House is
expected to satisfy itself before giving its vote.

An Honourable Member : Blind faith.

Mr. M. 8. Aney : Faith in whom ¥ We are prepared to put faith in
the Chairman of the Committee if he knows anything about this and if
he could explain it. He says he has no explanation to offer.

Dr, Zianddin Ahmad (United Provinces Southern Divisions : Muham-
madan Rural) : May I point out that all these things are given in ths
report of the Public Accounts Committee' for 1935-36 and in the evidence
volume that has been supplied to the Honourable Member.

Mr. M. 8. Aney : It is not there,

Dr. Ziauddin Ahmad : Copies have already.been supplied to Honour-
able Members,

. The Honourable 8ir James Grigg : In the Appropriation Accounts
the explanation is given in great detail. There are two items which
more than account for the excess. It is on page 326. Under one item
leave -salary of officers transferred to the Punjab—debits were not
anticipated. Another item on page 328. There appear to be two notes-
and I am not quite sure which is the right explanation. One is reduction
of population in jails—postponement of purchase of certain tools and
fall in price of foodstuffs. That cannot be the right explanation and so
it must be ‘' unanticipated debits for purchases in the previous year
adjusted after the close of the financial year, 1935-36 '’

Mr. President (The Honourable Sir Abdur Rahim) : The question
i8 :

‘‘ That an excess grant of Rs. 10,718 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Delhi .’

The motion was adopted,

o

HypERARAD,

The Honourable Bir James Grigg : Sir, I beg to move :

‘¢ That an excess grant of Rs. 1,594 be voted by the Assembly to regmlarise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
yea: 1035-36 in respect of ¢ Hyderabad ’.”’
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M. President (The Honourable Sir £bdur Rahim) : The question

18 :

=

‘“ That an excess grant of Rs. 1,594 be voted1,-by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1935-36 in respect of ¢ Hyderabad *.”’

The motion was adopted.

INTEREST FREE ADVANCES.

The Honourable 8ir James Grigg : Sir, I beg to move :

‘¢ That an excess grant of Rae. 2,69,613 be voted by the Assembly to regularise the
disbursements actually made in excess of the voted grant in the year 1935-36 in respeet
of ¢ Interest Frec Advances ’.’’

Mr, President (The Honourable Sir Abdur Rahim) : The question
18 :
‘¢ That an excess grant of Rs. 2,69,613 be voted by the Assembly to regularise the

disbursements actually made in excess of the voted grant in the year 1935-36 in respect
of ¢ Interest Free Advances ’.’’

The motion was adopted.,

RAmLwAY BoARD.

The Honourable 8Bir James Grigg : Sir, I beg to move :

‘¢ That an excess grant of Ra. 13,928 be voted by the Assembly to regularise the
expenditure chargeable to railway revenue actually incurred in excess of the voted grant
in the year 1935-36 in respect of ¢ Railway Board ’.’’
Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
¢ That an excess grant of Rs. 13,928 be voted by the Assembly to regularise the

expenditure chargeable to railway revenue actually incurred in excess of the voted grant
in the year 1935-36 in respect of ‘ Railway Board '.’’ &

The motion was adopted.

REFUNDS. ' _f
The Honourable 8ir James Grigg : Sir, I beg to move :
‘“ That an excess grant of Rs. 1,88,639 be voted by the Assembly to regularise the

expenditure chargeable to railway revenue actually incurred in excess of the vot
in the year 1935-36 in respect oyf ¢ Refunds ’.”'J o1 frant

- Mr. President (The Honourable Sir Abdur Rahim) : The question
8

‘¢ That an excess grant of Rs. 1,88,639 be voted by the Assembly to regularise the
expenditure chargeable to railway revenue actually incurred in excess of the voted grant
in the year 1935-36 in respect of ¢ Refunds ’.”’

The motion was adopted.
L442LAD 2
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WoRKkING Emmm—Mami*mmcn or CARRIAGE AND WAGON STOCE.

The Honourable Sir James Grigg : Sir, I beg to move : "

‘‘ That an excess grant of Rs. 3,86,138 be voted by the Assembly to regularise the
expenditure chargeable to railway revenue actually incurred in excess of the voted

grant in the year 1935-36 in respect of ‘ Working expenses—Maintenance of carriage
and wagon stock ’.”’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

¢ That an excess grant of Rs. 3,86,138 be voted by the Assembly to regularise the
expenditure chargeable to railway revenue actually ineurred in excess of the voted

grant in the year 1935-36 in respect of ¢ Working expenses—Maintenance of carriage
and wagon stock ’.'’

The motion was adopted.

New CONSTRUCTION.

The Honourable 8ir James Grigg : Sir, I beg to move :

‘‘ That an excess grant of Ra. 3,01,375 be voted by the Assembly to regularise the
expenditure chargeable to railway capital actually incurred in excess of the voted
grant in the year 1935-36 in respect of ¢ New Construetion '.”’

Mr. President (The Honourable Sir Abdur Rahim) : The gquestion

18 ¢

¢ That an excess grant of Rs. 3,01,375 be voted by the Assembly to regularise the
expenditure chargeable to railway capital actually incurred in excess of the voted
grant in the year 1935-36 in respect of ‘ New Construction ’.”’

The motion was adopted.

~

" The Honourable 8ir James Grigg (Finance Member) : Sir, as there
is only a quarter of an hour left, and as the next motion standing in my
name cannot be finished in a quarter of an hour, I am willing, if it is the
general wish of the House, not to move the motion, but to allow the House
to uiilise this time in discussing the private Members’ Bills which appear
next to it.

Sir Muhammad ¥akub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : Thank you.

TIIE DURGAH KHAWAJA SAHEB (AMENDMENT) BILL.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions : Muhan.-
madan Rural) : Sir, I beg to move :

¢¢ That the Bill to amend the Durgah Khawaja Saheb Aect, 1936, be taken into
consideration.’’ N

There are no new facts. but only an improvement in langunage. Sir.
I move.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is : *
‘¢ That the Bill to amend the Durgah Khawaja 8aheb Act, 1938, be taken into
consideration.’’

The motion was adopted.
(lanse 2 was added to the. Bill. !
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_ Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘‘ That clause 3 stand part of the Bill.’’

8ir Muhammad Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : Sir, I beg to move :

‘‘ That in clause 3 of the Bill, in sub-section (1) (¢) of the proposed seetion 5,
for the word ‘ Board ’ the word ‘ Committee ’ be substituted.’’

Mr. President (The Honourable Sir Abdur Rahim) : Amendwment
moved :

‘‘ That in clause 3 of the Bill, in sub-section (1) (o) of the proposed seckiom B,
for the word ‘ Board ’ the word ¢ Committee ’ be substituted.’’

Dr. Ziauddin Ahmad : Sir, I accept the amendment.
) Mr. President (The Honourable Sir Abdur Rahim) : The question
1.

‘! That in clause 3 of the Bill, in sub-section (1) (o) of the proposed section 5,
for the word ‘ Board ’ the word * Committee ’ be substituted

The motion was adopted.

8ir Muhammad ¥akub : Sir, I beg to move :

*“ That in clause 3 of the Bill, in sub-section (1) (d) of the proposed section 5,
for the word * Board ’ the word ¢ Committee ’ be substituted.’

Mr. President (The Honourable Sir Abdur Rahim) - Amendment
moved :

‘‘ That in clause 3 of the Bill, in sub-section (1) (d) of the proposed section 5.
for the word ‘ Board ’ the word ‘ Committee ’ be substituted.’’

Dr. Ziauddin Ahmad : Sir, I accept the amendment.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

¢¢ That in clause 3 of the Bx].l in sub- sechon (1) (d) of the proposed section 5,
for the word ¢ Board ’ the word ¢ Committee ’ be substituted.’’

The motion was adopted.
Maulana Zafar Ali Khan (East Central Punjab : Muhammadan) : Sir,
I beg to move :

‘¢ That in clause 8 of the Bill, for clauses (e) to (o) of sub-gection (1) of the
prepoeed section 5, the following ehuses be substitu

‘ (e) eleven, not being persons residing within the limits of the Ajmer
Municipality, shall be elected in the following manner, namely :

(i) three by the Muslim members of the Central Legislature ;

(ii) one by the Muslim members of the Provincial Legislature af Madras ;
(iii) one by the Muslim members of the Provincial Legislature of Bombay ;
(iv) one by the Muslim members of the Provincial Legislature of Bengal ;

(v) one by the Muslim members of the Provincial Legislature of the United
Provinces ;

(vi) one by the Muslim members of the nglslshve Assembly of the Punjab ;
(vii) one by the Muslim members of the Provimeial Legislaturc of Bihar ;
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(viii) one by the Muslim members of the Legislative Assembly of the North-
West Frontier Province ; and
(iz) one by the Muslim members of the Legislative Assembly of Bind ;

(f) ome shall be nominated by His Exalted Highness the Nizam of Hyderabad
and Berar ; and

(g) four shall be Sajjadanashins of the shrines of the Chishti order of Bufis
co-opted by the members of the Committee referred to in clauses (a) to
(r) ).!'

Mr, President (The Honourable Sir Abdur Rahim) : Amendment
moved :

¢ That in clause 3 of the Bill, for clauses (e) to (o) of sub-gection (1) of the
proposed section 5, the following clauses be substituted :

¢ (6) eleven, mnot being persons residing within the limits of the Ajmer
Municipality, shall g)e elected in the following manner, namely :

(¢) three by the Muslim members of the Central Legislature j

(i) one by the Muslim members of the Provineial Legislature of Madras ;
(#i) one by the Muslim members of the Provincial Legislature of Bombay ;
(iv) one by the Muslim members of the Provincial Legislature of Bengal ;

(v) one by the Muslim members of the Provincial Legislature of the United
Provinces ;

(vi) one by the Muslim members of the Legislative Assembly of the Punjab ;
(vii) ome by the Muslim members of the Provincial Legislature of Bihar ;

(vii{) one by the Muslim members of the Legislative Assembly of the North-
West Frontier Province ; and

(iz) one by the Muslim members of the Legislative Assembly of Bind ;

(f) one shall be nominated by His Exalted Highness the Nizam of Hyderabad
and Berar ; and

(g) four shall be Sajjadanashing of the shrines of the Chishti order of Bufls

t(:o-ol')t’e:i by the mecmbers of the Committee referred to in clauses (a) to
.

Mr. M. 8. Aney (Berar : Non-Muhammadan) : 8ir, in the amendment
which has been moved I find there is a elause which relates to His Exalted
Highness the Nizam of Hyderabad being empowered to make a nomina-
tion. My point is whether this House is competent to make any recom-
mendation like that—that His Exalted Highness the Nizam shall make
a nomination to any committee. Are we competent to adopt or pass any
proposition of this nature ¢ I wish either the Law Member or the
Legislative Secretary will clear up this point. I think we are going out-
side our power in putting in this addition. I have got nothing more to
gay : let us have a ecommittee appointed by us, but we are now ecalling
upon a sovereign of an Indian State to make a nomination to a com-
mittee appointed by this House. »

8ir Muhammad Yakub : Mr. President, may I say that we do not
make it compulsory for His Exalted Highness to make any nomination. If
His Exalted Highness chooses to nominate & member to this Durgah Com-
mittee he may : the wordine s ** may "*..... ' :
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Some Honoursble Members : It is **'shall ”". |
Sir Muhammad Yakub : So there is no compulsion by the House.

LR

Maulana Zafar Ali Khan : ‘‘ Shall '’ may be changed into ‘‘ may *".
Dr. Ziauddin Ahmad : I accept the amendment.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

“¢ That in clause 3 of the Bill, for clauses (¢) to (o) of sub-section (1) of the
ptopoaed section 5, the following clauses be substituted :

“ () eleven, not being persons residing within the limits of the Ajmer
Municipality, shall be elected in the following manner, namely :

(i) three by the Muslim members of the Central Legislature ;

(%) one by the Muslim members of the Provincial Legislature of Madras ;
(i#) one by the Muslim members of the Provincial Legislature of Bombay ;
(i) one by the Muslim members of the Provincial Legislature of Bengal ;

(v) one by the Muslim members of the Provineial Legislature of the United
Provinces ;

(vi) one by the Muslim members of the Legislative Assembly of the Punjab ;
(vii) one by the Muslim mombers of the Provineial Legislature of Bihar ;

(vii) one by the Muslim members of the Legislative Assembly of the North-
West Frontier Province ; and

(éz) one by the Muslim members of the Legislative Assembly of Sind ;

(f) one may be nominated by His Exalted Highness the Nizam of Hyderabad
and Berar ; and

(g) four shall be Sajjadanashins of the shrines of the Chishti order of Sufis
co- opted by the members of the Committee referred to in elauses (a) te

.
The motion waa adopted.

8ir Muhammad Yakub : Sir, I move :

‘¢ That in clause 3 of the Bill, to clanse (b) of sub-section (2) of the proposed
section 5, the following proviso be added

¢ Provided that the Central Government may, by special order, declare that any
porson disqualified under this clause shall cease to be so disqualified *.’’
Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘‘ That in clause 3 of the Bill, to clause (b) of sub-section (2#) of the proposed
section 5, the following proviso be added

‘! Provided that the Central Government may, by special order, declare that any
person disqualfied under this clause shall cease to be so disqualified '.'’
The motion was adopted.

Bir Mubammad Yakub : Sir, I move :
¢ That in clause 3 of the Bill, for sub-section (3) of the proposed section 5, the
following sub-section be substituted : |
¢ (3) No person shall be disqualified for eléction to the Committee under elause

(e) of sub-section (1) by reason d‘n.g of the fact that he 1! not a
member of the Legislature or Legislative Assembly eoncorned ’,
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~ Mr. President (The Homourable Sir Abdur Rahim) : The question
s

“‘ That in clause 3 of the Bill, for sub-section (3) of the proposed section 5, the
following . sub-section be substituted : )

‘ (8) No person shall be disqualified for election to the Commitiee under clause
(e¢) of sub-section (1) by reason only of the fact that he is not a
member of the Legislature or Legislative Aseembly concerned ’.’’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim) : The question

ie
‘“ That elause 3, as amended, stand part of the Bill.”’
The motion was adopted.
Clause 3, as amended, was added to the Bill.
Clause 4 was added to the Bill.
Maulana Zafar Ali Khan : Sir, I move :

‘‘ That after clause 4 of the Bill, the following new elause be inserted and the
subsequent clauses be re-numbered aecordingly :

¢ 5. For section 9 of the said Act the following seetion shall be substituted,

| namely :
9, (1) Members of the Committee, other than those referred to in elauses
(a) and (b) of sub-section (1) of section 5.
Telr)ms of doﬁce of shall hold office for five years from the date
mvfmu i{:a and  casua of their election, nomination or eco-option ;

and casual vacaneies among such members
shall be,filled by election, nomination or co-optiom, as the case may be,
by the authority which elected, nominated or co-opted the member
whose place is to be filled.

(#) The term of office of a member elected, nominated or co-opted to fill a
casual vacancy shall continue for so long only as the member whose
place has been filled would have been entitled to hold office if the
vacancy had not occurred ’.'’

Mr. President (The Honourable Sir Abdur Rahim) : The questiom

18 :
:

‘‘ That after clause 4 of the Bill, the following new clanse be inserted and the
subsequent clauses he rc-mumbered accordingly :

¢ 5. For section 9 of the said Act the following section shall be substituted,
namely :

‘9. (1) Members of the Committee, other than those referred to in clausé
(a) and (b) of sub-section (1) of seetion

pemerms of ofice of i1l hold office for five years from the date

H of their election, momination or eo-option ;

vecancien, . and casual vacancies among suech members

shall be filled by election, nomination or co-option, as the case may be,

by the authority which elected, nominated or eco-opted the member
whose place ie to be filled.

(£) The term of ofice of a member elected, momineted or eo-opted to fill 2
cagual vacancy shall eontinue for so lohg only as the memBer whose
place has been filled would have been entitled to hold office if the
vacancy had not oceurred ’.’’

The motion was adopted. - ;
New clense 5 was added to.the Bill,
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Original clause 5 was added to the Bill.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill,

_ Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘¢ That clause 8 stand part of the Bill.”’

Bir Muhammad Yakub : Sir, I move :

‘‘ That in clause 8 of the Bill, in the proposed section 14, for the words, brackets
and letters ‘ any of clauses (¢) to (m) ’ the word, brackets and letter ¢ elause (o) ’
be substituted.’’

. Mr, President (The Honourable Sir Abdur Rahim) : The question
18 :
‘“ That in clause 8 of the Bill, in the proposed section 14, for the words, brackets

and letters ‘ any of clauses (¢) to (m) ’ the word, brackets and letter ¢ elause (e) ’
be substituted.’’

The motion was adopted.

_ Mr. President (The Honourable Sir Abdur Rahim) : The question
in :

‘‘ That clause 8, as amended, stand part of the Bill.”’

The motion was adopted.

Clause 8, as amended, was added to the Bill.
(It being Four of the Clock.)

MOTION FOR ADJOURNMENT.

ArPOINTAMENT OF A NON-INDIAN As EcoNoMic ADVISER TO THE GOVERNMENT
oF INDIA.

Mr. 8. Satyamurti (Madras City : Non-Muhammadan Urban) : Sir, I
rise to move :
‘‘ That the House do now adjourn.'’

I make this motion not in any spirit of personal hostility to
Professor Gregory, whom I do not have the honour of kivwing, ana who,
I have been told, is a very excellent professor ; but the motion raises a
very different matter altogether, and as you have ruled this morning that

«the question of any appointment cannot be made the subject matter for
an adjourmment motion, I seek to raise by this motion the question of
policy behind it, and not the personal fitness or otherwise of the pro-
fessor for this job. Now, Sir, the question of policy falls under two cate-
gories. T want to know, Mr. President, from the Honourable the Finance
Member, if I may, what is the position of experts under modern Govern-
ments ? After all, the duty of any Government is to govern, with such
knowledge and experience as it possesses, and can experts ever govern,—
experts never agree,—and it does seem to me, it must be a very weak and’
demoralised Government which abdicates its functions in favour of an
expert ; and I know this that any intellectual expert who agrees to serve
any Government, and especially the Government of India, must be a very
poor expert at that, at least he cannot be a genuine expert.
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Secondly, Sir, if you want an expert, why go in for a foreign expert *
This morning, I asked a question as to what his qualifications were, and
I got no answer, but I have been told by my friends on this side of the
House that he is very good ; but, Sir, if he is very good, let him stay
in his own country and help England which is in an economic morass
aad try to bring England out of that morass, instead of comlng out to
my country.

Then, Sir, my third point is this. Economiecs is not an exact science
like physics or chemistry. I can understand that and, if experts in those
sciences come out, it is good I believe knowledge is power, I welcome
experts from a.nywhere in the world, even from England but economics
is not an exact science ; itisa human science, it is a national science, and
1 believe, Sir, that England’s economics themselves have changed consi-
derably. Before Sir James Grigg was born or was heard of, England
was a protectionist country ; they had their shipping laws ; they punished
people for wearing foreign silk, and they followed protection. When
England had become thoroughly the economic master of the world, when
Griggs and Gregories began to advise, all these people who had built up
their country on protection wanted to foree trade on other countries in
order that they may consume the surplus products of their own country.

Then, Sir, we had the old saying that taxation ought not to be diseri-
minating against the rich. When Mr. Lloyd George proposed his land
values taxation, there was a furore in the country, but today, it is en-
tively different. Moreover, on the question of State Socialism and the
1e~:pmmb1hty of the State for the poor and unemployed, there has been
a considerable ehange So far as India is concerned, Mr. President, I
want to know what is the expert knowledge which t.hls esteemed pro-
fessor from Manchester possesses,—I will say in passing that this gentle-
man har written a book called ¢ Gold, Unemployment and Capitalism ’
and do you know to whom this book is dedicated,—it is to ‘Mr. T.D.
Barlow und my other friends in Manchester ’, the one enemy of the
industrial progress of this country, as the exclse duty on cotton goods
showed, as the Mody-Lees Pact shows, the Murray Report shows and, in
spite of the Honourable the Commerce Member s silence, the present Indo—
British negotiations show. This gentleman comes from Manchester to
tell me how to run the economics of my country. And do you know
why he has been chosen * He writes in his book :

¢ The threat to capitalism comes not from the nationalisation of the mines, or the
electric supply, or the railways, but from another direction altogether. The real danger
lies in an uneritical amptanee of the virtues of ‘ economic planning ’, or the attempt,
in the interests of ¢ security ’, to place production in & straight waisteoat.’’

T can now understand the love of Sir James Grigg for Professor
Gregory. They think alike, and for a masterman like the Honourable
the Finance Member, he is a fool who does not agree with him, and he
is a wise man who agrees with him ; hence, as my friend remlnds me,
this Origz-Gregery combination. God help India !

Sir, in my country, there are economic experts whose uames -for
fear of the strong hand of Sir James Grigg I shall not mention ; the
@Government of India know there are experts in this eountry, but they
have no use for them.. They speak of economics as they understand it.
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That does not suit my friend. And, Sir, is he not an expert who has said :
‘ po monkeying with the ratio ’ 1 He 1s an expert, I believe, and I take
it he says : ‘ no monkeying with the ratio ' because he thinks it is good
for the country. Supposing the new expert chosen by Sir James Grigg
speaks in favour of the ratio, then my friend will say : ¢ Oh, don’t speak
of it, go home ’.

Then, 8ir, I want to know whether this gentleman is going to help
the Finance Member in revising the whole Tariff Aect, because I know
the Government of India are actively considering the whole question
of the tariff poliey of this country. My friend’s heart bleeds for the
eonsumers of this country, with the help of the learned Viee-Chancellor
of the Aligarh University. I want to put it to my friend, Sir, that if this
theory of dumping foreign goods continues, it will come to this, that
there will be no consumers left in this country, and probably no Profesor
Gregory of the Manchester School, no economic planning, no protection.
I want to ask him,—another question ; my friend, Sir Nripendra Sircar,
is not here nor his astrologer,—but, whatever his astrologer may or may
not do, His Excellency the Viceroy said the other day in his speech that
Pederation is coming very soon,—I want to ask my friend—why does he
want to handicap the future Finance Minister or the Commerce Minister
by all his experts like Chambers and Gregories ¥ You are going away
in another 18 months at the most,—why not give the new Ministers a
chance to select their own experts ¢ My friend goes to England, collects
two or three experts, and dumps them on this country. God knows how
many more experts he is going to import ¥ I do not know. But it does
seem to me, Mr. President, it is an insult to the intelligence of this country,
and to the self-respect of this country that we should import experts like
this from outside. I want to know what his functions are going to

be.....
An Honourable Member : Adviser.

Mr. 8. Batyamurti : Advise whom ? Sir James Grigg wants his
advisers to follow ¢ His Master’s Voice ’ like a gramaphone record, and
yet he wants Professor Gregory to write learned notes. I want to know
how this great professor was recruited, and what his salary is. More-
over, Sir, we have had a very sorrowful experience of experts, Dr. Meek,
I think, was the expert selected to represent India at the Sugar Con-
ference. Do you know what he did ¢ He sold this country by signing
India’s agreement on sugar. The Wedgwood experts came and wrote
«what any expert in India would have written better, and what else those
Wedzwood experts have written is all nonsense. We have had experts
nn vocational education, on Agricultural Research ; in faet on every con-
~eivable subject we import—experts from outside. I suggest, Mr. Presi-
dent, this importation of an expert for advising the Government of the
country on its economies is not going to do any good to this countiry.
After all, each country has its own economic problems to solve. As T
said, T shall have no objection to a genuine expert, but an expert coming
from England to India is, I think, unfairly weighting the balance against
us. ¥England’s economic interests and India’s economic interests confliet
at every stage. Therefore, I suggest that it is bad enough to have one
z:n)er't in 8ir James Grigg. We pay for him, he is the expert, he has

efinite categorical views. I ask him one frank and straightforward
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question, for which I require of him a frank and straightforward reply.
Supposing Professor Gregory says that the ratio ought to be
1s.—4d. and not 1s.—6d., will he accept it ?

An Honourable Member : He won’t say !

Mr. 8. Satyamurti : Supposing he does, supposing he says that there
must be more protection, will he accept it ? Supposing he says that, in
order to redress the economic balance of this country, your salaries will
have to be cut down by half......

Az Honourable Member : No fear.

Mir. 8. Satyamurti : .... and you ought to pursue a policy of definite
ceonomie planning, is my Honourable friend going to accept it ?

An Honourable Member : He will never say so.

Mr. 8. S8atyamurti : I am using that argument for another purpose.
Supposing he says, supposing he is intellectually honest and sees thinzs
for himself in this country and converts himself and states these things,
he will suddenly develop illness, and he will be made to take leave and
be sent home, (Laughter.) My Honourable fnend, Sir James Grigg,
will be wiser in choosing experts afterwards. But it does seem to me
that the dominant economic problem of this country is the poverty of this
country and how to deal with it. Do vou want an economie experi
There is one at Segaon, Mahatma Gandhi. He understands the economics
of this country far better, than you or I can ever do. He knows the
pov erty of this country because he lives in it, and you can solve the ecouno-
mie problems of this country if only you will take his advice. But you
wili not. I say that this anxiety to import foreign experts is not good for
the future of this country. I want to know where my Honourable friend
found the money for this officer, in the middle of the year ¥ He is a
master of financial soundness and propriety. In the Public Accounts
Commiittee, you will see him as the purest of financial purists. He stood
out for regular financial control, if anything was done without the
sanetion of this House. [ want to know why this officer is being created,
what are the duties which he is expected to discharge, and whether we
cannot get equally good. if not, better Indian experts to advise the
Government.

Sir, T want an early vote because several Honourable Members are
anxious to go. I think the issue is simple and straightforward. We do not
want experts. (Governments ought to govern. The Honourable Sir James
Grigg is good enough, or one too many, for us. [Let us not have one more
expert thrown at our heads. But, if we do want experts, we have got
Indian experts, and an English expert is bound to be against us, because
the cconomie interests of England and the economic interest of India
conflict at every stage. I, therefore, feel that this House ought to tell
the Honourable the Fmance Member and the Government of India, before
we take leave of them, till we meet in Delhi, once more that we censuce
their eonduet. Tt may or may not have any effect.. but let us do our duty
and pass this vote of censure. All these votes of censure. one after
another, will have their eumulative effect, and these gemtlemen will soon
vacate their seats on the Treasury Benches, and more honest, more
patriotic and more responsible Members will take their place, who will
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mot import experts from outside, who will ruin our economic interests
but will honestly solve the economic problems and promote the prosperity
of this country. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

¢¢ That the Assembly do now adjourn.’’

The Honourable Bir James Grigg (l}inance Member) : 1 hope the
House will not misunderstand my action in attempting to put before it
the Government case on this oceasion.

Mr, S. Batyamurti : We understand it very well.

The Honourable 8ir James Grigg : It does not arise from any desire
to play the Mussolini, as the Leader of the Opposition suggested this
morning, over the whole of the departments of the Government of India.
Nor is it due to the fact that I have become such a hardened criminal
that I am prepared to stand in the doeck on behalf of all my Colleagues.
It iy due to the fact, that, although it is a Commerce Department matter,
the selection of Professor Gregory was, in the main, due tg me, because
it was done during my recent visit to England. I suppose I ought to
know better than being surprised at anything that comes from my
Honourable friend, Mr. Satyamurti, but I must confess I am a litile sur-
prised at the turn which this discussion has taken from the start. Diy
Honourable friend, first of all, said, ‘“ What do you want experts for at
all # Governments should be capable of doing their own expert busi-
ness, and it is the business of Government to make up their minds with-
out having any real and scientific information put before them '’. Then
at a later stage, he asked me whether, if Professor Gregory gave certain
advice, I would acecept it. First of all, he exhorts Government not o
bother about experts, and then, as far as I can make out, he exhoris them
to accept the advice of the experts if the advice is given in a particular
gerse. But T think the funetion of experts is perfeetly clear. It is
their business to provide Government with information and advice so
that no decision is taken except on the fullest possible information. And
that will be the function of Professor Gregory. I may say, lest IIonour-
abie Members should go on repeating their suspicion that this is &« deep
laid plot on my part,—I may say two things. The first is that tie Pro-
fessor will be under the Commerce Department, which, as Honourable
Meinbers know, has an Indian Member at the head of it.

- Mr. Bhulabbai J. Desai (Bombay Northern Divigion : Non-Muham-
;qiilan Rural) : Does the denial mean an open plot, if it is not u deep
ail one

The Honourable 8ir James Grigg : No plot at all. As T say, he will
be under the Commerce Department. The second point is, knowing
what wounld happen as soon as Professor Gregory was appointed, I care-
fully refrained from reading any of his works, so that T do not know
whether he was an anti-planner or not.

Prof. N. G. Ranga (Gunfi:r cum Nellore : Non-Muhammadan Rural) :
You only had a conversation with him !



3248 LEGISLATIVE ASSEMBLY. [Tt Oct. 1937.

The Honourable 8ir James Grigg : On that point, I had not seen
Protessor Gregory since about 1930 until I saw him at the India Office,
and the sole topic of conversation was his appointment. In dealine with
this question I hope the House will bear with me, if, somewhat unsually,
I spesk quite frankly (Laughter), or rather bluntly. '

Mr. 8. Satyamurti : Frankly is better.

The Honourable 8ir James Grigg : I would say, rather bluutly. I
do not do it out of provocativeness but, because candour is allowed to
friends, provided they do not do it too often mor too brutally, and I think
that . this matter candour is the best service that I can render. | claim
that I have probably read more of the recent works of Indian ecoiomists
then anybody else in this House.

Prof. N. G. Ranga : Question.

The Honourable Sir James Grigg : I have not read any of yours.
They fall in the main into two perfectly clearly defined classes. The
first is,—I think the Professor will see into which class he falls—the first
is the industrious and unoriginal compilation from the works of other
people for the purpose of providing academic text-books and exercises.
The second is the adaptation, to use an unemotional and unprovocative
word, of economic reasoning to serve a pre-conceived political or indus-
trial end. I do not mean to imply that these classes are all-embracing.
Ticre are certainly in India honourable exceptions, particularly among
the veterans of economic teaching and among some of the very young
students. I do not think that the work of either class is g qualification
for the scientific and dispassionate study which is required if Govern-
ment is to have the best economie advice open to it. The first class is
the work of men who have their eyes too closely confined to the class
room, and the second pertains to men who are exclusively concerned with
India and think of it as a closed system without regard to the remwuain-
ing four-fifths of the world.

Now, my colleagues on the Economic Sub-Committee of Council and
I came to the conclusion that we wanted first of all, a man of bigh aca-
demic qualifications and of international reputation in the economie
sphere and, secondly, a man who had had some intimate acquaintance
with the practical problems which face Governments, particularly those
which originate from international eonditions and, when I say that, I
would ask Ionourable Members to believe that I had no knowledge of
his views on the fiscal question at all. I was thinking of the exchange
question and he certainly is an authority on the exchanges and inter-
national finance. We also came to the conclusion, rightly or wrongly,
but in perfectly good faith that these qualifications were not at the
monient available in India.......

Mr. 5. S8atyamurti : Don’t be provoeative.

The Honourable 8ir James Grigg : It is a question whether T am
provocative or I am provoked. I was commissioned to try and find such
a =man in England. His academic qualifications are set out in the works
of reference and as Mr. Satyamurti asked about it, perhaps he will allow
me to read from them,

Mr. 8, Satyamurti : Please don’t.
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The Honourable 8ir James Grigg : Then he does not want to know.
This rather reminds me of the seriptural phrase to the effect that though
one came from Heaven they would not listen to him. Prof. Gregory was
a member of the Macmillan Committee which is probably the most ex-
hanstive inquiry into monetary conditions and science as applied to both
internal and external affairs.

An Honourable Member : He wrote a dissenting minute.
The Honourable Sir James Grigg : That was the late Lord Bradbury.
An Honourable Member : He wrote against tariffs,

The Honourable 8ir James Grigg : Prof. Gregory was a member of
Sir Otto Niemeyer’s economic mission to the Commonwealth of Australia
bat, Sir, it does not stop there. Apart from Prof. Gregory’s pre-emi-
nent qualifications we contemplate that he should create, ‘n this country,
a small economic department of Government which would be staffed by
young Indian economists who will be trained by him in economic re-
search and I have every hope that once Indian economic ability 1is
Jirected, not like Prof. Ranga’s, to controversy and propaganda but te
the practical problems of Government, there will be no need ever again
to appoint a non-Indian. That is, Sir, as far as I want to go about Prof.
Gregory.

My friend raised the question of financial orthodoxy. I can assure
hir that in this case at any rate I have committed no erime against
financial orthodoxy. The proposal to set up an Economic Adviser and
give him a certain amount of staff has been submitted to the Standing
Finance Committee and passed by them and the money is included in the
Budget of this year.

Dr. P. N. Banerjea (Calcutta Suburbs : Non-Muhammadan Urban) :
Sir, I support this motion, but I do so not on personal grounds but on
important grounds of principle. Prof. Gregory is a well-known eco-
nomist. He is a successful professor ; and he is the author of a number
of books which have earned him reputation as a scholar and as a thinke:.
He belongs to the University to which I also have the honour to belong,
and I would have gladly welcomed him to India if he had come here as a
sightseer or as one who wished to be acquainted with the economie con-
ditions of the country. But I am sorry I cannot welcome him in the
capacity in which he is coming to this country. Sir, the grounds on
whirh 1 object to this appointment are four. In the first place, I think
that it is essential in an economic adviser that he should possess know-
ledge and experience of the country. This evidently Prof. Gregorv does
not possess. Mere academic knowledge is not enough. A person, if he
98 to do justice to the problems of the country, must have an intimate

acquaintance with the economic system of the country. This test Prof.
Gregory does not answer.

Sccondly, T wish to point out that the economic needs ang interests
of India are not the same as those of England, and, however fair minded
a man may be, it is impossible for him to do justice to Tndian interests
in the present circumstances in which the country is placed. India is
still a dependent country and India’s economie problems are solved by
the Dritish Government. In such a state of things an economist from
England cannot be welcome in India. I wish to remind this House of
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the statement which was once made by Sir John Strachey, a predecessor
of the Honourable Sir James Grigg in the position of Finance Member
of the Government of India. He said that, although he had eaten the
sali of India, his first duty was to England and not to India. Indeed,
similar will be the view taken by Prof. Gregory. He will regard the
interests of England as superior to the interests of India.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions : Non-
Muhemmadan Rural) : Blood is thicker than water,

Dr. P. N. Banerjea : Naturally. Thirdly, the importation of experts
from foreign countries is to be condemned on the ground of policy. Tf
vou import experts from foreign countries, you do not allow the people
of this country to grow to their full height. In order that they may
grow to their full height, Indians should have opportunities of dealing
with important problems.

Fourthly, my objection is based on the very important prineiple
that this appointment involves a slur on Indian intelligence, Indian
scholarship and Indian ability. The Honourable the Finance Member
said that no Indian at the present moment possesses the required qnali-
fications. This is wholly incorrect. Holding such a responsible posi-
iion as the Finance Member does, he ought to have been more careful in
making his statements. There are, at the present moment in India,
man) economists who hold important chairs, and, besides, there are many
administrators who have dealt with economic problems in a practical
way, and there are many businessmen who are capable of dealug with
ecowomic questions on broad principles of national policy. Sir, he has
added insult to injury. The appointment itself is a great injury to
India, and Sir James Grigg has made matters a great deal worse by the
insul{ he has offered to the country. I hope, Sir, this House will not
accept what the Honourable the Finance Member has said. Sir, Profes-
sor Gregory, it is true, has written a number of books, and I have read
more of his writings than the Honourable the Finance Member has, but

1 can state it definitely that his views are not accepted by many eco-
nomists in America.

An Honourable Member : By even London economists t

Dr. P. N. Banerjea : To say, therefore, that there is no person in
India who can compare with Professor Gregory is to say a thing which
is not true. I hope, therefore, that this House will not accept the Honour-
nble the Finance Member’s statement but will carry this motion by an
overwhelming majority. (Applause.)

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions :
Muhammadan Rural) : Sir, my idea was that when this adjournment
mrijon was tabled, the Honourable the Finance Member would accept
the adjournment motion and would not speak a word in the Hous: today ;
and the reason I would give for that would be that yesterday’s proeeed-
ings in this House and the vote of this House in not accepting the
sppointment of another gentleman, was carried by a majority | and the
Hose declared that it was not at present in a mood and temperament
to accept such a policy. Now the policy of Indians is that they would
not have outsiders and foreigners dumped upon India, only to come here
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and dictate their own new principles and new ideas,—ideas which are
absolutely foreign to our own ideas at the present moment. Sir, when
1 heard Sir James Grigg, I had .an open mind and I was thinking that he
migkt give some very cogent and good reasons for appoiniing Mr.
Gregory to this new appointment but I am sorry to say that no great
necessity has been shown by my Honourable friend for this appointmout
of a foreigner and for dumping him over the heads of Indiun cxperts.
Sir, {his theory of exporting people from outside and espeeially in con:
neetion with subjeets which the Indians have studied for a long, long thne
and on which Indians have made great contributions and while india
has produnced great economists themselves, is an exploded one and &iso
absurd ; and 1 should have thought that Sir James Gvigg woull have
realised that such a proposal could not carry any favour with the pri-
seut Ilouse. Sir, my friends have said that it would be a slur on the
ludian nation that people from outside should now come out to managze
and handle even the economics of India. Sir, if after one hundred and
filty years of British rule our European friends over there and those
Indians en the back Benches and in the coumntry itself, have not learnt
ihe problems of economies in relation to the conditions in India with a
view 1o the improvement of our economical conditions, I should say that
it is a much greater slur on those of our friends who are in Goverament
service and those who are daily engaged in grappling with economie
problems thronghout the country. Sir, it is not we Indians a'one who
woild be ashamed of such appointments : my suggestion is that every
Engiishman in the country now should tell the Government of India
thut no more foreigners should come out here but that our Indian and
Eurcpean friends, who are already in this country, are quite compotent
enough 1o handle all econoemical subjects, having for their ohject the
betterment of the economical condition of India. To say that so and so
prolessor alone is the best man for this job does not stand to any reason.
Bir, we do mot want those people who are absolute strangers to our eon-
ditions, to our economical needs and to all those subjects, having for
their object the betterment of the economic condition of India, to he
dumped upon us and to be exported from outside any more. My friend,
Dr. Banerjea, here has just explained that imterests of India are olways
bound to clash with the interests of the United Kingdom at present, there-
fore, on such occasions and especially when we are going to euter upon
Federation in one or two years' time, no Indian would tolerate such
dumping of foreigmers from outside into this country. Sir, with these
remarks I would support the adjournment motion.

«  Maulvi Abdur Rasheed Chaudhury (Assam : Muhammadaa) : Sir,
I rise to support this motion. I support it not because it has heen
moved by my friend, Mr. Satyamurti. I would have supported it even
if it had been moved by my friends of the European Group or by a {riend
of any other Group in this House, because the motion does deserve
enpport. Sir, the Government of India have got such a tragic record,
so far as economic deterioration of this country is concerned that when-
ever they come forward with any proposal, we view that with great
suspicion. To every student of economics it is clear and it is a patent
fact that some sixty years ago the economic condition of India was not
worse off than that of Canada or Japan. Now, in the course of these
gitxy years, the policy of the Government of India has killed the
economic progress of this country and has killed the prosperity of this
L442LAD r



3262 LEGISLATIVE ASSEMBLY. [7TH Oct. 1937.

[Maulvi Abdur Rasheed Chaudhury.]

country. Sir, to come to facts, I can point out that about sixty years
ago the per capita income of India was something like Rs. 86 and it was
almost the same so far as Japan and Canada were concerned. DBut in
the course of these sixty years Canada’s per capita income has increased
to over Rs. 1,200 and that of Japan to over Rs. 700 but India’s per capita
income has gone down from Rs. 86 to Rs. 55. Now, Sir, we cannot say
that this economic deterioration is due to the fact that the authorities
of India have not been efficient enough to see to the economic progress of
this country. We know from our experience that amongst the highly-paid
officers there are men with brains and resources, and with ability who
could have easily contributed towards the economie prosperity of this
country, instead of allowing it to go down. But, Sir, the policy of the
Government of India is at the root of it. They did not like to see the
prosperity of the country and they were indifferent so far as the con-
dition of the people of this country was concerned. While other
countries made every effort to improve the economic condition of their
people, the Government of India remained satisfied with the fat salaries
of their officers and with doing nothing for the improvement of the
economic condition of the people of this country. Now, Sir, that being
the history, the new suggestion for the appointment of an Economic
Expert fills us with consternation. The Finance Member knows and lLe
alone ean certify what is in his mind, whether he wants to bring down the
per capita income from Rs. 55 to zero or to raise it from Rs. 55 to Rs. 86
or more. He alone knows it. But, so far as the frankness of these
officers is concerned, we have got our experience which says that their
frankness is not to be taken as frankness just as the wrecking of the
Constitution by the Congress means the working of it.

Let us now see what reforms we have got under the Government of
India Act, 1935. The Government of India Aect, 1935, has provided for a
Federal Public Service Commission for all appointments under the Central
Government. Now, Sir, it is apparent that the Finance Member did not
consult the Federal Public Service Commission. If he had done thaf,
certainly the Public Service Commission would have advertised the post
and we would have known about it. Now, Sir, is it not a faet that the
Government of India Aect, 1935, has given us only a shadow of power
and nothing else ¥ The Government of India Act provides that the
appointments at the Centre are to be made by the Federal Public Ser-
vice Cimmission, but the Finance Member laughs and says: ‘I will
show what power the Public Service Commission has got’. Thus, he
has flouted the Public Service Commission and has humiliated it before
this Tlouse and before the public. We have always been saying that .ne
Government of India Aect, 1935, has not given us any real power, and
this is an instance of that. The Finance Member can trample under his
fcot all the powers given to this country by the Government of India Act.
Now, Sir, we have got a very good public service in this country and I
have got a great admiration for it. The Indian Civil Sepvice is
supposed to know almost everything. Why was it mnot possible to
select & man from the Indian Civil Service for this post ¢ Is it not a
d.‘siﬂ‘ﬂce to the entire Indian Civil Service that a man of this qualifiea-
tion was not found among a body of 1,000 officers of that service ? I
think it is not only a disgrace to the Indian Civil Service but it is also
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a disgrace to India’s talents to import a man from abroad at this time.
The real fact is that by the introduction of the Government of India Act
the Finance Member is in difficulty about money and he wants to get
it by hook or by crook. Yesterday we discussed the appointment of an.
expert on income-tax and today we are discussing the appointment of
an expert on economies. All this is due to the fact that they mad: a
mistake in bringing that Act into operation. In order to work it, they
require money and they are bringing in people to find out the sources
of money. Now, Sir, why are they bringing these men from England 1
The reason is that if they appoint an Indian, he will have his sympathies
towards Indians., But they are bringing an expert from England so
that he may have no sympathy with the econditions prevailing in this
country and who will recommend only those things which will benefit
his country and not India. I think the Government are commiiting
blunder after blunder by bringing these outsiders on high salaries and.
for that they deserve the censure.

Mr. Bhulabhai J. Desai: Mr. President, mueh for the unintended
provocation of the Honourable Sir James Grigg, I should not have
thought a reply was necessary. The provocation, though unintended,
amounts to this that there is only one sacred man in this land, the four-
fifths of it, and we must look for experts in the remaining one-fifth which
is out. 1f that were the only point, I would not have minded it because,
after all, he is entitled to his opinions and he is, for the moment, entitled
to his choice. But there is a graver issue involved on this particular
motion, not the issue which I raised yesterday, but a somewhat more
intimate issue from the point of view of Indian Economics. It may be
that Sir James Grigg evidently could not have done his duty very well
as a Iinance Member if he were to survey correctly the Indian
LEconomists who have written books, for if they had all been allowed to
send their books, including Dr. Banerjea, I am quite certain Sir James
Grigg must have spent a considerable amount of time doing something,
else than the duty for which we are paying him. T am quite ecertain
equally that except for the purpose of castigating Indian Economists
and except for the purpose of reviling them, which, I think, is an art in
which we can easily try and emulate him, he divides the Economists into
two classes. At one time I was myself a humble professor of ecoromics,
not knowing as much as Sir James Grigg thinks I ought to know as an
economist. The assimilation of knowledge, T hope he will remember,
is of much greater value than a large quantity of -either eoncelged
opinions or uninformed knowledge. There are two classes of people
whom I do not like—those who have an entirely uninformed knowledge
and those who refuse to be taught at all. Sir, these are the two classes
into which I see the other side. They refuse to be taught and so far as
information is concerned, following the old dilemma which I have heard
what does not conform to his opinion must be wrong and what con-
forms to his opinion must be useless and, therefore, there is no need for
any advice so far as Sir James Grigg is concerned. If that is his attitude
of mind, during the time that he is here, why impose this heavy expendi-
ture upon us ¢ I really think that at least we might be saved a certain
amount of money because what will happen is obvious. He
has' told wus ecertain things which he is not going to do,
One  thing T have decided and that js why I am examining,
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the problem: of the utility of this learned  gentleman,
He says no monkeying with the ratio, an expression which has:
beeome hackneyed exeept on the occasion when I saw my Henourable:
friend with tails the other day in which he sat for a long time. That was
the only time when I remember he was monkeying. He has decided that
the ratio will remain so long as his life in India remains. Therefore,
we do not want any advice from Prof. Gregory. As to his knowledge
of international exchange, if he lectures in the Simla Kali Bari Hall,
I believe Dr. Banerjea will attend, and, so far as I am coneerned, I do
not intend to. And that for very good reasons, that that knowledge as
to how France could stem the tide and stabilise the franc at 144 to the
pound sterling or how Germany will be able to continue the Reichsmark
are not questions in which I am interested to pay another man to teach
me what to do. 1 am only interested in two things. First, as to the
international exchange of India which is dependent on and tied up not.
to the tail but to the apron strings of Britain and so long as that cannot
be cut loose, I am afraid the rest of the international exchange does not
interest me. (Hear, hear.) Inasmuch as I am tied to a definite arithme-
tieal ratio of sterling, I think this knowledge is utterly useless (Hear,
hear) and I hope my Honourable friend will think it over a little more
seriousiy before he imports this costly article, because it is obvious that
no independent advice to us is of any value so far as this item of ex-
change is concerned. Supposing he came here and told my Honourable
friend, Sir James Grigg, ‘‘ well, Grigg, you have been too dogmatic
about this, almost to the point of fanaticism ’’, then my Honourable
fiiend,. Sir James Grigg will say : ‘“ Well, you are only a professor. I
am the Finance Member. I am responsible for the stahility of the finanees
of this country and I think you had better have a smoke or deliver your
addrese =omewhere else . The real point T wish to make before the
House is this. It is utter inutility if this gentleman comes and it is still
more useless. (Laughter.)

Then, take the next important point in Indian economies of today
and that is diseriminating policy of protection. The Honourable Sir
James Grigg imagines that so long as it suited England, free trade was
for England. Inasmuch as he was unable to advise them to continue
in that policy, he found this country offering itself as a fair field and no
favour. (Laughter.) He now comes along and tells us : *“ My friends.
you have overdone discriminating policy of protection. You have built
up four large industries and the last one to be built up was sugar. Thus
you are producing too much sugar. You must now stop and if you
produce more, my other friends, sitting over there as permanent locum
tenens---that is the proper expression—are going to send us away. I
rubmit, Sir, such people we do not want to export here: We do not
compete in foreign markets. We only allow forelgners to compete in-
our market. That is the next point of economics on which we would
have to be enlightened hy Professor Gregurv Now, so far as I afn con-
cerned, we want to resist for ever at revising that policy, however
tempting it may appear from the theoretical point of view. (Hear. hear:)
I may remind' my Honourable friend, Sir James .Grigg. that about a.
aibrter of a century ago'T learned economics from: an: Englishman. Thea
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he told us a great deal abeut free trade and the conditions of free
trade. There was no doubt that inasmuch as they could not eat either
coal or iron and inasmuch as chemistry of that kind has not been dis-
covered—some economical chemistry had to be discovered and that is
how to foist coal and iron on other lands in order to get food and raw
materials for clothing, etc. That I think they have done for a quarter
of a century and now they find they cannot dump their goods into this
country because the industries are growing here. I think ‘we ought to
be taught free trade over again. Where in their own country in order
to balance their exchange, where Gregory’s knowledge might have been
utilised they say : ‘“ Oh ! no, I do not think a theory of absolute free
trade is much use. England’s agriculture requires protection ”’. T
believe Lloyd George and the two Chamberlains and the one that is
now the Prime Minister of England, they all thought that the free trade
had been overdone. When it comes to readjusting their own economies,
no theory has any value. No theory matters. What matters is the
actual results in terms of food and clothing John and Smith so that we
do not want theoretical knowledge. We have been fed too much with
it by Prof. Coyajee and all the rest of that folk. My Honourable friend
thinks there are not many friends he ean find to agree with him. Tf
he wants agreement with his views, I can give him any, other names. T
bave many fellow students who, though not now—at least at one time—-
were regarded by this Government of India as great economists, they
were knighted, boomed and boosted so long as they signed the reports
which suited their economie theory suited to Britain. When the
Government, find that these gentlemen have become—I do not know—
fossils, they think they are of no use. So that the two classes into which
he divides Indian economists, those who will not agree with him, thers:-
fore, be will not take them as advisers and those who agree with him,
it is obvious that they do not get anything out of them—because those
who agree with him are -Indians who are not big enough for the pur-
pose of handing round opinions. I attended, about three years ago, a
meeting of economists in Patna—the Indian economists—there was no
Englishman there at all unless one disguised himself as an Indian—
there were 51 Economists there including Mr. Manohar Lal, the present
Finance Member of the Punjab Government. It will be dulv eonveved
to all these 50 odd economists of this country the opinion of my Honour-
able friend not merely because ex cathedra, but on the question of their
fin~=s tn advise on the economic policy of this country. But I may
assure him that even if it were not as it sometimes becomes an expensive
luxury and even if it were not merely a raeial question, from my
knowledge and study of the subjeet T may eive him an adviee which he
will not take, but it is time that I gave it to him as I gave one to him
yesterday that is a sympathetic consideration of the needs of one’s own
country and approaching theories in that spirit and that spirit alone
is moing to make a useful economist. (Hear, hear.) He may rely on
it that this dry light of reason with the sub-consciousness of Britain
womine mneh is not oing to help this eountry at all. Therefore, this
Professor Gregory, whatever else he may be, his merits are gathered
from the books he has written, we must conclude that he is a very ex-
pensive luxury or a very expensive obstacle and in either view, T hope
the Howse will pronounce: its opinion in the way we want to.
(Applause.)
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Several Honourable Members : The question may now be put.

8ir Muhammad Yakub (Rohilkund and Kumaon Divisions : Mu-
hammadan Rural) : Sir, I submit that no one has yet spoken from my
5 P l’arty and I hope you will allow a Member from

my Party to speak.

Mr. President (The Honourable Sir Abdur Rahim) : If any one
wants to speak, he must rise in his plaece.

Mr., Muhammad Nauman (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Sir, I had no desire to take part in the debate at this
fag-end of the day, as most of the time I was absent from the House
for reason of my ill-health. Yesterday, an adjournment motion
on the appointment of one Mr. Chambers gave unusual heat to the House,
and the Opposition is again anxious to give the last parting kick, as
they say, today to the Government. I quite appreciate their idea of
trying to check the importation of Englishmen to India and I appre-
ciate the spirit in which the protest has been made ; but at the same
time I will sound a note of warning to the Congress and say that in
the practical side of life we cannot always be guided by sentiments.
There is always a saying that :

‘“ Na Harjaha Murkub Be-ban takhtan ke Jaha Sapar bacd andakhian.’’

On translation it means ‘* We should not plunge our horses in
every spot but on occasions it is rather wiser to abandon our arms ’
In this particular case let us examine the reasons of the appointment
of an economie expert and what Government is accused of. The
Opposition has not denied the necessity of an adviser. I think the
crime attributed to Government is that they have not been able to find
an expert in India. Whether the failure is intentional, accidental or
compulsory, under the circumstances, is a matter to be considered. If
it was necessary, even if it might be called a necessary evil it had to be
done. If Government have made investigations, as Sir James Grigg has
just said that he did, to find an expert among Indian economists and
if they have failed to find one and if they think that in the interests of
India they had to bring an economic expert from abroad, where is
the harm ¥ Why should the Honourable the Finance Member not be
allowed to get an expert from any other country to help him and
advise him on the economic situation of this country when he cannot
find one here ? If investications have not been made and if my
Honourable friends are convinced that investigations have not been
made, I would only say that the Opposition has not explained this to
the House. We, in our individual undertakings and normal activities
of life, always take the help of experts from foreien countries when
necessary. 1 may inform the House that many of the Indian private
and public corporate companies and many zamindari and feudatory
and Native States are being managed by European managers who have
been imported from Europe as experts of those lines. For mst.ance,
Adamji Hajee Dawood and Co., Ltd,, Sir Chajuram, Sir Swartpchand,
ete., and many hundreds of Indian merchants have all got European:
managers. Many zamindars like the Raja of Amawan and the Maha-
raja of Darbhanga and others have European managers and many of the
Feudatory States have got European managers and staff. ., . ., foars £
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Mr, Sri Prakasa (Allahabad and Jhansi Divisions : Non-Muham-
madan Rural) : And there are Indian homes managed by English
wives, (Loud laughter.)

Mr, Muhammad Nauman : That is not my part to answer here. I
will. ask my Ionourable friends to tell me why we engage forcigners
in our private pursuits of business ¥ We do not import them for the
sake of love or fancy. We import these foreigners only to get the ad-
vantage of their experience. 1 was myself having my manager Mr.
A. E. Yearley an Englishman for many years and many other Indian mer-
chants have European managers. Even the Federal Insurz_l.nee Company
only started a few years ago has got a European manager in spite of the
fact that Indians are Managing Agents, and it is rur and organised by
Indian finance and Indian labour chiefly. How many of our friends go
to Germany or Vienna to get expert training and then even import
experts from those countries for medical and other scientific purposes.
Even Java experts have been imported in sugar factories in_this
conmiry. For developing Rubber shoe industry Indian industrialista
bave imported Japanese experts from Japan and so on.

Now, Sir, the point that my Honourable friend, Mr. Satyamurii,
just placed before the House is that economics is not a science at all.
With all due respects to him I submit that this may be his individual
opinion bnt perhaps the world’s opinion differs with his novel concep-
tion. I agree that the economic considerations in India may be differ-
ent from those in other parts of the world, and Professor Gregory
nmight not be quite as much conversant with Indian conditions as he is
with European . conditions, but that can be no valid argument for
denying his capacities in understanding India. When he was imported
to Australia to advise Australian Exchequer on economic and finaneial
problems, there is no reason to suppose that he cannot study Indian
conditions. If he could study Australia, I think he can study India
as well. Sir, I have not taken a brief for the Government (Lauchter)
and I do not say that whatever they do is always the right thing. But
what I say is that if, in the economic sphere the Government feel that
they require a foreign expert, whv should Government be denied this
facility ¢ Then my Honourable friend, Mr. Satyamurti, suggesied that
because Mr. Gregory is a man from Manchester, therefore, the chances
are that he will look to the interests of Manchester and not to the
interests of India. And Dr. Banerjea has quoted an ex-Finance
Member once saying that although he had eaten the salt of India he had
still to look to the interests of England. I ecannot doubt individual
honesty on mere suspicions and in this connection I cannos forget the
advice glven to the Princes here by their legal advisers as regards their
entry into the Federation ; the opinion was probably not given what
Government or Congress wanted but what those lawyers honestly
thoneht was the correct position of the Princes and advice was given
in Princes ’ interest. Therefore, we have every reason to believe that
Professor Gregory will give opinions which, in his view. will be honest
and to the interest of solving the problem of India. Then my Honour-
al.:]r- friend, Mr. Bhulabhai Desai. said that the Finance Member always
sticks to his opinions and he will not change his views whatever ad-
vice may be given by Professor Gregory inasmuch as even if Pro-
fessor Gregory opines that an exchange rate of 1s. 6d. is not to the
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interest of India, he will stiek to 1s. 6d. Therefore, in his opinion
this expense is futile. But the Finance Member ‘has already said in his
speech that he will be guided by his opinion inasmuch as it will be
possible as Mr, Gregory will be chiefly attached to Commerce 1epart-
ment and not his.

Several Honourable Members : No, he did not say so. (Laughter.)

Mr. Mubammad Nauman : I am sorry ; I thought he suld so in a
rountd about way. My only submission to the House is that on prin-
ciple I do not objeet to an appointment of expert, and I do not see
why my friends in the Congress should object to any adviser being
appointed for any particular matter from any part of the world when
we in India eannot provide one. The spirit in which the Opposition
has made-this protest is absolutely correct in the sense that they want
to limit the importation of Europeans as far as they can but on oceca-
sions it should be permissible and our friends should not insist on such
protests in season and out of season. In this case, where Opposition
Members have accepted that Mr. Gregory is a man of international
reputation and exceptional merit in economies, I do not see the sense
of protest. If my Honourable friends are convinced without being
biassed that he can be really useful for the economic salvation of this
country, I think we should not make this protest only for the sake of
opyposition, but try to support the Finanece Member, who has done this
in the anxiety to solve the economic problems of India. With these
few words, Sir, I resume my seat.

Hononrable Members : The question may now be put.

Mr. President (The Honourable Sir Abdur Rehim) : The gnestion

is :

‘¢ That the question be now put.”’

The motion was adopted.
_ Mr. President (The Honourable Sir Abdur Rahim) : The question
1k

‘¢ That the Assembly do now adjourn,’’
The Assembly divided :
AYEB—53.

Abdu) Ghani, Maulvi Muhammad. Deshmukh, Mr. G. V.

Abdul Qaiyum, Mr,

Ahdur Rasheed Chaudhury, Maulvi,
Aney, Mr. M. 8.

Asaf Ali, Mr. M.

Ayyangar, Mr. M. Ananthasayanam.
Azhar Ali, Mr. Muhammad.
Ranerjea, Dr. P, N.

Bhapavan Das, Dr.

Chaliha, Mr. Kuladhar,

Chattopadhyaya, Mr. Amarendra Nath.

Chaudhury, Mr. Brojendra Narayan.
Das, Mr. B.

Dns Pandit Nilakantha.

Datta, Mr. Akhil Chandra.

Desai, Mr. Bhulabhai J.

Deshmukh, Dr. G, V.

Essak Sait, Mr. H. A. Bathar H.
Gadgil, Mr. N. V,

Ghiasuddin, Mr, M.

Govind Das, Beth.

Gupta, My K. 8.

Jedhe, Mr. K, M.

Jogendra Singh, Sirdar,

Joseph, Mr. George

Kailash Behari Lal, Babu,
Mangal Ringh, Sardar.

Misra, Pandit Shambhu Dayal
Mudaliar, Mr. C. N. Muthuranga.
Muhammad Ahmad Kazmi, Qazi
Murtuza Sahib Bahadur, Manlvi Syed.

Paliwal, Pandit 8¢ Krishna Dutta.
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AYES—contd.
Pande, Mr. Badri Dutt. . Shaukat Ali, Maunlana. .
Parma Nand, Bhai. ! Siddique Ali Khan, Khan Sahib Nawab.
Raghubir Narayan Singh, Choudhri Sikandur Ali Choudhury, Maulvi.
Ramayan Prasad, Mr. Singh, Mr. Gauri Shankar.
Ranga, Prof. N. G. Singh, Mr. Ram Narayan.
Rao, Mr, Thirumala. Sinha, Mr. Satya (Narayan.
Buksena, Mr. Mohan Lal Som, Mr. Buryya Kumar.
Santhanam, Mr. K. Sri Prakasa, Mr.
Batyamurti, Mr. 8. Varma, Mr. B. B.
Sham Lal, Mr, Zafar Ali Khan, Maulana.
NOES—45.
Abdul Hamid, Khan Bahadur Sir. Mehta, Mr. 8. L.
Abdullah, Mr. H. M, Mudie, Mr. R. F,
Ahmad Nawaz Khan, Major Nawab Sir. | Nagarkar, Mr. C. B.
Aikman, Mr. A, Nauman, Mr. Muhammad. . i
Asghar Ali, Sheikh. Nayudu, Diwan Bahadur B. V. Sri lari
Bajpai, Sir Girja Shankar. Hao.
Boyle, Mr. J. D. Parsons, Lieut.-Colonel A. E. B.
Buss, Mr. L. C. Purssell, Mr. R, 8.
Chanda, Mr. A. K. Rahman, Lieut.-Colonel M. A.
Dalal, Dr. R, D. Roy, Mr. 8. N

Dalpat Singh, Sardar Bahadur Captain. | Seott, Mr. J. 'ansny.
Fazli-Haq Piracha, Khan Bahadur | Sher Muhammad Khan, Captain Sardar

fhaikh. Gir.
Fazl-i-1lahi, Khan Sahib Shaikh. Slade, Mr., M.
Ghulam Muhammad, Mr. Spence, Mr. G. H.
Grigg, The Honuvurable Sir James. Staig, Mr. B. M.
Hudson, Sir Leslie. Stewart, The Honourable Sir Thomas.
Jawahar Singh, Sardar Bahadur Sardar | Sukthankar, Mr. Y. N.
Bir. Sultan Ahmad, The Honourable Bir
Kamalu ldin Ahmed, Shams-ul-Ulema. Cniyid.
Kushalpil Singh. Raja Bahadur. Thorne. Mr. J. A.
Lloyd, lMr. A, H. Tylden-Pattenson, Mr. A. E.
Mackeown, Mr, J, A. Yakub, Sir Muhammad.
Manavedan Raia, Rao Bahadur K. C. Yamin IKhan, Sir Muhammad.
Mani, XMr. R. 8. Ziauddin Ahmad, Dr.

The Motion was adopted.

Maulana Zafar A'i Kban: With your permission, Sir, I beg that
the consideration of the Durgah Khwajah Bill should be taken up
temorrow, although it may perhaps be decided by you that the Assembly
is go'’ng to close now. We have gone through almost all the seetions
of the Bill : almost all the amendments have been moved : only one
remains, and if we had sat another couple of minutes, we should kave
finished it.

° Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member mnust ask the Government if they are willing to sit.

The Honourable 8ir James Grigg: No, Sir. In accordance with
whz}t I snid yesterday, we have pgot to a stage in the proceadings in
which we do not feel justified in askine you to direct a sitting of the
Assembly tomorrow. As far as the Government are concerned, thev
have no desire to sit tomorrow,

Mr. President (The Honourable Sir Abdur Rahim) : The Assendbly
is adjourned sine die.

The Assembly then adjourned sine die.
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